
 rarS.15J]0  45.
 982

 Yolume  I  Wednesday

 No,  2—2.\  9th  July,  952
 te

 VW
 Pug

 A982

 PARLIAMENTARY

 DEBATES

 HOUSE  OF  THE  PEOPLE

 OFFICIAL  REPORT

 (art  I—Questions  and  Answers}

 CONTENTS

 Oral  Adswers  to  Questions  (cols.  597—  626]
 Written  Answers  to  Questions  [cols,  627—654}

 PARLIAMENT  SECRETARIAL
 NEW  DELHI

 Price  four  Annas  (Inland)

 Brice  One  Shilling  (Foreign)



 THE

 PARLIAMENTARY  DEBATES

 (Part  I—Questions  and  Answers)
 OFFICIAL  REPORT

 597

 HOUSE  OF  THE  PEOPLE
 Wednesday,  9th  July,  952

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 ExTRa  DEPARTMENTAL  AGENTS
 #1582.  Sardar  Hukam  Singh:  Will

 the  Minister  of  Communications  be
 Pleased  to  state:

 (a)  whether  the  allowances  paid  to
 extra  departmental  agents  were  in-
 creased  during  the  year  95l  or  1952;

 (b)  what  is  the  numerical  strength of  the  extra  departmental  agents;  and
 (c)  whether  any  of  these  agents have  been  absorbed  in  the  regular service  of  Posts  and  Telegraphs  during the  year  95l  or  1952?
 The  Deputy  Minister  of  Communi-

 cations  (Shri  Raj  Bahadur):  (a)  The
 information  regarding  rates  of  basic
 allowances  of  extra  departmental
 Agents  was  given  in  reply  to  part  (b) of  the  unstarred  question  No.  173,  asked
 by  Shrimati  Renu  Chakravartty  on
 3th  June  1952.  Last  month,  orders  were
 issued  increasing  the  maximum  basic
 allowance  of  Extra-departmental
 Delivery  Agents  from  Rs.  5  to  Rs.  25
 and  sanctioning  additional  allowance
 up  to  Rs.  0  to  Extra-departmental
 Sub-Postmasters  and  Extra-depart- mental  Branch  Postmasters,  who  are
 required  to  carry  or  deliver  mails  in
 addition  to  their  normal  duties  as
 Extra-departmental  Postmasters.

 (b)  According  to  the  latest  informa-
 tion  received,  the  number  of  Extra-
 departmental  Agents  on  30th  April 4952  was  57,118.

 (c)  Yes,  85.
 Sardar  Hukam  Singh:  Have  they  got

 any  privileges  about  the  leave  or
 other  facilities?
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 Shri  Raj  Bahadur:  In  the  very
 nature  of  things  because  they  are  not
 full-time  employees  of  the  Govern-
 ment,  they  are  not  governed  by  those
 rules  about  privileges  of  leave  etc.

 Sardar  Hukam  Singh:  Are  they
 eligible  for  the  examinations  that  are
 held  by  the  Department  for  recruit-
 ment?

 Shri  Raj  Bahadur:  Yes,  under  certain
 conditions.  If  they  fulfil  certain  condi-
 tions,  they  are  eligible.

 Sardar  Hukam  Singh:  Is  it  a  fact
 that  if  the  Post  Master  of  Extra-depart- mental  Service  wants  to  be  absorbed
 in  the  service.  he  must  first  be  re-
 cruited  as  a  postman?

 Shri  Raj  Bahadur:  No,  Sir.  That  is
 not  the  case.  If  he  wants  to  be  absorbed
 in  the  regular  service,  he  shall  have
 to  appear  for  an  examination  and  will
 be  required  to  possess  the  minimum
 educational  qualification  which  is  the
 Matriculation.

 Sardar  Hukam  Singh:  Have  they now  been  given  any  facilities  as  to
 promotion  or  increments  or  have  they to  continue  on  one  allowance?

 Shri  Raj  Bahadur:  As  I  explained earlier  these  people  are  _  part-time servants  of  the  Government  and  there-
 fore  so  far  as  facilities  etc.  for  pro- motion  are  concerned,  they  are
 governed  by  certain  rules.

 Shri  Velayudhan:  If  the  agents  are to  be  absorbed  in  the  Department what  are  the  qualifications  necessary?

 Shri  Raj  Bahadur:  They  shall  re- main  agents  unless  they  get  qualified at  the  examinations,
 Mr.  Speaker:  Order,  order.
 Shri  Eswara  Reddy:  May  I  know

 whether  any  representation  has  been received  by  the  Ministry  from  the Union  of  Postal  Employees  demanding increase  in  the  basic  pay......
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 Mr.  Speaker:  Order,  order.  The
 questions  of  representations  are  not
 dealt  with  here.  They  may  be  dealt
 with  in  the  Ministry  directly.

 GUM  FOR  PostTaL  ENVELOPES
 #1583.  Sardar  Hukam  Singh:  Will

 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  the  reports  from  Post-
 masters  in  charge  of  Post  offices  in
 different  climatic  regions  of  India  re-
 garding  the  suitability  of  improved
 gum  used  on  postal  envelopes  or
 postage  stamps  have  been  examined;
 and

 (b)  If  so,  whether  the  sample  for-
 warded  to  the  Postmasters  has  been  ap-
 proved?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  No.  It  has  not  been  found  suit-
 able.

 Sardar  Hukam  Singh:  May  I  know
 whether  any  enquiry  about  any  other
 substance  is  being  made  by  the  British
 firm  that  was  first  requested  to  give
 us  the  result  of  its  research?

 Shri  Raj  Bahadur:  The  British  firm
 supplied  a  gum  known  as  arabic  gum
 but  it  was  not  found  to  be  suitable
 and  now  the  Master,  India  Security
 Press,  Nasik  has  recommended  dextrine
 and  we  have  found  that  good  results
 are  obtained  from  it.

 Sardar  Hukam  Singh:  May  I  know
 whether  any  research  on  this  subject
 is  being  made  in  India  also  indepen-
 dent  of  that  firm?

 Shri  Raj  Bahadur:  As  I  said,  the
 Master,  India  Security  Press  does
 carry  out  that.

 Vana  MAHOTSAVA
 #1584,  Sardar  Hukam  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  cele-
 brate  and  observe  a  third  Vana  Mahot-
 sava  this  year;  and

 (b)  what  is  the  proportion  of  sur-
 vivals  of  the  trees  planted  during  the
 first  two  Mahotsavas?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 Yes.

 (b)  The  reports  for  950  show  that
 at  least  one-third  of  the  plantings  have
 survived,  All  the  reports  for  95l  have
 not  yet  been  received.

 9  JULY  i952  Oral  Answers  l600

 Sardar  Hukam  Singh:  So  far  as  the
 first  Vana  Mahotsava  was  concerned
 we  were  told  that  one  crore  trees  sur-
 vived  out  of  the  three  crores  planted in  the  first  winter.  What  happened  to
 the  200  crores?

 Shri  Karmarkar:  Our  latest  esti-
 mates  show  that  in  all  4  crores  and  43
 jakns  were  planted  in  the  first  year an&  out  of  that  l  crore  and  70  lakhs
 survived.  The  percentage  was  38-4.
 Government  have  no  further  informa-
 tion  on  that  point.

 Sardar  Hukam  Singh:  What  hap-
 pened  to  the  second  plantation  that
 was  done?  What  number  or  what  per-
 centage  survived  the  first  winter?

 Shri  Karmarkar:  The  total  planted was  three  crores  eleven  lakhs  and
 twelve  thousand.  The  number  surviv-
 ing  was  estimated  at  one  crore  and
 more.

 Sardar  Hukam  Singh:  Is  it  for  both
 plantations  or  one?

 Shri  Karmarkar:  For  the  second
 plantation.

 Shri  8,  Shiva  Rao:  |  find  a  number
 of  trees  on  Hastings  Road  have  been
 cut  down.  Is  it  the  Ministry’s  view
 that  there  are  too  many  trees  in  New
 Delhi?

 Shri  Karmarkar:  I  shall  convey  this
 to  the  hon.  Minister  for  Works,  Hous-
 ing  and  Supply.

 Mr.  Speaker:  Let  us  go  to  the  next
 question.

 INTERNATIONAL  UNION  OF  OFFICIAL
 TRAVEL  ORGANISATIONS

 ¥1585,.  Shri  S.  N.  Das:  (a)  Will  the
 Minister  of  Transport  be  pleased  to
 state  whether  the  first  meeting  of  the
 Regional  Commission  of  the  Inter-
 national  Union  of  Official  Travel  Or-
 ganisations  was  held  in  New  Delhi
 as  scheduled?

 (b)  If  so,  what  were  the  subjects
 discussed  at  the  meeting?

 (c)  Which  of  the  countries  were
 represented  on  the  Commission’s
 meeting?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  (a)  Yes.

 (b)  and  (c).  I  would  invite  the
 attention  of  the  hon.  Member  to  the
 reply  given  to  part  (b)  of  Starred
 Question  No.  338  on  2nd  June  1952.

 Shri  S.  N.  Das:
 ue

 ‘I  know,  Sir,  the activities  of  this  onal  Commission
 after  the  Commission  was  started?
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 Shri  L.  B.  Shastri:  The  Regional
 Commission  has  so  far  not  done  much.
 It  is  now  proposed  te  take  definite
 steps  to  expand  the  work.

 Shri  S.  N.  Das:  May  I  know.  Sir.
 what  are  the  countries  that  are  re-
 presented  on  this  Commission?

 Shri  L.  B.  Shastri:  Australia,  Cam-
 bodia,  Ceylon.  India.  Indonesia.  Japan.
 New  Zealand,  Pakistan.  Phillipines,
 Burma,  Hong  Kong.  Malaya.  Singa-
 pore,  Thailand  and  a  few  other  coun-
 tries.

 Shri  Punnoose:  May  I  know.  Sir,
 the  total  expenditure  that  the  Govern-
 ment  have  to  bear  for  this  Conference?

 Shri  L.  B.  Shastri:  About  Rs.  8.000.
 TOURIST  TRAFFIC  ORGANISATION

 "1586.  Shri  S,  N.  Das:  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state:

 (a)  the  total  expenditure  incurred
 by  Government  in  running  the  tourist
 Traffic  Organisation  and  connected
 offices  and  Committees  during  the
 years  1949-50,  950-5l  and  1951-52:

 (9)  what  steps  have  been  taken
 by  Government  to  assess  the  result  of
 setting  up  of  these  organisations  and
 Committees;

 (c)  whether  the  sample  surveys  in
 respect  of  tourist  earnings  under-
 taken  by  the  Reserve  Bank  of  India
 have  been  completed;  and

 (d)  if  so.  what  are  the  findings  of
 the  surveys  made?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  (a)  The  total
 expenditure  incurred  on  the  Tourist
 Traffic  Organisation  and  on  Advisory
 Committees  during  1949-50.  1950-51
 and  1951-52  was  Rs.  1.500,  Rs.  1,05.935,
 and  Rs.  1.25,.750  respectively.

 (b)  Periodical  reports  are  called  for
 from  the  Regional  Tourist  Officers.
 Honorary  Regional  Tourist  Officers  and
 Indian  Missions  abroad.  Occasionally
 reports  are  also  received  from  indivi-
 dual  tourists  regarding  their  impres- sions  about  tourist  facilities  in  India.
 Special  arrangements  have  also  been
 made  to  collect  statistics  .of  tourist
 arrivals  in  “India  through  the  agency of  the  Collectors  of  Customs.  These
 statistics  show  an  unward  trend  in  the
 flow  of  tourist  traffic.

 (c)  No.
 (d)  Does  not  arise.
 Shri  S.  N.  Das:  May  I  know.  Sir.

 whether  the  hon.  Minister  is  in  a  posi- tion  to  state  the  number  of  tourists
 that  visited  India  during  these  periods?

 9  JULY  952  Oral  Answers  602

 Shri  L.  B.  Shastri:  About  20  thou-
 sands.

 Shri  B.  Shiva  Rao:  With  reference
 to  part  (a)  of  the  question,  how  much
 of  this  expenditure  has  been  incurred
 on  the  opening  of  Centres  in  New
 York?

 Shri  L.  B.  Shastri:  We  have  so  far
 opened  no  special  Centre  in  New  York.
 But  the  other  day  we  have  decided  to
 open  a  new  Centre  in  New  York.

 Shri  S.  C.  Samanta:  May  I  know
 whether  all  the  tourist  officers  contem-
 plated  to  be  appointed.  have  been
 appointed?

 Shri  L.  B.  Shastri:  Yes.  they  have
 been  appointed.

 Shri  Velayudhan:  May  I  know
 whether  the  tourists  travelling  in  India
 are  exempted  from  the  prohibition rules?

 Shri  L.  B.  Shastri:  Yes.
 Sardar  Hukam  Singh:  What  was  the

 amount  of  exchange  earned  on  account
 of  this  industry?

 Shri  L.  B.  Shastri:  Sample  surveys are  being  made  by  the  Reserve  Bank
 of  India  and  we  have  not  received  the
 report  of  the  Reserve  Bank  so  far.

 Shri  Sarangadhar  Das:  May  I  know
 if  there  are  any  other  agencies  in
 Europe  to  encourage  tourist  travel  in
 India  besides  the  centre  contemplated for  New  York?

 Shri  L.  B.  Shastri:  Our  missions
 abroad  are  doing  considerable  work  in
 this  connection  and  they  have  been
 helping  us  a  great  deal.

 INDO-PERSIAN  AIR  TREATY
 #1587.  Shri  S.  C.  Samanta:  Will

 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  the  proposed  Indo-Per-
 sian  Air  Treaty  talks  have  come  to
 a  close;

 (b)  if  so.  with  what  result;  and
 (c)  the  personnel  of  the  Indian

 delegation  sent  and  the  expenditure incurred  for  the  talks?
 The  Deputy  Minister  of  Communi-

 cations  (Shri  Raj  Bahadur):  (a)  and
 (b).  The  hon.  Member’s  attention  is
 invited  to  the  replies  given  to  parts
 (b)  and  (c)  of  Dr.  Ram  Subhag  Singh’s
 Question  No.  661  on  the  0th  June
 A952.  There  has  been  no  _  further
 “development,
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 (c)  The  Indian  delegation  consisted
 of  Shri  P.  K.  Roy.  Deputy  Secretary
 to  the  Government  of  India  in  the
 Ministry  of  Communications  with
 Shri  S.  Bujakowski  of  the  Himalayan
 Aviation  as  Adviser.  The  expenditure
 incurred  by  Government  for  the  talks
 was  Rs.  3.310,

 Shri  S.  C.  Samanta:  May  I  know
 whether  Persia  is  one  of  the  members
 of  the  International  Civil  Aviation
 Organisation?

 Shri  Raj  Bahadur:  I  think  so  but  I
 am  not  quite  sure  about  it.

 Shri  S.  C.  Samanta:  May  I  know
 whether  in  all  cases  of  civil  aviation
 agreements  such  delegations  are  sent?

 Shri  Raj  Bahadur:  It  is  always  by
 negotiation  that  such  agreements  are
 arrived  at.

 Shri  S.  C.  Samanta:  May  I  know
 whether  such  agreements  are  nego- tiated  at  the  meetings  of  the  Inter-
 national  Civil  Aviation  Organisation?

 Shri  Raj  Bahadur:  They  are  con-
 ducted  through  the  various  delegations
 or  representatives  of  the  countries
 concerned.

 RaILWAy  PRINTING  PRESSES
 71588.  Shri  S.  C.  Samanta:  will

 the  Minister  of  Railways  be  please? to  state:
 (a)  whether  the  condition  of  the

 printing  equipments  and  Press  Luild-
 ings  of  Railways  have  been  investi-
 gated  into;

 (b)  if  so,  who  investigated  the
 same;

 (ले  what  are  the  findings  and  re-
 commendations  of  the  investigators;
 and

 (ay  how  much  worth  of  printing
 work  was  done  by  Presses  other  than
 Railway  Presses?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  (a)  to  (c). The  investigation  is  being  taken  in
 hand.  Mr.  J.  H.  Elvin,  Technical
 Adviser  to  the  Stationery  and  Print-
 ing  Department  of  Government  of
 India  is  to  conduct  the  investigations.

 (a)  Rs.  24-64  lakhs  in  1950-51  and
 Rs.  25-81  lakhs  in  1951-52.

 Shri  S.  C.  Samanta:  What  is  the
 number  of  railway  oresses  in  India
 and  what  are  their  locations?

 Shri  L.  B.  Shastri:  I  shall  require rotice.
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 Shri  Velayudhan:  May  I  know
 whether  printing  work  is  given  by  the
 Railway  Department  to  other  private
 parties  than  the  railway  printing
 presses?

 Shri  L.  B.  Shastri:  Yes.
 Shri  Nambiar:  May  I  know  whether

 Government  have  received  represen-
 tations  from  the  workers  in  the
 railway  printing  presses.  whose  cases
 are  long  overdue  for  decision?

 Mr.  Speaker:  Representations  from
 subordinates  should  not  as  far  as
 possible  be  the  subject  matter  of
 questions  here.  They  should  be  examin-
 ed  on  merits.

 Shri  Nambiar:  I  want  to  know  what
 action  has  been  taken.

 Mr.  Speaker:  He  is
 the  question.

 Shri  S.  6.  Samanta:  Will  the  hon.
 Minister  let  us  know  when  the  investi-
 gation  is  expected  to  be  completed?

 Shri  L.  B.  Shastri:  It  is  difficult  to
 answer  that  question.  But  Mr.  Elvin
 has  so  far  finished  his  investigation  of
 the  railway  presses  in  Bombay  and  we
 hope  to  get  his  report  on  the  other
 places,  maybe  in  a  month  or  so.

 now  changing

 Census  REPORTS
 1589,  Shri  S.  C.  Samanta:  Will  the

 Minister  of  Home  Affairs  be  pleased to  state:
 (a)  when  the  Census’  Reports  of

 95l  will  be  printed,  published  and
 made  available  to  the  public;

 (b)  whether  they  will  be  published
 in  parts  or  all  together  (iz.  on  the
 basis  of  All-India.  State  and  District);

 (c)  the  subject  matters  that  will
 be  contained  in  parts.  if  published  se-
 parately;

 (d)  whether  population  by  _live-
 lihood  classes  will  be  included;  and

 (e)  whether  any  further  steps  have
 been  taken  to  make  the  Census  figures
 most  accurate  ?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Attention  is
 invited  to  the  reply  given  to  Part  (a)
 of  Prof.  Agarwal’s  Starred  Question
 No.  i5  on  23rd  June,  1952.

 (b)  and  (c).  Attention  is  invited  to
 para  59  of  the  Home  Ministry’s  Report
 for  1951-52.  a  copy  of  which  is  avail-
 able  in  the  library  of  the  House.

 (ad)  Yes.  The  information  asked  for
 is  given  in  Table  III  of  the  Census  of
 India  Paper  No.  |  of  1952,
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 (९)  A  sample  verification  of  the
 Census  count  conducted  immediately
 after  the  Census  enumeration  has
 shown  that  the  Indian  Census  has
 attained  a  high  degree  of  accuracy.

 Shri  S.  C.  Samanta:  May  I  know
 whether,  there  was  great  difference  bet-
 ween  the  sample  census  conducted  for
 the  last  general  election  purposes  and
 the  census  of  1951?

 Dr.  Katju:  I  require  notice.
 Shri  S.  C.  Samanta:  Is  it  not  a  fact

 that  the  census  of  Jammu  and  Kashmir
 were  not  taken  and  if  so.  how  are  the
 relative  figures  to  be  added?

 Dr.  Katju:  When  the  census  is  taken
 the  figures  will  be  éntered.

 Shri  S.  C.  Samanta:  As  regards  the
 part  (B),  the  tribal  States  of  Assam,
 no  census  was  taken,  may  I  know  how
 their  figures  will  be  calcuJated  and
 added  to  the  census  report?

 Dr.  Katju:  If  a  census  was  not  taken
 the  figures  will  not  be  included.  unless
 it  is  to  be  a  sort  of  guess  work.

 Mr.  Speaker:  We  had  better  pro-
 ceed  to  the  next  question  now.

 FAMINE-AFFECTED  AREAS  IN  २50४४
 *1590.  Shri  M.  V.  Krishnappa:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  anv  relief  measures  in  the
 famine-affected  areas  of  Mysore
 State,  i.e.  Kolar  and  Tumkur.  conti-
 fuous  to  the  Rayalaseema  in
 Madras  State;  and

 (b)  the  amount  sanctioned  by  the
 Government  of  India  for  the  relief
 work  in  those  areas?

 The  Peputy  Minister  of  Commerce
 aa

 Industry  (Shri  Karmarkar):  (a) es.
 (b)  Nil.  I  may  add  that  the  Prime

 Minister  has  sent  a  sum  of  Rs.  25,000
 which  is  now  being  utilised  in  the
 Kolar  district.

 Shri  M.  V.  Krishnappa:  Is  it  a  fact
 that  the  Government  of  Mysore  had
 asked  for  help  similar  to  what  is  given to  Ravalaseema  and  that  it  has  been
 refused  by  the  Centre?

 Shri  Karmarkar:  I  am  not  sure  that
 Mysore  had  asked  for  any  helo  from
 ue

 Government  of  India.  I  will  find
 it.

 Shri  M.  V.  Krishnanpa:  May  I  know
 whether  it  is  a  fact  that  both  the
 Governments  of  Madras  and  Mysore

 9  JULY  952  Oral  Answers  606

 represented  to  the  Centre.  that  apart
 from  the  temporary  measures.  that  the
 Centre  must  come  to  their  aid  with
 short  and  long  term  plans  and  schemes
 on  subsoil  to  tap  water  by  means  of
 lift  irrigation  and  tube  wells  as  an
 insurance  against  famine?

 Shri  Karmarkar:  I  should  like  to
 have  notice  about  the  long  range
 schemes.

 Shri  M.  S.  Gurupadaswamy:  Since
 famine  is  continuing  in  Mysore.  are
 Government  considering  the  question
 of  sending  more  aid  in  the  form  of
 finance  to  the  Mysore  Government.  so
 that  relief  measures  may  be  under-
 taken?

 Shri  Karmarkar:  Government  will
 consider  it  but  as  it  is  the  Mvsore
 Government  themselves  have  been
 taking  adequate  steps.  such  steps  like
 doles,  loans  for  agriculture  and  the
 rest  of  the  items.

 Shri  Veeraswamy:  May  I  _  know
 whether  the  Government’  wil]  make
 arrangements  to  distribute  foodgrains
 in  all  famine-affected  areas  free  of
 cost  to  the  poor  people  or  at  a  low
 nrice  commensurate  with  the  purchas-
 ing  capacity  of  the  people  to  avert
 starvation  deaths?

 Mr.  Speaker:  Order.  order.  The
 question  is  not  orly  long  but  also
 vague.

 Shri  Shivananjanpa:  Are  there  anv
 non-official  relief  committees  sponsored
 by  the  Government?

 Shri  Karmarkar:  I  have  no  infor-
 mation  but  the  State  Government  is
 taking  adequate  steps.

 DECLINE  IN  SHELLAC  PRICES
 *59l.-Dr.  Ram  Subhag  Singh:  Will

 the  Minister  of  Food  and  Agriculture be  pleased  to  state
 (a)  the  vercentave  of  price  decrease

 of  the  Indian  Shellac  to  its  prices  ob-
 taining  in  January.  1952;  and

 (b)  the  reasons  for  decline  in  shel- lac  prices?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Karmarkar):  (a) About  50  per  cent
 (b)  The  principal  reasons  are

 slackening  of  world  demand  and
 speculation  in  internal  shellac  market.

 Dr.  Ram  Subhag  Singh:  May  I  know
 what  has  been  the  effect  of  this  decline in  the  price?

 Shri  Karmarkar:  When  the  prires decline  by  half,  the  industry  gets  that
 mych  less,  but  still  it  goes  on
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 Dr.  Ram  Subhag  Singh:  What  is  the
 quantity  that  we  exported  and  at  what
 price  during  1950-52?

 Shri  Karmarkar:  Our  exports  during
 1949-50  were  3  thousand  and  odd
 tons  and  the  average  price  was  Rs.  30
 per  maund.  In  950-5l  the  exports
 were  2i:6  thousand  tons  and  the
 average  price  was  Rs.  39  per  maund.
 In  June  950  the  prices  in  Calcutta
 came  down  to  Rs.  70  per  maund.

 Dr.  Ram  Subhag  Singh:  What  quan-
 tity  of  finished  shellac  goods  do  we
 import  each  year  and  at  what  price?

 Shri  Karmarkar:  I  should  like  to
 have  notice.
 NATIONAL  HIGHWAYS  IN  TRAVANCORE-

 CocHIN  (BRIDGES)
 #1592,  Shri  A.  M.  Thomas:  (a)

 Will  the  Minister  of  Transport  be
 pleased  to  state  how  many  major
 bridges  will  have  to  be  constructed
 in  Trav-ncore-Cochin  under  the
 National  Highway  Scheme?

 (b)  Where  are  they  to  be  construc-
 ted?

 (c)  What  is  the  total  outlay  that
 has  been  made?

 (da)  Has  the  construction  of  any
 bridge  been  embarked  upon?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  (a)  Two.

 (b)  One  over  the  rieht  arm  of  the
 Periyar  river  near  Alwaye  on  N.H.
 No.  47  and  the  other  over  the  back-
 waters  at  Aroor  on  the  West  Coast
 extension  of  this  Highway.

 (c)  The  five-year  plan  includes  a
 vrovision  of  Rs.  40  lakhs  for  the  two
 bridges.

 (9)  Not  yet.
 Shri  A.  M.  Thomas:  Are  Govern-

 ment  aware  that  this  vortion  of  the
 national  highway  is  passing  through
 the  coastal  region  of  Travancore-Cochin
 which  is  now  the  most  affected  area
 hecause  of  the  depression  in  the  coir
 industry?

 Shri  L.  B.  Shastri:  It  may  be  so.
 Shri  A.  M.  Thomas:  In  view  of  that

 fact.  is  the  Government  proposing  to
 advance  the  time-limit  within  which
 these  bridges  are  to  be  constructed?

 Shri  L.  B.  Shastri:  We  are  already
 trying  to  expedite  the  construction  of
 these  bridges,  and  if  the  hon.  Member
 so  desires  I  can  issue  further  instruc-
 tions.
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 Shri  A.  M.  Thomas:  Is  there  any
 correspondence  taking  place  between
 the  Government  of  India  and  the  State
 Government  concerned  in  respect  of
 these  national  highway  bridges?

 Shri  L.  B.  Shastri:  Yes.  7
 Shri  N.  P.  Damodaran:  May  I  know

 which  road  is  classified  as  a  national
 highway.  and  how  many  such  roads
 are  there  in  Travancore-Cochin?

 Shri  L.  B.  Shastri:  So  far  as  I  am
 aware.  the  road  that  connects  Travan-
 core  and  Cochin  is  the  only  important
 one  included  in  the  national  highways.

 Shri  Velayudhan:  Was  there  ‘any
 request  from  the  Travancore-Cochin
 Government  regarding  the  speedy  con-
 struction  of  these  two  bridges  in  view
 of  the  acute  near-starvation  conditions
 there?

 Mr.  Speaker:  It  has  been  partly
 answered.  He  said  that  he  is  prepared to  issue  further  instructions.

 Shri  A.  M.  Thomas:  May  I  know
 what  is  the  result  of  the  correspondence
 between  the  State  Government  and  the
 Ministry  of  Transport?

 Shri  L.  B.  Shastri:  I  require  notice.
 Post  OFFICES  IN  TRAVANCORE-COCHIN

 #1593.  Shri  A.  M.  Thomas:  Will  the
 Minister  of  Communications  be
 pleased  to  state  how  many  Post
 offices  have  been  onened  in  Travan-
 core-Cochin  after  the  Anchal  system
 there  was  taken  over  by  the  Govern-
 ment  of  India?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (d)
 Urban  Post  Offices—8.

 (2)  Rural  Post  Offices—256.
 Shri  A.  M.  Thomas:  May  I  know

 whether  the  target  of  one  vost  office
 for  every  2.000  people  has  been  reached
 in  this  area?

 Shri  Raj  Bahadur:  We  have  opened
 256  rural  post  offices  and  that  more  or
 less  covers  the  target.

 Shri  A.  M.  Thomas:  May  I  know
 whether  these  newly  opened  _  post
 offices  are  self-sufficient?

 Shri  Raj  Bahadur:  It  is  too  premature
 to  say,  because  they  are  opened  on  an
 experimental  basis  for  a  period  of  five
 years.

 Shri  A.  M.  Thomas:  May  I  know what  were  the  postal  rates  existing
 at  the  time  when  these  post  offices
 were  taken  over  by  the  Centre?
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 Shri  Raj  Bahadur:  The  question  re-
 lated  to  the  opening  of  new  post
 offices.  Fér  the  question  now  put  by
 the  hon.  Member,  I  want  separate
 notice.

 Shri  P.  T.  Chacko:  May  I  know
 whether  the  extra  departmental  anchal-
 masters  who  were  in  service  at  the
 time  of  the  integration  of  the  anchal-
 department  with  the  Postal  Depart-
 ment  were  taken  in  the  postal  service?

 Shri  Raj  Bahadur:  As  many  as  were
 found  suitable  could  be  absorbed  have
 been  taken.

 Shri  A.  M.  Thomas:  May  I  know
 whether  the  then  existing  postal  rates
 in  Travancore-Cochin  were  expected  to
 be  continued  even  after  the  financial
 integration?

 Shri  Raj  Bahadur:  They  were  to  be
 continued  only  for  some  time  and  that
 too  as  a  special  case.

 Goops  TRUCKS  FROM  NETHERLANDS
 #1594,  Pandit  Munishwar  Datt  Upa-

 dhyay:  (a)  Will  the  Minister  of  Rail-
 ways  be  pleased  to  state  the  total
 number  and  valuation  of  goods  trucks
 ordered  from  Netherlands  by  the
 Government?

 (b)  How  many  have  already  come
 to  India?

 (c)  Is  it  a  fact  that  cheaper  trucks
 were  available  from  other  countries?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 .000  Metre  Gauge  Covered  Wagons
 (MC  type)  were  ordered  in  Nether-
 lands  against  95l-52  Programme,  at
 an  estimated  cost  of  Rs.  4  crore  80
 thousand.

 (b)  204  wagons  have  been  received
 in  India  upto  3lst  May  1952.

 (c)  No.

 पंडित  मुनेश्वर  दत्त  उपाध्याय:  यह
 जो  खरीदारी  की  गई  है  यह  रेलवे  के  ज़रिये.
 से  की  गई  है  या  सप्लाई  मिनिस्ट्री  के  ज़रिये
 से ?

 श्री  एल०  बी०  शास्त्री:  जहाँ  तक  सप्लाई
 डिपार्टमेंट  का  तालाब  हैं  उस  में  जो  हमारे
 डाइरेक्टर  जनरल  लन्दन  में  रहते  हैं  उन  के
 ज़रिये  पहले  सारी  कार्रवाई  होती  है  ।  उस
 के  बाद  फिर  रेलवे  के  अफ़सरान  उस  में
 शामिल  होते  हैं  ।
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 पंडित  मुनेश्वर  दत्त  उपाधि-य:  क्‍या
 इस  खरीदारी  के  लिये  कोई  टेंडर  भी  मांगा
 गया  था  ।

 श्री  एल०  बी०  झञास्त्री  जी  हां,  टेंडर
 मांगे  गये  थे  और  क़रीब  १९  फर्मों  ने  टेंडर
 दिये  थे  ।

 Shri  Velayudhan:  May  I  know  who
 negotiated  on  behalf  of  the  Govern-
 ment  of  India  for  the  purchase  of  these
 wagons?

 Shri  L.  B.  Shastri:  The  Director-
 General  of  the  India  Stores  Depart-
 ment,  London,  and  our  Financial  Com-
 missioner  for  Railways,

 पंडित  मुनीर  दत्त  उपाध्याय:  जो

 वर्क्स  अभी  आने  को  हैं  उन  की  कब  तक  आने
 की  उम्मीद  है  ?

 श्री  एल०  बी०  श्ञास्त्री:  यह  कहना  तो

 मुश्किल  हैं  जिस  तरह  से  पिछली  मांगें

 पूरी  हुई  हैं  वह  कुछ  बहुत  आशाजनक  नहीं
 हूँ  और  उस  में  काफ़ी  देर  लगी  है  1

 पंडित  मुनोश्वर  दत्त  उपाध्याय  क्‍या
 अपने  देश  में  किसी  कम्पनी  के  ज़रिये  से

 वर्क्स  बनवाने  का  प्रबन्ध  है  ?

 श्री  एल०  बी०  शास्त्री॥  जी  हां  ।

 Shri  Velayudhan:  May  I  know
 whether  these  wagons  were  purchased from  different  firms  or  from  one  and
 the  same  firm?

 Shri  L.  B.  Shastri:  From  different
 firms.

 INDIAN  MERCHANT  FLEET
 *1595.  Pandit  Munishwar  Datt  Upa-

 dhyay:  (a)  Will  the  Minister  of
 Transport  be  pleased  to  state  what  is
 the  number  of  ships  in  the  Indian
 Merchant  Fleet  at  present?

 (b)  How  many  more  are  required to  meet  the  requirements  of  India?

 (c)  How  many  ships  have  been
 built  in  India  during  the  last  one  year
 with  what  tonnage  and  what  cost?
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 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 There  are  at  present  08  ships  in  the
 Indian  Merchant  Fleet.

 (b)  The  Shipping  Policy  Sub-Com-
 mittee  of  the  Reconstruction  Commitiee
 estimated  that  the  target  of  2  million
 gross  tons  of  shipping  (about  300  ships)
 would  enable  Indian  shipping  to  cater
 tor  the  entire  coastal  trade  and  a
 reasonable  share  of  the  near  and  dis-
 tant  trades.

 (c)  Two  ships  of  8,000  deadweight
 tons  each  have  been  built  at  the  ship-
 building  yard  at  Visakhapatnam  since
 June  95l.  The  cost  of  one  of  these
 ships  is  Rs.  62-92  lakhs.  The  order  for
 the  second  ship  was  placed  at  a  fixed
 price  of  Rs.  64:65  lakhs  with  escape
 clauses  in  respect  of  the  cost  of  timber,
 steel  and  machineries  used  in  the
 ship,  but  the  actual  total  cost  has  not
 yet  been  worked  out.

 पंडित  सु नीद वर  दत्त  उपाध्याय  :  गत
 ब्षे  में  कितने  जहाज़  खरीदे  गये  और  किन

 मुल्कों  से  ?

 श्री  एल०  बी०  शास्त्री:  यह  में  इस
 वक्‍त  नहीं  बतला  सकता  |

 पंडित  मुनोदवर  दत्त  उपाध्याय:  गत
 वर्ष  में  कितने  जहाज़  बेचे  गये  ?

 श्री  एल०  बो०  शास्त्री:  हम  ने  तो  यहां
 से  कोई  ऐसा  जहाज  बेचा  नहीं  जो  हमारे
 काम  आ  सके  ।

 Shri  Velayudhan:  May  I  know
 whether  any  Japanese  experts  had
 offered  to  the  Government  of  India  to
 build  ships  at  a  cheaper  cost  than
 this?

 Mr.  Speaker:  I  distinctly  remember
 an  identical  question  having  been  put.

 Shri  Kelappan:  What  is  the  percent-
 age  of  coastal  trade  that  is  being
 carried  on  by  Indian  merchant  vessels?

 Shri  L.  B.  Shastri:  About  93  per
 cent.

 श्री  धुले कर:  जो  जहाज  हिन्दुस्तान  में

 बनते  हैं  क्या  वह  हाई  सीज़  पर  चल  सकते

 है  या  वे  केवल  कोस्टा  एरिया  में  जाते  हैं  ?
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 श्री  एल०  बी०  शास्त्री :  जी  हां,  दोनों
 जगहों  पर  चलते  हैं  a

 INTEGRATION  OF  SERVICES  IN  STATES
 *1597.  Shri  C.  R.  Iyyunni:  Will  the

 Minister  of  States  be  pleased  to  state:
 _(a)  whether  the  integration  of  ser-

 vices  in  the  states  has  been  comple-
 ted;  and

 (b)  if  not,  the  reasons  thereof  ?
 The  Minister  of  Home  Affairs  and

 States  (Dr.  Katju):  (a)  and  (b).  The
 general  position  regarding  integration of  services  is  given  in  the  Report  of
 the  Ministry  of  States  for  95l-52,  a
 copy  of  which  has  already  been  sup-
 plied  to  the  hon.  Member.

 Shri  C.  R.  Iyyunni:  May  I  know,
 Sir,  when  the  integration  of  Travan-
 core-Cochin  States  took  place?

 Dr.  Katju:  There  was  some  corres-
 pondence  about  it;  orders  were  issued
 on  the  9th  of  April  1952.

 Shri  C.  R.  Iyyunni:  My  question  was
 when  the  integration  between  Travan-
 core  and  Cochin  took  place?

 Dr.  Katju:  My  answer  was  that
 orders  have  been  issued;  the  integra- tion  will  follow  immediately.

 Shri  A.  M.  Thomas:  May  I  know,
 Sir,  whether  in  this  matter  cf  integra- tion  of  services  of  the  various  Inte-
 grated  States,  the  Government  is
 following  only  a  passive  policy,  or  is
 the  Ministry  of  States  following  an
 active  policy?

 Mr.  Speaker:  What  is  the  meaning of  the  words  ‘passive  policy”  and
 “active  policy”?

 Shri  A.  M,  Thomas:  That  is  to  say
 whether  the  Ministry  of  States  is  taking
 any  initiative  in  the  matter  to  see  that
 the  integration  is  completed  as  early as  possible.

 Dr.  Katju:  The  Ministry  of  States  is
 concerned  that  there  should  be  inte-
 gration;  but  it  is  a  matter  primarily for  the  State  Governments.

 Shri  P.  T.  Chacko:  May  I  know
 whether  the  employees  of  departments which  were  taken  over  by  the  Central
 Government,  like  the  Income-Tax
 Department,  are  given  the  same  condi-
 tions  of  service  as  are  applicable  to
 employees  of  the  same  Department  of
 the  Central  Government?

 Dr.  Katju:  I  want  notice  of  that
 question.
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 Shri  C.  R.  Iyyunni:  May  I  know
 whether  the  Government  servants  of
 Cochin  State  and  the  Government
 servants  of  Travancore  have  been
 integrated?

 Dr.  Katju:  I  am  informed  many  re-
 presentations  have  been  received  from
 Cochin  Government  servants  of  there
 not  being  any  proper  integration.
 These  will  be  looked  into.

 Shri  0.  R.  Iyyunni:  May  J  know,
 whether  according  to  Article  37l  of
 the  Constitution,  there  is  general  con-
 trol  by  the  Centre  regarding  the
 administration  of  the  States?

 Mr.  Speaker:  What  is  the  special
 information  he  wants.  He  is  inviting
 attention  to  Article  371.

 Shri  C.  R.  Iyyunni:  May  I  know
 whether  any  action  has  been  taken  by
 the  Centre  to  redress  the  grievances?

 Dr.  Katju:  The  procedure  is  that  we
 send  all  those  complaints  to  the  State
 Governments  for  examination  and  then
 take  necessary  action.

 RAGHOPORE-PRATAPGANJ  RAILWAY  LINE
 *1598,  Shri  L.  N.  Mishra:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 was  a  railway  line,  running  from
 Forlusganj  to  Bhaptiahi  in  the  dis-
 tricts  of  Purnea  and  Bhagalpore  in
 North  Bihar  via  Pratapganj  and
 Raghopore;

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  when  was_  the
 said  railway  line  abandoned  and  for
 what  reasons;  and

 (c)  whether  Government  propose  to
 restore  the  said  railway  line?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 There  was  a  rail  connection  between
 Bhaptiahi  and  Pratapganj  Ghat  oniy,
 but  not  between  Pratapganj  and
 Forbesganj.

 (b)  The  line  between  Pratapganj  and
 Bhaptiahi  had  to  be  progressively
 closed  down  between  the  years  5]
 and  1927,  on  account  of  the  westward
 advance  of  the  Kosi  river.

 (c)  There  is  no  such
 Present.

 Shri  L.  N.  Mishra:  May  I  know
 whether  it  is  proposed  to  restore  the
 railway  line,  since  the  area  is  free
 from  flood  of  the  Kosi  now?

 Shri  L.  B.  Shastri:  Well,  the  matter
 is  not  under  Government’s  considera- tion  just  at  present.  Unless  the  Kosi

 \6  PSD

 proposal  at
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 river  is  controlled  and  its  course  is
 stabilised,  it  would  not  be  practicable to  have  an  all-weather  line  in  the
 area.

 Shri  L.  N.  Mishra:  Is  it  a  fact  that
 the  Central  Jute  Committee  af  India
 and  the  Government  of  Bihar  have
 recommended  the  construction  of
 these  railway  lines?

 Shri  L.  B.  Shastri:  There  was  some
 correspondence  from  the  Government
 of  Bihar.  But  the  Central  Board  of
 Transport  decided  that  it  was  not
 Possible  to  take  up  that  project  just at  present.

 aa  सुधार  परियोजनाएं

 *+१५९९.  सेठ  गोविन्द  दास:  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बतलाने  की  कृपा  करेंगे

 कि  १९५२-५३  में  कौन  कौन  सी  ग्राम  सुधार
 परियोजनायें  आरम्भ  की  जायेंगी  ?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  15
 Development  Projects  sanctioned  with
 financial  assistance  from  the  Ford
 Foundation  have  been  or  will  be  under-
 taken  during  1952-53.  One  each  of
 these  projects  will  be  located  in  U-P.,
 Bombay.  West  Bengal,  Mysore,  Madhya
 Pradesh,  Assam,  Bihar,  Orissa,  Hydera- bad,  PEPSU,  Madhya  Bharat,  Vindhya
 Pradesh,  Himachal  Pradesh,  Bhopal and  Travancore-Cochin.

 In  addition,  55  Community  Projects
 have  been  selected  under  the  .Com-
 munity  Development  Programme  to  be
 started  in  October,  952  and  completed
 by  1955-56.

 तेज  गोविन्द  दास:  इन  योजनाओं  के
 सम्बन्ध  में  जब  निर्णय  किया  गया  था  तब
 क्या  भिन्न  भिन्न  प्रदेशों  की  सरकारों  से
 भी  राय  ली  गई  थी  ?

 हों  कर मरकर:  जी  हां  t

 सेठ  गोविन्द  दास:  जब  यह  राय  आ
 गई  और  उस  के  कद  केन्द्रीय  सरकार  ने
 इस  के  सम्बन्ध  में  निर्णय  किया  तो  क्या  उस
 वक्‍त  भिन्न  भिन्न  प्रदेशों  के  क्रिया  मंत्री  या

 मुख्य  मंत्री  मौजूद  थे  जिन  की  सलाह  से

 अन्तिम  निर्णय  हुआ  ?
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 श्री  करमरकर  :  इस  के  बारे  में  नोटिस

 चाहिये  ।

 Shri  Velayudhan:  May  I  know  how
 these  village  uplift  projects  will  be
 integrated  with  the  grow  more  food
 plan  of  the  Government  of  India?

 Shri  Karmarkar:  Grow  more  food.
 naturally,  is  one  of  the  _  principal
 plans  of  this  programme.  The  whole
 idea  is  to  help  the  agriculturists  all
 round  and  one  of  the  principal  aspects
 of  it  is  grow  more  food.

 सेठ  गोविन्द  दास  :  किस  किस  योजना
 पर  कितना  कितना  रुपया  खच  होगा,  इस  के
 सम्बन्ध  में  कुछ  निश्चय  हुआ  है  ?

 श्री  करमरकर  :  इस के  वारे  में  जो  फोर्ड
 फाउन्डेशन  की  संस्था  काम  कर  रही  है
 उस  के  बारें  में  एक  नोट  में  टेबुल  में  रख
 रहा  हूं  ।  वह  बहुत  ही  लम्बी  हँ।  कम्युनिटी
 प्रोजेक्ट  के  बारे  में  अभी  इन्फॉरमेशन
 नहीं  है  1

 Shri  H.  N.  Mukerjee:  Does  the  Ford
 Foundation  lay  down  any  terms  in
 regard  to  the  association  of  American
 personnel  with  the  operation  of  these
 programmes?

 Shri  Karmarkar:  They  give  us  the
 idea.  We  retain  complete  initiative  in
 the  matter  and  the  whole  scheme  is
 carried  on  under  our  supervision  and
 guidance.

 Shri  Achuthan:  Is  the  development
 project  different  from  the  community
 project?

 Shri  Karmarkar:  I  thought  it  was
 the  same.

 \
 SECRETARIAT  STAFF  WELFARE  AND

 AMENITIES  COMMITTEE
 *1600.  Pandit  Munishwar  Datt  Upa-

 dhyay:  (a)  Will  the  Minister  of  Home
 Affairs  be  pleased  to  state  whether  it
 is  a  fact  that  the  Government  of  India
 have  undertaken  to  implement  the
 suggestion  made  bf  the:  Estimates
 Committee  of  the  Provisional  Parlia-
 ment  regarding  the  setting  up  of  a
 Secretariat  Staff  Welfare  and  Ameni-
 ties  Committee?

 (b)  What  will  be  the  activities  to
 be  organised  by  this  Committee?
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 (c)  Have  the  opening  of  canteens
 suggested  by  the  Estimates  Com-
 mittee  been  implemented?

 (a)  If  so.  how  far  do  they  serve
 the  needs  of  the  Secretariat  Staff  and
 whether  scheme  is  a  success?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Yes.

 (b)  This  is  under  examination.

 (९)  Some  canteens  are  already
 functioning  and  steps  are  being  taken
 for  opening  others.

 (d)  They  provide  wholesome  and
 cheap  refreshment  to  the  Secretariat
 staff.  As  far  as  I  am  aware  the  scheme
 is  working  satisfactorily.

 पंडित  मुनेश्वर  दत्त  उपाध्याय:  क्‍या  इन
 कैनटीन्स  में  जो  चीज़ें  बिकती  हैं  उन  पर
 सेल्स  टैक्स  लगता  है  या  नहीं  ?  अगर  लगता
 हैं  तो  किस  रेट्स  से  लगता  हैं  ?

 रेल  तथा  यातायात  मंत्री  (श्री  एल०  बी०

 शास्त्री):  जनरल  एडवाइज़री  कमेटी  ने
 यह  फ़ैसला  किया  है  कि  जो  चीज़  खाने  पीने
 की  बेची  जाती  है  उस  पर  सेल्स  टैक्स  न
 लिया  जाय  और  उस  पर  से  सेल्स
 टैक्स  माफ़  कर  दिया  गया  हैं  सिर्फ़  १००
 रुपये  पर  आठ  आना  लिया  जाता  है  1

 पंडित  मुनेश्वर  दस  उपाध्याय:  कितने
 उस  में  से  वेजिटेरियन  हैं  और  कितने  नान-
 वेजिटेरियन  हैं  ?  इन  में  जनरल  स्टोर
 रखने  का  प्रबन्ध  हो  गया  है  या  नहीं  ?

 डा०  काटजू:  में  आनरेबल  मेम्बर
 से  अर्ज  करूंगा  कि  वह  वहां  पर  जा  कर

 खुद  देख  लें  तो  उन  को  मालूम  हो  जायेगा
 कि  वहां  पर  क्या  क्या  चीज़ें  रक्खी  गई  हें  ।

 Shri  Nambiar:  May  I  know,  Sir,
 what  steps  have  been  taken  to
 grant  Privilege  Ticket  Order  to  Central
 Government  servants,  as  recommended
 by  the  Central  Pay  Commission  as  one
 of  the  welfare  measures?
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 Mr.  Speaker:  How  is  it  related  to
 this  question?

 Shri  Velayudhan:  No  answer?
 Mr.  Speaker:  No  answer.

 पंडित  मनोहर  दत्त  उपाध्याय  :  जहां  तक
 में  ने  देखे  हैं  जनरल  स्टोर  की  चीज़ें  वहां
 नहीं  हैं,  उम्मीद  है  जल्दी  होंगे  ।

 डा०  काटजू:  आशा  है  कि  वह  स्टोर
 आप  की  आशा  को  जल्दी  पूरी  करेंगे  a  में
 आप  की  आशा  को  वहां  तक  पहुंचा  दूगा
 और  बह  लोग  उसी  तरह  से  इन्तज़ाम  करेंगे  ।

 EstrmmaTes  COMMITTEE’s  SECOND
 REPORT

 *1603.  Prof.  Agarwal:  Will  the
 Minister  of  Home  Affairs  be  please¢c to  state:

 (a)  the  steps  that  Government  have
 so  far  taken  on  the  Estimates  Com-
 mittee’s  Second  Report  on  the  ‘reor.
 ganisation  of  the  Secretariat;  and

 (b)  the  extent  of  economy  effected
 as  a  result  of  such  change?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  progress
 made  on  the  recommendations  con-
 tained  in  the  Second  Report  of  the
 Committee  was  reported  to  Parlia-
 ment  in  the  two  Statements  laid  on  the
 Table  of  the  House  by  the  Minister  of
 State  for  Finance  on  8th  June  95]
 and  8th  September  95l.  A  statement
 showing  the  further  progress  made  in
 respect  of  such  recommendations.  as
 required  further  action.  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 VIII,  annexure  No.  1)

 (b)  The  recommendations  contained
 in  the  report  largely  relate  to  organisa-
 tion,  methods  and  procedure  of  work
 in  the  Government  of  India  Secretariat
 and  have  been  made  with  a  view  to
 increase  speed  and  efficiency.  It  is  not
 nossible  to  assess  the  extent  of  economy
 if  any,  likely  to  be  effected.  In  any
 case  it  must  take  some  time  before  the
 full  effect  of  the  measures  taken  by
 Government  in  these  respects  is  felt.

 Prof.  Agarwal:  One  of  the  important
 recommendations  contained  in  para  3
 was  about  the  abolition  of  the  posts of  Additional  and  Joint  Secretaries.
 May  I  know  whether  any  dction  has
 been  taken  on  this  recommendation?
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 Dr.  Katju:  Care  is  taken  to  appoint the  minimum  number  of  Additional
 and  Joint  Secretaries.

 Prof.  Agarwal:  In  para  5  the  recom-
 mendation  was  that  attempt  should  be
 made  to  see  that  the  maximum  salary of  an  official  under  the  Government  is
 Rs.  3,000.  May  I  know  whether  any action  has  been  taken?

 Dr.  Katju:  I  think  it  is  the  general rule  that  for  no  new  appointments  the
 salary  should  exceed  Rs.  3,000.  Hon.
 Members  are  aware  of  the  Constitu-
 tional  guarantees  given  in  respect  of
 the  older  officers.

 Prof.  Agarwal:  With  regard  to
 financial  control,  in  para  16,  it  was
 observed  that  financial  control  is  more
 rigid  on  minor  items  and  perhaps  less
 on  major  items.  May  I  know  whether
 Government  has_  considered  this  re-
 commendation?

 Dr.  Katju:  I  think.  Sir.  the  hon.
 Finance  Minister  will  highly  resent
 this.  The  control  is  equally  stringent both  on  minor  and  major  items.

 पंडित  मुनिवर  दत्त  उपाध्याय:  क्‍या
 यह  सही  है  कि  किफ़ायतशारी  के  बजाय
 खर्चा  दिन  पर  दिन  बढ़ता  जा  रहा  है  ?

 डा०  काटजू  :  मेम्बर  साहब  ने  जो  सवाल
 किया  हैँ  कि  खर्चा  बढ़ता  जाता  हैं,  तो  उन
 को  भी  यह  मालूम  होना  चाहिये  कि  अगर
 खर्चा  बढ़ता  जाता  हैं  तो  काम  भी  बढ़ता
 जाता  है,  अब  यह  जो  इतना  बड़ा  हाउस
 हो  गया  है,  तो  यहां  का  भी  खर्चा  पहले  से
 बढ़  गया  हैं

 पंडित  सी०  एन०  मालवीय  :  सन्‌  १९५०
 में  ज्वाइंट  सेक्रेटरी  और  ऐडीशनल  सेहरे-
 टरीज़  की  तादाद  कितनी  थी  और  अप्रैल

 सन्‌  १९५२  में  ज्वाइंट  सेक्रेटरी  और  ऐडी-
 शनल  सेक्रेटरी  की  तादाद  कितनी  हो
 गई  ?

 डा०  काटजू:  मुझे  इस  समय  संख्या
 याद  नहीं  है,  लेकिन  अगर  माननीय  मेम्बर

 मुझ  से  इस  बारे  में  पूछेंगे,  तो  में  उन  को  यह
 तादाद  बता  दगा
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 Shri  B.  S.  Murthy:  May  I  know,
 apart  from  economy,  whether  any
 efficiency  has  been  effected?

 7
 Dr,  Katju:  That  is  what  we  hope or.

 RECRUITMENT  TO  CENTRAL  AND  ALL*
 InpIA  SERVICES

 ¥*1604,  Shri  Krishna  Chandra:  Will the  Minister  of  Home  Affairs  be  pleas- ed  to  state:
 (a)  whether  recruitment  to  all  the

 Central  and  All  India  Administrative
 and  Ministerial  services  is  made  on
 the  advice  of  the  Union  Public
 Service  Commission;

 (b)  what  are  those  services  to
 which  recruitment  is  made  direct  by
 Government  and  not  on  the  advice  of
 bon

 Union  Public  Service  Commission; an
 (c)  whether  temporary  appoint- ments  are  also  made  on  the  advice

 of  the  Union  Public  Service  Commis-
 sion?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).  Re-
 cruitment  to  posts  in  the  All-India
 Services,  and  Central  Services,  Class  I
 and  Class  II,  and  Ministerial  services
 of  the  Government  of  India  Secretariat
 and  attached  offices,  is  made  after  con-
 sultation  with  the  Union  Public  Service
 Commission,  with  the  exception  of  a
 few  specified  posts  of  a  highly  technical
 or  special  nature  which  are  included
 in  the  Schedule  to  the  Union  Public
 Service  Commission  (Consultation)
 Regulations,  a  copy  of  which  will  be
 found  in  the  Library.  Recruitment  to
 posts  in  subordinate  services  is  made
 without  consultation  with  the  Commis-
 sion  by  authorities  authorised  by
 Government  to  make  appointments.

 (c)  Yes,  except  in  cases  where  the
 officer  to  be  appointed  is  not  likely  tc
 hold  the  post  for  more  than  one  year.

 Shri  Krishna  Chandra:  When  vacan-
 cies  arise  in  a  particular  Ministry,  is
 that  communicated  to  the  Home  Minis-
 try  for  getting  appointments  made.  or
 is  the  Ministry  concerned  competent
 enough  to  make  appointments?

 Dr.  Katju:  Is  the  hon.  Member  refer-
 ring  to  temporary  posts?

 Shri  Krishna  Chandra:  Yes,  Sir.
 Dr.  Katju:  If  the  temporary  post  is

 for  a  period  of  less  than  a  year,  and
 it  is  concurred  in  by  the  Finance
 Department.  then,  no  reference  is  made
 so  far  as  I  know  to  the  Home  Ministry.

 Shri  Krishna  Chandra:  Is  the  sanc-
 tion  of  the  Home  Ministry  obtained
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 for  creating  such  temporary  posts  in
 the  different  Ministries?

 Dr.  Katju:  I  do  not  think  so.
 Shri  Dabhi:  May  I  know  if  the

 Government  are  bound  to  accept  the
 advice  of  the  Union  Public  Service
 Commission  in  every  case?

 Dr.  Katju:  I  would  suggest  to  the
 hon.  Member  to  read  the  Constitution.
 Its  advice  is  generally  accepted.  The
 Constitution  does  not  say  that  it  must
 be  accepted.

 Mr.  Speaker:  Will  he  please  read  the
 answer  to  part  (b)?

 Dr.  Katju:  I  have  got  here  only  parts
 (a),  (b)  and  (c).  I  have  read  it  to
 the  House.

 “(c)  Yes,  except  in  cases  where
 the  officer  to  be  appointed  is  not
 likely  to  hold  the  post  for  more
 than  one  year.”
 Shri  Velayudhan:  With  regard  to

 temporary  appointments,  may  I  know
 whether  these  temporary  posts  are
 later  on  made  _  quasi-permanent  and
 then  permanent,  with  the  result  that
 the  reserved  quotas  allotted  for  the
 Scheduled  Castes  are  being  completely
 ignored?

 Dr.  Katju:  This  complicated  question
 requires  notice.

 Shri  B.  S.  Murthy:  Are  there  any
 eases  during  the  year  95l-52  where
 the  Government  had  to  differ  from  the
 recommendation  made  by  the  Union
 Public  Service  Commission?

 Dr.  Katju:  That  will  appear  always
 in  the  report  of  the  Public  Service
 Commission.

 Shri  Kelappan:  Do  those  who  have
 acted  once.  as  a  matter  of  course.
 receive  preference  over  new  entrants?

 Dr.  Katju:  I  do  not  think  so.  What
 happens  is  this.  When  the  post  is  made
 permanent  or  the  post  is  extended
 beyond  a  year,  the  Public  Service  Com-
 mission  is  consulted.  They  issue  an
 advertisement  and  the  man  who  has
 been  serving  in  the  temporary  posts  is
 also  authorised  and  is  at  liberty  to
 apply.  Of  course,  he  receives  due  con-
 sideration.  That  is  all.

 Sardar  Hukam  Singh:  Has  the  second
 yearly  report  been  received  from  the
 Union  Public  Service  Commission?

 Dr.  Katju:  The  next  question  relates
 to  that.

 Dr.  Jaisoorya:  Have  any  cases  come
 to  the  notice  of  the  hon.  Minister  where
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 Commission  has
 flouting  of  its

 the  Public  Service
 protested  against  the
 advice?

 Dr.  Katju:  I  have  heard  of  that.

 Roaps  IN  SCHEDULED  AREAS
 *1605.  Shri.  Sanganna:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  length  of  road  mileage  cons-
 tructed  in  the  Scheduled  areas  of  each
 State  to  open  up  communication  with
 the  plains  during  the  last  five  years
 and

 (b)  the  amount  spent  on  the  con»
 truction  of  such  roads  by  each  State
 during  the  same  period?

 The  Minister  of  Home  Affairs  and States  (Dr.  Katju):  The  matter  is  pri-
 marily  the  concern  of  the  State  Gov-
 ernments.  The  Government  of  India
 have  no  information.

 EXTENSION  TRAINING  CENTRES
 *1606.  Shri  Dabhi:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  five
 Extension  Training  Centres  and  _  fif-
 teen  Development  Blocks  are  going  to
 be  set  up  in  the  different  parts  of
 India  under  the  agreement  between
 the  Ford  Foundation  and  the  Govern-
 ment  of  India;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  are  the
 places  in  Bombay  State  where  Exten-
 sion  Training  Centres  have  been  set
 up  or  are  proposed  to  be  set  up  as  also the  areas  in  Bombay  State  to  which
 Intensive  Development  Blocks  extend
 or  are  going  to  be  extended?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 Yes.

 (b)  With  assistance  from  the  Ford Foundation.  one  extension  training
 centre  has  been  set  up  at  the  Institute
 of  Agriculture,  Anand.

 The  intensive  development  block  will
 also  be  at  Anand  and  will  be  attached to  the  Anand  Training  Centre.  It  will
 cover  00  villages  within  a  radius  of
 9  miles  from  Anand  in  the  Charotar
 tract  of  Gujerat.

 Shri  Dabhi:  What  kind  of  training will  be  given  at  the  extension  training centre,  and  to  whom  will  it  be  given?
 Shri  Karmarkar:  At  each  training eentre,  village  workers  required  for

 9  JULY  952  Oral  Answers  622

 training  in  the  development  projects
 will  be  given  training  for  a  period  of
 six  to  nine  months  in  agriculture,  co-
 operation  and  village  participation,
 health,  hygiene,  sanitation  and  adult
 education.

 Shri  Dabhi:  May  I  know  who  are
 employed  to  give  the  training?

 Shri  Karmarkar:  Suitable  teachers are  employed  to  give  the  training.
 Dr.  P.  S.  Deshmukh:  What  is  the

 exact  contribution  of  the  Ford  Founda-
 tion  to  these  centres  and  what  is  the
 contribution  of  the  State  Governments and  the  Centre?

 Shri  Karmarkar:  I  should  like  fo hrave  notice  of  that  question,  but  I
 understand  that  the  total  cost  of  train-
 ing  is  Rs.  2.39,000,  divided  into Rs.  130,000,  capital  and  Rs.  -1,09,000  re-
 curring  expenditure  per  annum,  and of  that  I  understand,  the  entire  cost of  the  training  centres  for  a  period  of three  years  will  be  met  by  the  Ford Foundation.  The  entire  cost  of  develop- ment  projects  during  the  first  two
 years  will  be  met  by  the  Ford  Founda-
 tion;  the  cost  of  the  third  year  will  be shared  equally  by  the  Ford  Foundation and  the  Government  of  India  and  the State  Governments.  The  cost  of  the fourth  and  fifth  year  will  be  shared
 equally  between  the  Government  of India  and  the  State  Governments.
 Regarding  the  actual  amount  for  the
 development  projects,  I  should  like  to have  notice.

 Shri  B.  S.  Murthy:  May  I  know  the number  of  training  centres  and  the
 development  blocks  in  respect  of  the State  of  Madras  and  the  places  where
 they  are  situated?

 Mr.  Speaker:  The  question  speci- fically  relates  to  Bombay  State.
 Shri  B.  S.  Murthy:  Part  (a)  of  the question  is  general,  Sir,
 Mr.  Speaker:  Can  he  give  those figures?
 Shri  Karmarkar:  So  far  as  I  can  find from  the  information  available,  the five  training  cum  development  centres are  in  U.P..  Bombay,  West  Bengal,

 Madhya  Pradesh  and  Mysore.  Regard-
 ea  Madras,  I  should  like  to  have notice.

 Shri  Dabhi:  What  would  happen  to
 the  trainees  after  they  have  finished their  training?  Will  they  be  employed by  Government?

 Shri  Karmarkar:  The  idea  is  to  give employment  to  the  trainees  in  the development  projects  concerned.
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 Shri  B.  S.  Murthy:  May  I  know  why the  State  of  Madras  has  not  been
 treated  on  a  par  with  other  States?

 Mr.  Speaker:  The  question  of  treat- ment  does  not  follow.  He  said  he  has
 not  got  the  figures.

 HOSPITALS
 *1609,  Shri  Rishang  Keishing:  Will

 abe  iiinister
 of  Health  be  pleased  to

 sta’
 (a)  the  number  of  hospitals,  dispen- saries  and  staffs  existing  at  present in  the  tribal  areas  of  Assam  and

 Manipur;
 (b)  how  many  Leper  Colonies  there

 are  in  the  said  areas;  and
 (c)  how  many  Christian  Hospitals there  are  in  the  said  areas?
 The  Minister  of  Health  (Rajkumari Amrit  Kaur):  (a)  to  (c).  A  statement

 giving  the  required  information  is
 placed  on  the  Table  of  the  House.  [See
 Appendix  VIII,  annexure  No.  2.]

 Shri  Rishang  Keishing:  May  I  know,
 Sir.  the  number  of  Leper  Colonies
 managed  by  the  Government  and  by the  Missions?

 Rajkumari  Amrit  Kaur:  The  number
 of  Leper  Colonies  managed  by  the
 Government  in  the  Assam  tribal  area
 is  three,  and  in  Manipur  two.

 Shri  Rishang  Keishing:  By  the  Mis-
 sions  or  by  the  Government?

 Rajkumari  Amrit  Kaur:  I  thought  he
 asked  how  many  were  managed  by Government.  Three  in  the  Assam  tribal
 areas  and  two  in  Manipur.  and  by  the
 Mission,  five  in  the  Assam  Tribal  areas
 and  two  in  Manipur.

 Shri  Rishang  Keishing:  What  is  the
 help  given  by  the  Government  to  those
 leper  colonies  manned  by  the  Mission
 organisation?

 Rajkumari  Amrit  Kaur:  I  have  not
 got  any  information,  but  I  do  not  think
 there  is  any  help  given.

 Shri  Rishang  Keishing:  Is  it  a  fact
 that  most  of  the  hospitals  in  this  area
 are  without  adequate  medical  supplies, medical  staff,  proper  quarters  and
 furnitures?

 Rajkumari  Amrit  Kaur:
 received  no  complaints.

 Shri  B.  S.  Murthy:  May  I  know,  Sir,
 whether  Government  is  aware  that
 leprosy  is  on  the  increase  in  Assam,
 and  will  Government  therefore  be
 pleased  to  provide  a  clinic  in  every
 hospital  wherever  it  is  possible?

 I  have

 9  JULY  952  Oral  Answers  1624,

 Mr.  Speaker:  She  may  answer  the
 question,  but  it  is  a  suggestion  for
 action.

 Rajkumari  Amrit  Kaur:  Government
 would  like  to  do  much  in  that  line,  but
 it  is  all  a  question  of  money

 Roaps  in  MANIPUR
 *1610  Shri  Rishang  Keishing:  Will

 the  Minister  of  Transport  be  pleased to  state
 (a)  what  schemes  Government

 have  made  for  the  development  of
 roads  in  Assam  and  Manipur  under
 the  Five  Years  Plan;

 (b)  how  many  motorable  roads
 have  been  completed  in  the  said  areas
 since  the  achievement  of  Indepen-
 dence;  and

 (९)  the  total  amount  spent  so  tar
 by  Government  for  the  construction
 of  roads  in  the  said  tribal  areas?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 Presumably  the  hon.  Member  refers  to
 the  development  of  roads  in  Tribal
 Areas  in  Assam  and  Manipur.

 Plans  for  development  of  roads  in
 the  Tribal  Areas  in  these  two  States
 have  not  yet  been  finalised.

 (b)  and  (c).  Information  is  being collected  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Shri  Rishang  Keishing:  Is  it  a  fact
 that  most  of  the  motorable  roads,  about
 200  miles  in  length.  constructed  by  the
 village  volunteers  under  the  supervi- sion  of  the  Government,  have  been
 neglected?

 Shri  L.  B.  Shastri:  I  am  not  aware of  that.  but  as  the  hon.  Member  has
 drawn  the  notice  of  Government  to  it, we  will  look  into  the  matter.

 Shri  Rishang  Keishing:  As  the  tribal
 people  are  keenly  interested  in  the
 construction  of  roads  without  any  pro- fit  motive.  is  it  the  policy  of  the
 Government  to  give  the  contracts  to
 the  tribal  organisation  in  the  future?

 Shri  L.  B.  Shastri:  Well,  when  the
 contracts  are  given,  tenders  are  invited. and  it  will  be  difficult  to  confine  the
 tenders  or  the  contracts  to  tribal
 people  only.

 Shri  B.  S.  Murthy:  What  prevents Government  from  giving  these  con-
 tracts  to  co-operative  labour  organisa- tions  of  the  tribal  people?

 Mr.  Speaker:  Order,  order,  These
 are  all  suggestions,
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 Shri  P.  T.  Chacko:  May  I  know
 whether  Government  are  aware  that
 the  hon.  Member  Shri  Rishang
 Keishing  has  to  walk  about  eighty
 miles  to  reach  a  cartable  road  to  come
 to  this  House  of  Parliament?

 Mr.  Speaker:  Order,  order.

 CouNCIL  OF  ADVISERS  FOR  MANIPUR
 AND  TRIPURA

 *I6ll.  Shri  Rishang  Keishing:  Will
 the  Minister  of  States  be  pleased  to
 refer  to  the  reply  to  starred  question
 No.  532  asked  on  the  Sth  June,  4952
 and  state:

 (a)  the  approximate  date  when  the
 Council  of  Advisers  is  likely  to  be
 appointed;

 (b)  what  will  be  the  number  of
 members  of  the  Council  of  Advisers;
 and

 (c)  the  procedure  to  be  followed  in
 selecting  the  members  of  the  Coun-
 cils  ?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  to  (c).  All
 these  matters  are  under  very  active
 consideration  and  Government  hope  to
 finalise  these  arrangements  at  a  very
 early  date.

 Shri  H.  N.  Mukerjee:  Is  Government
 aware  that  all  Members  of  the  electoral
 college  of  Tripura  including  Congress
 Members  have  stated  their  objections
 against  the  appointment  of  an  Advi-
 sory  Council?

 Dr.  Katju:  All  these  matters  are
 under  active  consideration.

 LAND  ARMY
 *1612,  Shri  M.  S.  Gurupadaswamy:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Bhumi  Sena  or  Land
 Army  has  been  _  started  under  the
 Land  Transformation  Programme;  and

 (b)  if  so,  on  what  basis  the  army
 has  been  composed?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Karmarkar):  (a)
 The  State  Governments  and  certain
 institutions  have  been  requested  to
 make  a  beginning  in  the  formation  of
 a  Land  Army  for  harnessing  public
 interest  for  agricultural  development
 and  a  few  States  have  organised  such
 Land  Armies.

 (b)  The  Land  Army  will  consist  of
 all  classes  of  persons  who  are  interest-
 ed  in  the  development  of  the  villages
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 and  are  prepared  to  direct  their
 enthusiasm  to  agricultural  extension
 and  development.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know,  Sir,  whether  this  army  would
 be  composed  of  volunteers  or  men  paid
 for  their  services?

 Shri  Karmarkar:  The  conception  is
 that  the  personnel  of  the  land  army will  consist  of  official  and  non-official
 workers  who  are  actually  working  on
 the  extension  in  the  districts,  students
 of  colleges,  particularly  agricultural
 colleges  in  the  States,  and  public  men
 including  Members  of  Parliament  and
 State  Legislatures  who  will  be  willing
 to  associate  themselves  with  this
 activity.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know,  Sir,  what  are  the  salient  features
 of  the  ten  year  programme  of  land
 transformation  under  which  the  land
 army  also  is  thought  of?

 Shri  Karmarkar:  I  should  like  to
 have  notice  of  it.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know,  Sir,  what  is  the  target  of  pro-
 duction  aimed  at  at  the  end  of  the  ten
 year  period?

 Shri  Karmarkar:  I  should  like  to
 have  notice  about  it.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know,  Sir,  what  is  the  exact  nature  of
 the  activities  of  the  land  army?

 Shri  Karmarkar:  The  activities  are
 agricultural  in  all  ways.

 Shri  Sarangadhar  Das:  Will  the
 Minister  please  tell  us  how  many  States
 have  formed  these  armies,  what  their
 probable  number  is  and  how  much
 work  has  already  been  done  in  reclaim-
 ing  land?

 Shri  Karmarkar:  I  have  information
 for  seven  States  here:  the  unit  organised
 by  Delhi,  the  unit  organised  by  the
 Indian  Agricultural  Research  Institute,
 West  Bengal  State.  Bombay  State,
 Vindhya  Pradesh,  Bhopal  State  and
 Assam  State.  To  begin  with,  the  land
 army  units  which  have  not  so  far
 received  any  special  training,  have
 been  assigned  ad  hoc  by  the  authorities
 organising  the  units.  In  some  places
 they  have  dug  drains,  constructed
 roads,  planted  trees,  eradicated  weeds
 and  similar  work  relating  to  agricul-
 tural  production.
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 WRITTEN  ANSWERS  TO  QUESTIONS

 Casa  CROPS

 #1596.  Shri  S.  V.  Ramaswamy:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 land  under  the  cultivation  of  cash
 crops  has  increased  at  the  expense  of
 cultivation  of  food  crops  after  the
 introduction  of  food  controls;  and

 (b)  if  so,  what  steps  have  been
 taken  to  avert  this  process?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  Until  the  in-
 auguration  of  the  integrated  production
 Programme  in  1950,  there  was  no
 official  plan  for  the  diversion  of  land
 from  foodgrains  to  cash  crops.  Under
 this  programme,  however,  a  plan  was
 made  under  which  the  Government
 was  prepared  for  the  diversion,  if
 necessary,  of  37-3  lakh  acres  from  food-
 grains  (rice,  millets  and  ragi)  to  jute
 and  cotton  in  the  years  950-5l  and
 1951-52,  with  a  view  to  augmenting
 the  production  of  these  two  important
 cash  crops.  In  the  absence  of  exhaus-
 tive  field  to  field  surveys  of  land,  it
 is  not  possible  to  arrive  at  any  firm
 estimate  of  the  amount  of  land  that
 was  actually  diverted  from  foodgrains
 to  jute  and  cotton  in  the  two  years
 concerned.  On  the  basis,  however,  of
 the  available  data  it  is  roughly  esti-
 mated  that  in  the  sixteen  states  where
 there  were  plans  for  diversion  from
 foodgrains  to  jute  and  cotton  the  maxi-
 mum  amount  of  net  diversion  of  land
 from  the  former  to  the  latter  that  may
 have  taken  place  during  these  two
 years  is  likely  to  be  of  the  order  of
 1T4  lakh  acres  only.  There  was  no

 plan  for  diversion  in  other  states  or  to
 other  cash  crops  although  there  was
 some  diversion  due  to  natural  causes.
 For  the  reasons  explained  above,  it  is
 not  possible  to  frame  any  firm  esti-
 mate  of  this  diversion.  But  roughly
 speaking  the  net  diversion  from  food-
 grains  to  the  five  important  cash  crops,
 namely,  jute,  cotton,  oilseeds,  sugar-
 cane  and  tobacco  taken  together  does
 not  exceed  3:3  million  acres  during
 these  two  years  for  the  country  as  a
 whole.  The  actual  diversion  is  in  fact,
 likely  to  be  appreciably  less  as  the
 above  estimate  is  based  on  the  extreme
 assumption  that  all  the  addition  to
 these  cash  crops  was  at  the  expense
 of  foodgrains  and  not  of  other  crops
 or  of  fallows  nor  due  to  double  crop-
 ping  and  inter-cropping.

 (b)  Does  not  arise.

 9  JULY  i952  Written  Answers  628

 ALLOTMENT  OF  FOODGRAINS  By  U.P.  70
 CENTRE

 *60l.  Shri.  Ganpati  Ram:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  U.P.  Government  have
 procured  any  stock  of  food  grains for  fulfilling  its  rationing  commit-
 ments  till  December  952  and  if  so,
 its  quantity;

 (b)  whether  U.P.  Government  have
 also  allotted  any  stock  out  of  that  to
 the  Centre  for  distribution  to  the  de-
 ficit  States;  and

 _(c)  ff  so,  what  is  the  quantity  of
 different  kinds  of  foodgrains  so  allot-
 ted?

 The  Minister  of  Food  and  Agricul- ture  (Shri  Kidwai):  (a)  The  State
 Government  procured  4,52,000  tons  of
 foodgrains  up  to  l9th  June  952  this
 year,  to  fulfil  their  commitments.

 (b)  Yes,  Sir.
 (c)  The  State  Government  have

 hitherto  offered  for  export  15,000  tons
 of  rice,  15,000,  tons  of  bajra  and  2,300
 tons  of  barley,

 NORTH  ANDAMAN  FOREST
 *1602.  Shri  Jhunjhunwala:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  terms  and  _  conditions  on
 which  the  tenders  for  working  of
 North  Andaman  Forest  were  invited;

 (b)  the  terms  and  _  conditions  on
 which  the  final  contract  has  been
 given;

 _(c)  to  whom  the  contract  has  been
 given;  and

 (d)  whether  the  party  has  com-
 plied  with  the  terms  and  conditions
 on  which  they  have  been  given  con-
 tract?

 The  Minister  of  Food  and  Agricul- ture  (Shri  Kidwai):  (a2)  and  (b).  A
 copy  of  the  North  Andamans  Agree- ment  of  Licence  is  placed  in  the
 Library  of  the  House.  The  tender
 notice  is  printed  on  page  9.

 (c)  Messrs.  P.  C.  Ray  and  Company
 (India)  Limited,  Calcutta.

 (d)  Yes,
 SuGaRcaNE  (DESTRUCTION)

 #1607.  Shri  B.  N.  Roy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 some  States  the  sugarcane  standing
 in  the  fields  is  going  to  be  burnt  as
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 the  Sugar  Factories  managements
 concerned  have  refused  to  crush  the
 remaining  cane;

 (b)  whether  Government  have
 taken  any  steps  for  saving  it  from
 destruction;  and

 (c)  if  so,  what  are  the
 their  results?

 The  Minister  of  Food  and  Agricul- ture  (Shri  Kidwai):  (a)  The  reports so  far  received  from  the  State  Govern-
 ments  indicate  that  no  sugarcane  will
 be  left  standing  in  the  fields  which
 may  have  to  be  burnt.

 (b)  and  (c).  Some  _  factories  had
 complained  of  financial  difficulties  in
 view  of  large  production  and  accumu-
 lated  stocks  and  their  inability  to  crush
 available  cane.  To  overcome  this
 difficulty  and  to  encourage  the  factories
 to  crush  all  available  cane.  Govern-
 ment  of  India  had  issued  special  orders
 on  9th  April,  952  permitting  the
 factories  to  defer  payment  of  the
 price  of  cane  above  Re.  l  per  maund.
 Further.  as  the  factories  were  getting reduced  recovery  of  sugar  due  to  the
 advent  of  the  hot  season,  Governments
 of  Uttar  Pradesh  and  Punjab  were
 specially  authorised  to  allow  suitable
 rebates  on  cane  crushed  after  lst  May. The  Uttar  Pradesh  Government  has
 stated  that  as  ,a  result  of  these
 measures  no  cane  would  be  left  un-
 crushed  in  reserved  zones.  in  that
 State.

 steps  and

 AGRICULTURAL  GOVERNMENT  FARMS
 1608.  Shri  8.  N.  Roy:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  acreage  of  farms  which  are
 directly  under  the  Government  of
 India;

 (0)  whether  there  is  any  cruposal
 by  the  Central  Government  for  start-
 ing  cultivation  in  new  farms  during
 the  current  year;  and

 (c)  if  so,  acreage  proposed  and  the
 Places  decided?

 The  Minister  of  Food  and  Agricul.
 ture  (Shri  Kidwai):  (a)  About  3.400
 acres  in  the  Institutes  and  Commodity
 Committees  under  the  control  of  the
 Ministry.

 (b)  None.
 (c)  Does  not  arise.

 LIVESTocK  CENSUS
 *1613.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  _  to  state  whether  the  All-
 India  Livestock  Census  Report  has
 been  compiled  and  published?

 46  PSD
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 The  Ministe-  of  Food  and  Agricul- ture  (Shri  Kidwai):  Not  yet,  but  the
 provisional  number  of  livestock  and
 poultry  in  India  has  been  published in  the  Journal  ‘Agricultural  Situation
 in  India’  May,  1952.

 PANCHAYAT  BOARD  ELECTIONS
 *1614,  Shri  Muniswamy:  Wil]  the

 Minister  of  Communications  be  rieas- ed  to  state  whether  it  is  a  fact  that
 the  extra  departmental  staff  of  tie
 Postal  Department  are  _  prohibited from  contesting  the  Panchayat  Board
 Elections,  and  if  so,  the  reasons
 thereof?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  Yes.  but
 the  position  is  being  re-examined.

 UPLirr  oF  TRIBAL  PEOPLE
 *1615,  Shri  R.  B.  Shah:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  amounts  placed  at  the  dis-
 posal  of  the  Madhya  Pradesir  Gov-
 ernment,  in  the  years  950-5l  and  1951-,
 52,  for  the  uplift  of  the  tribal  people;

 (b)  whether  that  amount  is  fully
 utilised  by  Madhya  Pradesh  Govern-
 ment;  and

 (c)  if  not  what  are  the  reasons  द
 The  Minister  of  Home  Affairs  and States  (Dr.  Katju):  (a)  950-5l—Nil.
 95-52—Rs.  2  lakhs.
 (b)  and  (c).  The  information  is  not

 yet  available.
 Raitway  SCHOOLS

 *1616,  Shri  K.  C.  Sodhia:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  Railway
 Schools  functioning  during  95i-52;
 and

 (b)  how  many  of  them  are  techni-
 ca!  schools  ?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 and  (b).—

 (i)  Educational  44
 (ii)  Training  Schools  for

 Railway  Staff  30

 7074५  ]74

 ADMINISTRATION  OF  SCHEDULED  AREAS
 *1617,  Shri  Balwant  Sinha  Mehta:

 Will  the  Minister  of  States  be  pleased to  state:
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 (a)  whether  the  annual  _  reports
 regarding  the  administration  of  Sche-
 duled  Areas  of  Part  ‘B’  States  have
 been  submitted  to  the  President  by
 various  Rajpramukhs  or  not;

 (b)  whether  any  recommendation
 has  been  made  about  the  inclusion  of
 ‘Bhomat’  into  Scheduled  Area  which
 is  the  most  backward  culturally  and
 economically  in  whole  of  Rajasthan;
 and

 (c)  whether  Government  propose  its
 inclusion  in  the  Scheduled  Areas?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  So  far  only
 the  Rajpramukh  of  Madhya  Bharat
 has  submitted  his  annual  report.

 (b)  Yes.
 (c)  Government  have  decided  not

 to  make  any  alterations  in  the  Sche-
 duled  areas  until  the  Backward  Classes

 4  pial
 on  has  gone  into  such  ques-

 ons.
 KAanDLA  Port

 *1618.  Shri.  Achuthan:  Will  the
 Minister  of  Tra  rt  be  pl  d  to
 state:  ¢

 (a)  the  estimated  cost  for  the  con-
 struction  of  Kandla  Port  and  the  num-
 ber  of  officers  employed  there  draw-
 ing  more  than  Rs.  200  per  mensem;

 (b)  when  the  work  was  begun  and
 the  progress  made  so  far;

 (c)  how  this  number  (officers)  com-
 pares  with  the  number  employed  at
 Cochin  at  its  construction  stage;

 (d)  how  many  officers  are  now  in
 Cochin  Port  of  the  above  grade;

 (e)  which  is  the  firm  entrusted  with
 the  construction  of  the  Kandla  Port
 and  the  special  reasons  for  such  en-
 trustment;  and

 (f)  which  firm
 Cochin  Port?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 The  estimated  cost  of  the  Kandla  port
 project  is  Rs.  12-95.  crores.  58  posts
 carrying  a  scale  with  a  minimum  of
 Rs.  rag

 and  above  have  been  sanctioned
 so  far.

 constructed  the

 (b)  The  project  is  in  three  parts. The  first  part  consists  of  preliminaries such  as  marine.  land.  aerial  and  health
 surveys.  soil  tests.  boring  tests.  etc. Work  on  these  was  commenced  in
 september  949  and  has  been  com-
 pleted.  The  second  part  consists  of
 roads.  bridges.  railway  lines,  office
 buildings.  staff  colony,

 water
 and

 power  distribution.  Work  on  these  is
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 under  way.  The  third  part  relates  to
 the  main  harbour  works,  consisting  of
 the  wharf,  transit  sheds.  warehouses,
 floating  dry-dock,  passenger  jetty,  oil
 jetty  and  bunder  for  lighters  and
 country  craft.  Tenders  for  the  design
 and  execution  of  these  works  have
 been  received  and  considered.  It  is
 hoped  that  the  contract  for  the  execu-
 tion  of  the  works  will  be  finalised
 shortly.

 (c)  40  officers  drawing  above  Rs.  200
 p.m.  were  employed  at  Cochin  port
 during  its  construction  stage.

 (d)  47.
 (e)  As  already  stated,  the  matter  is

 under  consideration.
 (f)  The  construction  works  of  Cochin

 port  were  executed  departmentally  in
 four  stages  spread  over  twenty  years
 but  the  plans  and  designs  were  vetted
 at  every  stage  by  an  expert  committee
 in  London,  composed  of  members’
 drawn  from  three  firms  of  Consulting
 Engineers  in  London.

 COMMITTEE  TO  ENQUIRE  INTO  SERVICE
 ConpiTIONS  oF  P.  &  T.  EMPLOYEES

 #1619,  Shri  H.  N.  Mukerjee:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  an  expert  committee
 was  constituted  in  948  to  inquire  into
 the  service  conditions  of  postal  and
 telegraph  employees;  and

 (b)  if  so,  whether  any  action  has
 been  taken  on  the  recammendations  of
 the  Committee?

 The  Députy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  Orders  on  some  of  the  recom-
 mendations  were  issued  in  1950;  the
 rest  are  under  the’  consideration  of
 Government  and  a  decision  will  be
 reached  shortly  thereon.

 KANCHRAPARA  RAILWAY  WORKSHOPS
 *1620.  Shri  H.  N.  Mukerjee:  Will

 the  Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  the
 Kanchrapara  railway  workshops  are  to
 be  dismantled  and  shifted  to  a  site  in
 Uttar  Pradesh?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  No.

 PRODUCTION  OF  SUGAR  IN  HYDERABAD
 *1621.  Shri_  Telkikar:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  contribution  of  sugar
 hy  Shakkar  Nagar  (Bodhan)  sugar
 factories  in  Hyderabad  State  to  the
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 total  production  of  sugar  in  India
 (in  terms  of  tons  and  percentage);

 (b)  whether  it  is  a  fact  that  the  in-
 creased  production  of  sugar  has  ad-
 versely  affected  the  Gur  producers  in
 the  State;  and

 (c)  if  so,  whether  Government  pro-
 pose  the  permission  of  export  of  large
 quantities  of  sugar  and  gur,  from  the
 State?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  In  95l-52
 38.497  tons  or  about  26  per  cent.  of
 total  production  in  India.

 (b)  As  the  actual  production  figures of  gur  in  Hyderabad  State  during  95l-
 52  are  not  yet  available  it  is  difficult
 to  assess  the  effect  of  increase  in  the
 production  of  sugar  on  the  production of  gur.

 (c)  No  export  quota  for  sugar  has
 been  fixed  from  the  Hyderabad factories.  The  export  quota  for  gur has  not  been  fixed  on  a  territorial
 basis.

 Foop  SITUATION  IN  BIHAR

 1622.  Shri  R.  N.  Singh:  Will  0९
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  what  is  the  latest  report  of  the
 food  situation  in  Bihar;

 (b)  what  was  the  stock:  of  foodgrain
 in  the  custody  of  the  Government  of
 Bihar  on  3lst  May,  952  and  the  aver-
 age  monthly  off-take  from  the  stock;
 and

 (c)  what  is  the  Bihar  Demand  of
 foodgrain  and  also  the  quota  of  the
 foodgrain  allotted  thereto  by  _  the
 Centre  for  the  coming  six  months?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  According
 to  the  latest  report  of  the  State  Govern-
 ment,  the  food  situation  in  Bihar  is
 satisfactory.

 (b)  On  30th  May,  1952,  the  Govern-
 ment  of  Bihar  had  1257747,  tons  of
 foodgrains  in  stock.  The  present
 monthly  off-take  from  Government
 stocks  is  11,700  tons.

 (c)  The  State  Government  estimated
 in  November,  95l  that  their  deficit
 for  952  would  be  693,500  tons.  Later
 in  February,  952  the  estimate  was
 reduced  to  560.000  tons  but  their
 Gemand  for  the  first  8  months  of  the
 year  has  only  been  30.000  tons  which
 has  been  supplied.  The  Bihar  Govern-
 ment’s  requirements  for  the  rest  of  the year  will  be  met  in  full  by  the  Govern-
 Ment  of  India.
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 श्रेणी  ४  के  कर्मचारी

 +१६२३.  श्री  आर०  एस०  तिवारी  :
 क्‍या  गृह का यं  मंत्री  यह  बतलाने  की  कृपा
 करेंगे  कि  क्‍या  कोई  ऐसा  नियम  है  जिस  के

 अनुसार  सरकार  श्रेणी  ४  के  कर्मचारियों
 को  भर्ती  करती  हूं  ?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  Recruitment  of
 class  IV  servants  is  done  through  the
 Directorate  General,  Resettlement  and
 Employment  Exchanges.  Recently
 Middle  School  standard  has  been  pres-
 cribed  as  the  minimum  educational
 qualification  for  recruitment  of  certain
 categories  of  Class  IV  servants  (peons
 and  above).  The  normal  age  limits
 prescribed  for  entry  into  Government
 service  apply  to  class  IV  servants  as
 well.

 U.  P.  8.  C.  CoMMISSION
 "1624.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Home  Affairs  be  pleased to  state  whether  the  U.P.S.C.  has
 submitted  as  required  under  Article
 323  of  the  Constitution  its  report  for
 the  year  95l-52  for  being  placed  be-
 fore  the  two  Houses  of  Parliament?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  The  report  has  not
 yet  been  received.  It  is  understood  to
 be  under  preparation.

 गांवों  के  लिये  टेलीफोन

 +१६२५.  श्री  आर०  एस०  तिवारी  :
 (क)  क्‍या  संचरण  मंत्री  यह  बतलाने  की

 कृपा  करेंगे  कि  टेलीफ़ोन  तथा  तार
 व्यवस्था  से  प्रति  वर्ष  कितनी  आय  होती  है
 तथा  इन  में  से  प्रत्येक  पर  कितना  व्यय  होता
 है?

 (ख)  जिस  प्रकार  ग्रामों  में  तार  देने
 की  सुविधायें  दे  दी  गई  हैं,  क्या  उसी  प्रकार
 टेलीफ़ोन  की  भी  व्यवस्था  कर  दी  गई  है  ?

 (ग)  क्या  ग्रामों  में  टेलीफ़ोन  लगाने
 की  कोई  योजना  है  ?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  The
 income  derived  from  the  telephone  and
 telegraph  services  and  the  expenditure
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 incurred  on  them  during  the  year  1950-
 5l  (which  is  the  latest  year  for  which
 actuals  are  available)  are  given  below:

 (Figures  in  thousands  of  Rupees.)
 Income  Expenditure. l.  Telegraph ranch  5,94,65  6,16,38

 2  Telephone Branch  9,08,73  5,26,47
 (b)  No.
 (c)  No.  Under  the  Five  Year  Plan

 commencing  from  the  Ist  April,  ‘1951.
 it  is  proposed  to  take  telephones  to  all
 places  where  the  project  is  expected to  be  remunerative  and.  in  particular, to  install  telephone  exchanges  at  all
 places  with  over  30,000  population  and
 to  open  Public  Call  Offices  at  places with  more  than  20,000  population.  The
 plan  is  of  course  subject  to  the  avail-
 ability  of  funds  and  equipment.

 केन्द्रीय  लोक  निर्माण  विभाग  नौगांव

 +१६२६  श्री  आर०  एस०  तिवारी  :

 (क)  क्या  यातायात  मंत्री  यह  बतलाने
 की  कृपा  करेंगे  कि  विन्ध्य  प्रदेश  में  से  कौन
 कौन  से  विभिन्न  राजमार्ग  गुज़रते  हैं  ?

 (ख)  इन  राजमार्गों  की  लम्बाई  क्‍या

 है  तथा  इन  पर  प्रति  वर्ष  कितना  व्यय
 होता  है  ?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 and  (b).  Banaras-Rewa-Cape  Comorin
 Road  (National  Highway  No.  7)  length
 30  miles;  Allahabad-Rewa  Road
 (National  Highway  No.  27)  length
 32  miles  and  Jhansi-Saugor-Lakhnadon
 Road  (National  Highway  No.  26)  length
 2  miles.  The  expenditure  on  the  main-
 tenance  and  repairs  of  the  first  two
 roads  was  Rs.  2-88  lakhs  in  950-5l
 and  Rs.  2:82  lakhs  in  1951-52.  The  two
 mile  stretch  of  the  third  road_  in
 Vindhya  Pradesh  is  being  maintained
 by  the  Uttar  Pradesh  P.W.D.  The
 figures  of  annual  expenditure  thereon
 are  not  readily  available,  but  the  ex-
 penditure  in  this  stretch  is  probably  of
 the  order  of  Rs.  6,000  per  annum.

 KOoNKAN-BELGAUM  RAILWAY  LINE
 *1627.,  Major-General  Bhonsle:  Will

 the  Minister  of  Railways  be  pleased
 to  state  whether  it  is  proposed  to
 undertake  the  construction  of  a  rail-
 way  in  the  near  future  for  linking  the
 Colaba  and  Ratnagiri:  Districts  (Kon-
 kan  coast  line)  with  Bombay  and
 Belgaum?
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 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  No  such
 proposal  is  under  consideration  at
 present.
 NATIONAL  HIGHWAYS  IN  MADHYA  PRADESH

 1628,  Shri  Kirolikar:  (a)  Will  the
 Minister  of  Transport  be  pleased  to
 state  what  are  the  National  Highways
 in  Madhya  Pradesh  State  maintained
 by  the  Government  of  India?

 (b)  How  much  grant  was  given  to
 the  Madhya  Pradesh  State  as  _  their
 share  of  the  maintenance  cost  of
 these  National  Highways  for  the  years
 1950-51  and  1951-52?

 (c)  What  amount  was  spent  in  the
 repairs  of  Raipur-Chichola  portion  of
 the  National  Highway  in  950-5l  and
 ‘1951-52?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 Bombay-Nagpur-Calcutta  National
 Highway  No.  6;  Banaras-Nagpur-Cape
 Comorin  National  Highway  No  7:
 Jhansi-Saugor-Lakhnadon  National
 Highway  No.  26:  and  Raipur-Viziana-
 gram  National  Highway  No.  43.

 (b)  Rs.  14-62  lakhs  in  1950-51  and
 about  Rs.  18-00  lakhs  in  1951-52.

 (c)  About  Rs.  75,600  during  1950-51,
 and  Rs.  74,700  during  1951-52.

 BRIDGE  OVER  JUMNA
 #1629,  Seth  Achal  Singh:  Will  the

 Minister  of  Transport  be  pleased  to
 state  whether  a  proposal  is  under  con-
 sideration  to  construct  a  National
 Highway  Bridge  over  the  River  Jumna
 at  Agra,  if  so,  when?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  Yes,
 but  the  bridge  has  a  low  priority  as
 a  road-cum-rail  bridge  already  exists
 over  the  Jumna  at  Agra.

 CENTRAL  RaILWay  STATION  aT  AGRA
 *1630.  Seth  Achal  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state  whether  a  proposal  is  under  con-
 sideration  to  construct  a  Central  Rail-
 way  Station  at  Agra  and  if  so,  when?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  A  pro-
 posal  for  providing  a  Central  Railway
 Station  at  Agra  was  considered,  but
 was  not  found  to  be  practicable  from
 the  operational  point  of  view  and  was.
 therefore,  dropped.

 SURVEY  07  RaILway  LINES  IN
 NELLORE  DISTRICT

 *63l.  Shri  Ramachandra  Reddi:
 Will  the  Minister  of  Railways  be  pleas- ed  to  state:
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 (a)  whether  it  is  a  fact  that  certain
 new  Railway  lines  were  surveyed  in
 Nellore  District  (Madras  State);

 (b)  if  so,  what  those  surveyed  lines
 are  and  whether  it  is  proposed  to  take
 up  any  one  of  those  surveyed  for  exe-
 cution;  and

 (c)  if  not,  why  not?
 The  Minister  of  Railways  and

 Transport  (Shri  L.  B.  Shastri):  (a)
 Yes.

 (b)  and  (c).  The  following  Railway
 lines  in  Nellore  District  were  surveyed
 in  the  past:—

 l.  Ollapaliem-Singarayakonda-
 Kanigiri.

 2.  Kavali-Udayagiri.
 Cumbum-Kalahasti-Madras.

 4.  Nellore-Kanigiri.
 w

 It  is  not  proposed  to  take  up  any
 of  these  lines  for  execution  at  present.

 Adequate  justification  was  not  found
 for  construction  of  any  of  the  above
 lines  when  they  were  surveyed.

 DeLut  IMPROVEMENT  TRUST
 *1632.  Shri  P.  N.  Rajabhoj:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  total  amount  of  profit  earned
 by  the  Delhi  Improvement  Trust  upto
 the  l4th  August,  947  and  after  the
 5th  August,  947  so  far;

 (b)  whether  the  necessity  of  pro-
 viding  land  for  building  houses  to
 Government  employees  and  others  who
 have  to  stay  in  Delhi  has  ever  been
 considered  by  the  Delhi  Improvement
 Trust;  and

 (c)  if  not,  what  steps  Government
 propose  to  take  to  solve  the  housing
 problem  of  the  middle  class  people  in
 Delhi?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  The  Improvement
 Trust  is  not  a  profit  making  body.
 Any  profit  it  makes  by  the  sale  of
 land  in  its  development  schemes  is
 consumed  by  expenditure  on  slum
 clearance  schemes’  which  are  deficit
 schemes.  It  is  understood  that  the
 Trust  has  at  present  a  deficit  of  over
 Rs.  7  lakhs.

 (b)  The  Trust  has  no  special  res-
 ponsibility  for  the  provision  of  land  to
 Government  employees  as  suck.  How-
 ever  most  of  the  Improvement  schemes
 of  the  Trust  are  directly  or  indirectly
 Housing  Schemes.  The  Trust  has  so
 far  developed  about  500  acres  of  land
 for  housing  purposes  in  different  parts
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 of  the  city.  It  also  transferred  about
 2260  acres  of  land  to  the  Rehabilitation
 Ministry  for  the  purpose  of  housing
 displaced  persons.  The  Trust  has  so
 far  constructed  527  houses  for  housing
 people  displaced  by  the  clearance  of
 slums  and  336  quarters  for  the  same
 purpose  are  under  construction.

 (c)  The  whole  question  of  Housing is  under  the  consideration  of  Govern-
 ment.

 Extra  DEPARTMENTAL  EMPLOYEES
 #1633.  Shri  Muniswamy:  Will  the

 Minister  of  Communications  be  pleas- ed  to  state  whether  Extra  Depart- mental  Staff  are  granted  leave  with
 pay  and  provided  with  provident  fund
 facilities?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  No.

 CENTRAL  Pay  COMMISSION
 RECOMMENDATIONS

 #1634.  Shri  Muniswamy:  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  Govern-
 ment  have  not  implemented  the  recom-
 mendations  of  the  Central  Pay  Com-
 mission  regarding  the  dearness  allow-
 ance  and  educational  assistance  to
 Railway  employees  and  if  so  why?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  When the  scales  of  pay  recommended  by  the
 C.P.C.  were  introduced  in  i947,  their
 recommendation  in  regard  to  the
 quantum  of  dearness  allowance  that
 should  be  granted  in  relation  to  the cost  of  living  index  obtaining  at  that time  was  fully  implemented.  Conse-
 quent  on  a  subsequent  rise  in  the  cost of  living,  this  matter  has  been  reviewed from  time  to  time  and  in  order  to
 alleviate  the  hardship  caused  thereby,
 particularly  to  the  lower  paid  em-
 ployees,  Government  have  increased the  quantum  of  dearness  allowance  in
 respect  of  these  employees,  keeping  in mind  the  necessity  to  avoid  serious deficits  in  the  Budgetary  position  and to  keep  down  the  forces  of  inflation.

 It  has  not  been  possible  for  the Government  to  accept  the  recommenda-
 tion  of  the  Central  Pay  Commission in  regard  to  the  grant  of  special.  finan- cial  assistance  towards  the  cost  of education  of  children  of  Government
 employees  on  grounds  both  of  princi- ple  as  well  as  the  difficulties  which,  in
 practice,  would  be  experienced  in
 ensuring  an  even  distribution  of  the
 benefits  of  any  such  scheme  amongst all  employees  concerned.
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 SupPLy  OF  WAGONS  TO  SAKHIGOPAL
 Raitway  STATION

 #1635.  Pandit  Lingaraj  Misra:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  received
 any  complaints  from  the  producers  or
 traders  of  cocoanut  inthe  Puri  District
 regarding  irregular  supply  of  wagons
 to  the  Sakhigopal  Railway  Station,  in
 the  former  B.N.R.,  for  transport  of
 cocoanut;

 (b)  whether  it  is  a  fact  that  under
 the  existing  classification  of  goods  for
 priority  of  despatch,  cocoanut  has  been
 classed  as  an  oil-seed  rather  than  as
 perishable  food;

 (c)  whether  it  is  a  fact  that  the
 cocoanut  grown  in  this  part  of  the
 country  is  used  more  as  food  than  as
 copra;

 (d)  whether  there  is  any  proposal
 under  consideration  for  upgrading  the
 priority  of  cocoanut  for  supply  of
 wagons;  and

 (e)  what  is  the  average  monthly  re-
 quirement  of  wagons  at  the  Sakhigopal
 Railway  Station  for  this  purpose?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 Yes.  A  few  representations  in  this
 regard  were  received  last  year  from
 the  Secretary,  Sakhigopal  Cocoanut
 Growers’  Co-operative  Society,  Sakhi-
 gopal.

 (b)  No.  Cocoanuts  are  not  treated  as
 perishables.  They  fall  in  the  category
 of  ‘non-preferential’  traffic.  Wagons,
 as  available,  are  supplied  to  consig-
 nors  in  the  order  of  the  registration  of
 their  indents,  consistent  with  the  Pre-
 ferential  Traffic  Schedule,  i.e.  traffic
 entitled  to  any  preferential  treatment
 according  to  the  comparative  order  of
 preference  prescribed  in  the  General
 and  Special  Orders  issued  under
 section  27-A  of  the  Indian  Railways
 Act,  1890.

 (c)  Yes.  Cocoanuts  grown  in  Puri
 District  are  mostly  used  for  edible  pur-
 poses  in  the  fresh  state.

 (d)  No.
 (e)  Approximately  50  wagons.

 “WHEAT  FOR  RIcE  DEAL”  WITH
 PAKISTAN

 *1636.  Shri  Heda:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  to
 state:

 (a)  whether  the  ‘Wheat  for  Rice
 Deal’  has  been  recently  concluded  with
 the  Government  of  Pakistan;

 (b)  if  so,  what  is  the  quantity  of
 wheat  that  has  been  transferred  to
 Pakistan  under  this  deal  and  what  is
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 the  quantity  of  rice  that  has  been
 obtained  in  exchange;  and

 (c)  what  are  the  prices  current  in
 Indian  markets  of  the  qualities  of  rice
 and  wheat  so  exchanged?

 The  Minister  of  Food  and  Agri- culture  (Shri  Kidwai):  (a)  Yes,  Sir.
 (b)  The  barter  is  of  39,700  tons  of

 U.S.A.  wheat  for  37,700  tons  of  Sind
 rice.

 _(c)  As  the  qualities  of  wheat  and
 rice  exchanged  differ  from  those  pro- duced  in  India,  it  would  not  be  proper to  compare  their  prices.

 विन्ध्य  प्रदेश  में  रेलवे  लाइन

 १६३७  श्री  बी०  डो०  शास्त्री  :  क्‍या
 रेल  मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि
 विन्ध्य  प्रदेश  में  कुल  कितने  मील  लम्बी
 रेलवे  लाइन  बिछी  हुई  है  ?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  The total  mileage  of  railway  lines  ita
 Vindhya  Pradesh  is  292.

 Maunad  DEVELOPMENT  BoarpD
 *1638,  Shri  Madiah  Gowda:  Will the  Minister  of  Food  and  Agricuiture be  pleased  to  state:
 (a)  when  the  Malnad  Development Board  was  constituted  and  with  what

 object;
 (b)  whether  any  reports  have  been received  from  the  Board  so  far;  and
 (c)  the  amount  expended  for  the Board,  sn  far?
 The  Minister  of  Food  and  Agri- culture  (Shri  Kidwai):  (a)  The

 hon,  Member  is  presumably  refer- ring  to  the  Central  Malnad  Planning Committee  which  was  appointed  by  the Government  of  India  in  October,  1950.
 If  so,  the  attention  of  the  hon,  Member is  invited  to  the  Government  of  India Resolution  No.  F.4-0/50-GMF(Co.), dated  the  5th  October,  1950.  a  copy of  which  is  placed  on  the  Table  of  the
 Noe

 [See  Appendix  VIII,  annexure ०.
 (b)  Yes.  An  interim  report  was

 received  in  December,  1950,  The  Com- mittee  has  since  been  wound  up.
 (c)  Rupees  2271/3/-.
 DELEGATION  To  F.  A.  O.  MEETINGS

 *I639.  Shri  Madiah  Gowda:  Will the  Minister  of  Food  and  Agriculture be  pleased  to  state:
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 (a)  the  names  and  designation  of
 persons  deputed  to  F.A.O.  meetings  in
 1951-52;

 (b)  how  far  the  agricultural  interest
 of  our  country  is  served  by  the  dele-
 gation;  and

 (c)  how  many  agriculturists  consti-
 tuted  the  delegation?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  A  State-
 ment  is  placed  on  the  Table  of  the
 House.

 (b)  Interests  served  by  international
 Conferences  are  not  susceptible  of
 evaluation  in  precise  terms.  Such  Con-
 ferences  help  member  countries  to  ex-
 change  scientific  knowledge  and  co-
 operate  in  international  action  on
 common  problems.  The  particular Conference  was  of  interest  to  India
 with  regard  to  obtaining  technical  assis-
 tance,  co-ordination  of  locust  control
 and  plant  protection  work,  review  of
 world  agricultural  situation  and  com-
 modity  problems  and  consideration  of
 measures  for  meeting  famine.

 A  report  of  the  Delegation  is  avail-
 able  in  the  Library  of  the  House  for
 reference.

 (c)  Two  members
 agriculturists.

 were  practical

 STATEMENT
 Names  and  designations  of  persons
 who  constituted  the  Indian  Delegation
 to  the  6th  Session  of  the  F.A.O,  Con-
 ference  and  the  l3th  Session  of  the
 F.A.O.  Council  held  in  November-
 December,  1951.

 l,  The  Hon’ble  Shri  K.  M.  Munshi,
 then  Minister  for  Food  and  Agricul-
 ture,  Central  Government.........  Leader.

 2.  Sardar  Datar  Singh,  Vice  Presi-
 dent.  Indian  Council  of  Agricultural
 Research................006005  Alternate.

 3.  Dr.  P.  S.  Deshmukh,  Member,
 Parliament..................  Associate.

 4.  Shri  M.  D.  Chaturvedi,  IFS.
 Inspector  General  of  Forests.  Ministry
 of  Food  and  Agriculture......  Associate.

 5.  Shri  S.  S.  Bajpai.  Commercial
 Counsellor,  Indian  Embassy,  Rome......
 Associate.

 6.  Shri  J.  V.  A.  Nehemiah,  Secretary. Indian  Council  of  Agricultural  Re-
 search,  and  Deputy  Secretary.  Ministry of  Food  and  Agriculture.........  Adviser
 and  Secretary.

 PUBLICITY  AND.  PROPAGANDA
 *1640.  Shri  Madiah  Gowda:  Will the  Minister  of  Food  and  Agriculture be  pleased  to  state:

 9  JULY  952  Written  Answers  642

 (a)  the  amount  spent  on  Agriculture
 and  “Grow  More  Food”  Campaign for  publicity  and  propaganda  for  the
 year  1951-52;

 (b)  the  mode  or  nature  of  publicity and  propaganda  carried  out;  and
 (c)  whether  any  books,  periodicals  cr

 handbills  are  published,  and  if  so,
 which  they  are  and  in  what  languages
 they  are  produced?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  Rs.  42,476.

 (b)  The  chief  method  of  disseminat-
 ing  information  is  the  actual  dernon-
 stration  in  the  fields  carried  on  by  the
 staff  employed  by  the  State  Govern-
 ments.  In  addition,  factual  and  educa-
 tive  publicity  for  the  Ministry  is
 carried  on  by  the  Press  Information
 Bureau,  I.  &  B.  Ministry,  through  the
 Press,  Radio,  Posters,  Pamphlets,  Slides
 and  Films.  A  _  special  programme entitled  ‘Farm  Forum’  for  the  benefit
 of  the  cultivators  is  broadcast  from
 four  Stations  of  the  All-India  Radio
 once  a  week.

 A  weekly  Food  Bulletin  in  English.
 Hindi,  Urdu  and  a  few  other  regional
 languages  is  also  prepared  and  issued
 widely  by  the  Press  Information
 Bureau,  I.  &  B.  Ministry.

 (c)  A  list  of  the  publications  show-
 ing  the  languages  in  which  they  have
 been  published  is  placed  on  the  Table
 of  the  House.

 LIST
 (i)  Towards  Land  Transforma-

 tion—Part  I  (English).
 (ii)  Towards  Land  Transforma-

 tion—Part  II  (English).
 (iii)  Land  Transformation,  A

 Philosophy  and  a  faith
 (English).

 (iv)  _  Towards  Self-Sufficiency
 (English).

 (v)  |  Towards  Self-Sufficiency
 (Hindi).

 (vi)  Food  &  People  No.  I  (Eng-
 lish).

 (vii)  Focd  &  People  No.  II
 (English).

 (viii)  Call  to  the  Plough  (English).
 (ix)  Haal  Joto  (Hindi).
 (x)  Help  Grow  More  Food

 (English).
 (xi)  Compost  (Hindi).

 (xii)  Grain  Storage  for
 (Hindi).

 (xiii)  Domestic  Storage  (Hindi).
 (xiv)  Land  Reclamation  (English).

 Traders
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 (xv)  Ganga  Khadar  (English).
 (xvi)  Kans  Eradication  (English).
 (xvii)  Why  this  Ration  Cut.

 (English  and  Hindi).
 (xviii)  Back  to  2  Ounces  (English

 and  Hindi).
 (xix)  Improved  Seeds  (Hindi).

 Besides  this,  ten  posters  on  various
 aspects  of  Grow  More  Food  have  also
 been  issued.  Posters  on  Vana  Mahot-
 sava  have  been  produced  in  main
 regional  languages.

 Periodicals
 The  following  periodicals  are  issued:

 l.  Agricultural  Situation  in  India
 (English)—Monthly.

 2.  Tad  Gur  Khabar  (English  and
 Hindi)—Quarterly.

 3.  Compost  Bulletin  (English)—
 Monthly.

 4.  Indian  Farming  (English)
 (issued  by  the  I.C.A.R.)—
 Monthly.

 5.  ‘Kheti’  (Hindi)-  (issued  by  the
 I.C.A.R.)—Monthly.

 Yn  addition  various  Commodity  Com-
 mittees  produce  their  own  periodicals.

 SuBsIpIARY  Foop  SCHEME
 *1641.  Shri  Mohanlal  Saksena:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  how  much  money  was  spent  on
 subsidiary  food  scheme  and  in  parti-
 cular  on  sweet  potatoes  during  the
 year  1951-52; |

 (b)  how  the  scheme
 with  what  results;  and

 (c)  does  the  officer  responsible  for
 sponsoring  the  sweet  potato  scheme
 still  continue  as  an  adviser  of  the
 Food  Ministry?

 worked  and

 -The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  Nil,  the
 Subsidiary  Food  Production  Committee
 having  been  wound  up  in  August,
 1950.

 (b)  The  Subsidiary  Food  Production
 Committee  conducted  various  experi-
 ments  for  the  utilisation  of  subsidiary
 foods  with  a  view  to  see  if  these  could
 be  substituted  for  cereals,  thereby
 reducing  pressure  on  consumption  of
 cereals  and  consequent  reduction  in
 imports  of  foodgrains.  The  Committee
 after  being  wound  up  in  August,
 1950,  was  substituted  by  the
 All-India  Women’s  Food  Council  which
 took  over  the  function  of  popularisa-

 9  JULY  952  Written  Answers  644

 tion  of  the  consumption  of  supple-
 mentary  foods.  An  extract  of  the  re-
 commendations  of  the  Subsidiary  Focd
 Production  Committee  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 VIII.  annexure  No.  4.]

 (c)  There  was  no  one  _  particular
 officer  appointed  to  sponsor  this
 scheme.  The  scheme  was  handled  by the  Subsidiary  Food  Production  Con-
 mittee.

 INCIDENTAL  CHARGES  ON  PROCUREMENT
 AND  SALE  OF  FOODGRAINS

 1642.  Shri  Mohanlal  Saksena:  (a) Will  the  ‘Minister  of  Food  and  Aegri-
 culture  be  pleased  to  place  on  the
 Table  of  the  House  a  statement  giving
 incidental  expenses  charged  by  various
 States  on  the  procurement  and  sale  of
 food  cereals  particularly  wheat  and
 rice?

 (b)  How  do  they  compare  with  the
 middle  man’s  profit  in  pre-control  days?

 (c)  If  they  are  considerably  higher. will  Government  take  immediate  steps
 to  reduce  them  to  the  minimum?

 The  Minister  of  Food  and  Agri- culture  (Shri  Kidwai):  (a)  A  state-
 ment  showing  the  incidental  charges  on
 local  grains  from  the  procurement  to
 the  issue  stage  in  different  States  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  VIII,  annexure  No.  5.]

 (b)  Information  regarding  middle-
 men’s  profit  during  pre-control  days  is
 not  available.

 (c)  Government  of  India  review  the
 incidental  charges  in  different  States
 from  time  to  time  to  ensure  that  the
 charges  are  kept  at  reasonable  levels.

 ASSOCIATION  WITH  CERTAIN
 ORGANISATIONS

 *1644,  Shri  H.  N.  Mukerjce:  Will
 the  Minister  of  Home  Affairs  be  pleas- ed  to  state:

 (a)  whether  there  is  any  direction
 to  the  heads  of  different  departments
 of  the  Central  Government  that  associa-
 tion  with  certain  organisations  renders
 an  employee  liable  to  dismissal  or
 suspension;  and

 (b)  if  so,  the  names  of  such  organisa-
 tions?

 The  Minister  of  Home  Affairs  and
 States.  (Dr.  Katju):  (a)  and  (b).
 According  to  the  rules  regulating  the
 conduct  and  discipline  of  Government
 servants,  a  Government  servant  who
 becomes  a  member  of  any  political
 party  or  association  or  takes  part  in
 their  activities  renders  himself  liable
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 to  disciplinary  action;  more  _parti-
 cularly  such  action  can,  and  should
 be  taken  with  regard  to  Government
 servants  who.  in  the  opinion  of  the
 competent  authority,  are  engaged  in,
 or  are  reasonably  suspected  to  be
 engaged  in,  subversive  activities,  or
 are  associated  with  others  in  subver-
 sive  activities.  It  will  not  be  in  the
 public  interest  to  give  further  details.

 VEGETABLE  OIL
 37l.  Shri  Badshah  Gupta:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  quantity  of  production
 of  vegetable  oils  in  the  country  during
 1946-47,  1947-48,  1948-49,  1949-50,  -1950-
 5l.  and  1951-52;  and

 (b)  the  names  of  places  with  dis-
 tricts  and  States  where  mills  for  the
 Production  of  vegetable  oils  are
 vituated?
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 The  Minister  of  Food  and  Agri- culture  (Shri  Kidwai):  Presumably hon.  Member’s  question  refers  to
 vegetable  oil  products,  if  so  the  answer is  as  follows:—

 (a)  Figures  of  production  of  vege- table  oil  products  from  946  to  i952
 are  given  below:—

 Year  (Quantity  In  thousand  tons.)
 946  85
 947  95
 948  30
 949  55
 4950  172,
 957  172,
 952  (upto  30th  April  59

 (b)  A  statement  giving  the  required information  is  placed  on  the  Table  of
 the  House.

 STATEMENT
 Location  of  V.0.P.  Factories  State-wise  and  District.  wise.

 Name of  Factory 1  District  State
 3  4

 lL  Hindustan  Vanaspati  Mfg.  Co.
 2  Indian  Vegetable  Products.
 3.  Swastik  Oil  Mills,  Ltd.
 4,  Amrit  Banaspati  Co.
 &  Ammrut  Oil  Mills.
 6.  Vegetable  Vitamin  Foods  Co.

 Greater  Bombay  Bombay

 a”
 7.  Lily  Oil  Industries  नि  हे  Baroda  Baroda  द

 Madhusudan  Vegetable  Produc  Rakhial  Ay  iy
 9.  Bharat  Vanaspati  Products  Pachora  East  Khandesh  -

 l@.  Western  Indian  Veg.  Products  Amalner  हम  लि
 ll.  Palanpur  Vegetable  Products  Palanpur  Palanpur  5
 aT  Walchandnagar  Industries  ‘Walchandnagar  Poona  oo
 BL  Ganesh  Flour  Mills  Kanpur  Kanpur  UP.
 l4,  Modi  Vanaspati  Mfg.  Co.  Modinagar  Meerut
 ls.  Amrit  Banaspati  Co.  Ghaziabad  oe  »
 ‘16,  Hindustan  Vanaspati  Mfg.  Co.  5
 Ww  Ganesh  Flour  Mills:  Co.  Delhi  Delhi  Delhi
 ‘1s,  D.C.M.  Vanaspati  Mfg.  Co.  6
 1,  Rohtas  Industries  Ltd.  Dalmianazar  Chemparan  Bihar
 20.  Bharat  Vegetable  Products  Chattarpur  Ganjam  Orissa
 a  Snow  White  Food  Products
 22.  Hindustan  Development  Corpn.
 ae.  Kusum  Products
 34.  United  Vegetable  Mfrs.
 28.  Bwaika  Vanaspati  Ltd.

 Caleutta  Caleutta  W.  Bengal
 a  9

 46  PSD
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 1  3  4
 26.  Hindustan  Vanaspati  Mfg.  Co.  Calcutta  Calcutta  W.  Bengal
 27.  Berar  Swadeshi  Vanaspati  Sheagaon  Wardha  M.  Pradesh
 28.  Berar  Oil  Industries.  Akola  Berar  coe
 29.  Mysore  Vegetable  Products  Madras  City  Madras  Madras.
 30.  Mettur  Chemical  &  Industrial  Corpn.  Mettur  Dam  Salem  Madrac-
 ‘sl.  Hindustan  Vanaspati  Mfg.  Co.  Pudur  Tiruchirapalli  iw
 32.  Tungabhadra  Industries  Kurnool  Kurnool  -
 33.  The  Vegetols  Ltd.  Chittur  Chittur  cle
 34.  East  Asiatic  Company  Madras  City  Madras  a
 35.  East  Coast  Food  Products  Guntur  Guntur  iv
 36.  Vizagapatam  Veg.  Oil  Products  Bobbili  Vizagapatam  oe
 37.  Mysore  Veg.  Oil  Products  Bangalore  Bangalore  Mysore.
 38.  Davangere  Vanaspati  Veg.  Oil  Co.  Davangere  Davangere  ”
 39.  Hyderabad  Veg.  Products  Hyderabad  Hyderabad  Hyderabad:
 40.  Tata  Oil  Mills  Co.  Ltd.  Ermakulam  Trichur  Travancore-

 Cochin
 4l.  Malwa.  anaspati  and  Chem  cal  Co.  Indore  Indore  Madhya  Bharat
 42,  Jagadish  Industries  *  Porbunder  Porbunder  Saurashtra
 43.  Bhavnagar  Vegetable  Products  Bhavnagar  Bhavnagar
 44.  Morvi  Vegetable  Products  Morvi  Morvi

 Jamna  Nagar  Ambala  E..  Punjab 45.  8.  G.  Vegetable  Products.

 LAND  UNDER  JUTE  CULTIVATION

 372.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  how  much  addition-
 al  acreage  of  land  Government  pro-
 pose  to  bring  under  Jute  cultivation
 during  the  next  five  years?

 The  Minister  of  Food.  and  Agri-
 ealture  (Shri  Kidwai):  According  to
 the  present  plans  of  the  State  Govern-
 ments,  an  additional  area  of  about
 o5  lakh  acres  is  proposed  to  be
 brought  under  jute  during  the  period
 covered  by  the  Five-Year  Plan  viz.
 95i-52  to  1955-56.  It  is,  however,  ex-
 pected  that  as  intensive  cultivation  of
 jute  becomes  more  effective,  there  may
 not  be  need  for  expanding  jute  acreage
 to  the  full  extent  indicated.

 SxHri  A.  D.  GoRWALA’S  REPORT  ON
 RoapD  TRANSPORT  SERVICES

 373.  Shri  S.  C.  Samanta:  (a)  Will
 the  Minister  of  Transport  be  pleased  to
 state  what  are  the  recommendations  of
 Shri  A.  0.  Gorwala  to  improve  Road
 Transport  Services  in  States  and  in
 the  Centre?

 (b)  Which  of  the  recommendations
 have  been  accepted  by  the  Planning
 Commission  and  how  will  they  be
 carried  out?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 In  his  Report  on  the  “Efficient  Conduct
 of  State  Enterprises”  Shri  A.  D.  Gor-

 wala  has  made  the  following  observa-
 tions  to  improve  Road  _  Transport Services:—

 “Road  transport  services  form  one
 of  the  principal  public  utilities  that
 have  been  taken  dver  by  Government
 in  many  States.  They  are.  generally
 run  departmentally  though  in  one  or
 two  instance.  boards  have  been  set  up
 under  special  Acts.  In  effect,  these
 are  attempts  ‘to  establish  public  cor-
 porations.  though  some  of  the  mem
 bers  of  the  boards  are  Government
 officers  holding  other  Government
 appointments.  Clearly  in  regard  to
 these  too.  autonomy  js  needed  for
 efficient  working.  The  public  corpora-
 tion  form  seems  most  suitable.  A  full-
 time  Government  official  should  be
 appointed  as  managing  director  and
 the  rest  of  the  board  of  the  corporation
 made  up  by  selecting  part-time  direc-
 tors  from  amongst  business  and  public
 men.  Commercial  practice  in  all
 matters  including  personnel  and  proper
 accounting  should  of  course  be  the
 rule.”

 (b)  The  Planning  Commission  has
 accepted  the  recommendation  that  the
 operation  of  State  Road  Transport
 Services  should  be  entrusted  to  public
 corporations  and  not  allowed  to  be
 managed  departmentally.  The  ‘Road
 Transport  Corporation  Act,  1950.
 enables  such  corporations  to  be
 formed  and  enjoins  that  a  corporation
 in  carrying  on  its  undertaking  shall
 act  on  business  principles.
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 As  the  executive  authority  for  road
 transport  matters  is  vested  in  State
 Governments,  the  implementation  of
 this  recommendation  is  their  responsi-
 bility.

 The  road  transport  services  in  Delhi,
 are  administered  by  a_  statutory
 authority  set  up  under  the  Delhi  Road
 Transport  Authority  Act,  1950.

 LAND  ARMY
 374.  Pandit  Munishwar  Dats

 Upadhyay:  Will  the  Minister  of  Food
 aad  Agriculture  be  pleased  to  state:

 (a)  in  what  parts  of  the  country
 pilot  centres  have  been  opened  for  the
 training  of  the  land  army;  and

 (b)  what  is  the  training  imparted  to
 the  trainees  in  these  centres  and  how
 are  the  cost  of  these  centres  met?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  No  pilot
 centre  has  been  opened  for  training
 the  Land  Army  personnel.

 (b)  Does  not  arise.

 U.  S.  TECHNICAL  CO-OPERATION
 AGREEMENT  (LOCUST  MENACE)

 375.  Pandit  Munishwar  Datt
 Upadhyay:  (a)  Will  the  Minister  of
 Foed  and  Agriculture  be  pleased  to
 state  whether  there  have  been  any
 Agreement  signed  between  Govern-
 ment  of  India  and  U.S.  Technical  Co-
 operation  Administration  to  ight  the
 locust  menace  in  India?

 (b)  What  material  and  technical  aid
 would  be  available  to  India  under  this
 Agreement?

 (c)  What  would  be  the  share  of
 India’s  contribution  to  this  project?

 (d)  When  is  locust  invasion.  appre-
 hended  in  India?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  Yes.

 (b)  The  following  material  and
 technical  aid  would  be  available  to
 India  under  this  agreement:—
 (i)  Material  Aid—

 (i)  75  light  (4-wheel  drive)
 vehicles.

 (ii)  75  power  sprayers  and
 (४४)  8  Wireless  sets.

 (ii)  Technical  Aid—
 3  fixed  wing  planes  with  aircrew

 and  technicians  for  demonstrating  and
 conducting  effective  methods  of  locust control  by  aerial  spraying  during
 July-October,  1952,

 (c)  Rs.  2,48,000.
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 (d)  The  invasion  started  in  the
 middle  of  May,  952  and  its  intensity
 will  be  at  its  height  by  the  end  of
 July,  1952.  The  breeding  will  start  in
 the  wake  of  the  monsoon  rains.

 MINORITIES  IN  INDIA
 376.  Shri  Ganpati  Ram:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  population  enumerated
 as  minorities  in  India  giving  the  num-
 bers  state-wise;

 (b)  what  castes,  creed  and  sects  of
 2609९

 are  enumerated  in  minorities;
 an

 (c)  the  number,  caste,  creed,  colour-
 wise  of  each  State?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  No  attempt  has
 been  made  in  the  95l  Census  to
 classify  people  by  caste  or  creed
 except  as  regards  the  Scheduled  Castes
 and  the  Scheduled  Tribes.

 Rare  AND  MUSTARD
 377.  Shri  Ganpati  Ram:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  there  is  any  total  in-
 crease  in  area  under  Rape  and  Mus-
 tard  in  952  in  comparison  with  the
 total  area  in  previous  three  years  and
 also  the  percentage  of  increase;

 (b)  the  States  in  which  such  increase
 has  occurred  and  the  States  in  which
 it  has  decreased  and  the  reasons’  for
 such  increase  or  decrease;  and

 (c)  what  efforts  have  been  made  to
 increase  the  production  of  these  seeds
 and  if  so.  in  what  way  and  to  what
 extent  it  has  succeeded?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  and  (b). Final  estimate  for  95l-52  crop  is  not
 yet  available.  Present  indications.
 however,  are  that  the  95l-52  acreage
 may  show  some  increase  over  previous
 years.

 (c)  The  Indian  Central  Oilseeds
 Committee  have  been  giving  financial
 assistance  to  State  Governments  for
 carrying  out  research  with  a  view  to
 evolve  high  yielding  varieties  of  Rape and  Mustard  seed  and  for  control  of
 pests  and  diseases.  A  statement  show-
 ing  the  schemes  of  research  undertaken
 is  laid  on  the  Table  of  the  House.
 (See  Appendix  VIII,  annexure  No.  6.}
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 378.  Shri  N.  8,  Chowdhury:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  number  of  new
 sugar  factories  established  in  India
 during  1947-48,  1948-49,  1949-50,  1950-
 §l  and  95l-52  State-wise?

 The  Minister  of  Food  and  Agri-
 eulture  (Shri  i.’  "wai):  A  statement
 giving  the  required  information  is
 placed  on  the  Table  of  the  House.

 STATEMENT
 Number  of  new  sugar  factories  in-

 stalled  in  the  various  States  during
 the  period  1947-48  to  1951-52

 SS  8  36  8 Name  of  8 State  2  2  =  s  3

 Ajmer  r.
 Travancore-Cochin
 Madhya  Bharat  ©
 Madras  »  I  o]
 Bombay  a
 Hyderabad  oe  |

 Roads  IN  SCHEDULED  AREAS  OF  ORISSA
 379.  Shri  Sanganna:  Will  the  Minis- ter  of  Transport  be  pleased  to  state:
 (a)  whether  there  is  any  proposal under  consideration  of  Government  to

 take  up  construction  of  new  roads  or
 improvemeht  to  the  existing  roads  in
 the  Scheduled  areas  of  the  State  of Orissa  under  the  National  Highways Development  Programme;  and

 (b)  if  so,  where  and  in  wha of  the  State?  *  Parts
 The  Minister  of  Railways  '  and

 ee  (Shri  L.  B.  Shastei):  (a) S.
 (b)  National  Highway  No.  6  (Bom-

 bay-Calcutta  Road)  passing  through
 Mayurbhunj  is  being  developed  as  a fully  bridged  road.  Also  some  improve- ment  works  are  being  done  on  National
 Highway  No.  5  (Calcutta-Madras
 Road)  in  Mayurbhunj  and  National
 Highway  No.  48  (Raipur-Vizianagram Road)  in  Koraput  area.

 Dispracky  PERSONS  (ConFirMATION)
 380.  Sardar  Hukam  Singh:  Wil]  the Minister  of  Home  Affairs  b to  state:  a  ties
 (a)  the  number  of  displaced

 employed  under  the  Government  of India  after  the  Partition;  and
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 {b)  the  number  out  of  (a)  80  far
 confirmed?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  in
 due  course.

 CARRIAGE  OF  POSTAL  MAILS  ETc.
 381.  Shri  K.  C.  Sodhia:  Wil!  the

 Minister  of  Railways  be  pleased  to
 state  the  amount  charged  by  the
 Railways  for  the  carriage  of  postal
 mails  (i)  from  the  Posts  and  Tele-
 graphs  Department  (ii)  from  the
 Defence  Department  for  the  movement
 of  military  traffic  both  personnel  and
 stores  and  (iii)  from  the  food  Depart-
 ment  for  the  carriage  of  foodgrains
 during  95l-52?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  Pre
 sumably  the  hon.  Member  is  referring
 to  the  revenue  derived  by  Railways
 by  way  of  transport  charges  during
 95l-52  from  (i)  the  Posts  and  Tele-
 graphs  Department,  (ii)  the  Defence
 Ministry  and  (iii)  the  Food  Ministry
 at  the  Centre  and  Food  Departments
 in  the  States.

 So  far  as  items  (i)  and  (ii)  are  con-
 cerned,  the  amounts  involved  are  (i)
 Rs.  63,37,888  and  (ii)  Rs.  7,77,16, 486
 respectively.

 So  far  as  item  (iii)  is  concerned,
 separate  figures  of  revenue  derived
 from  the  carriage  of  foodgrains  for

 the  Food  Ministry  and  Food  Depart- ments  alone  are  not  readily  available.
 The  total  revenue  derived  by  railways
 from  the  carriage  of  foodgrains  traffic
 covering  all  movements  amounted  te
 Rs.  6,i3,08,29  during  1951-52.

 AVENUE  TREES
 382.  Shri  Madiah  Gowda:  Will  the

 ono
 of  Transport  be  pleased  te

 state:
 (a)  the  number  of  avenue  trees  om

 the  National  Highways;
 (b)  the  steps  that  are  being  taken

 to  maintain  the  trees  that  are  in  exist-
 ence  and  to  plant  new  trees;  and

 (c)  the  amount  provided  for  this
 purpose?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  (a)
 to  (c).  The  maintenance  of  trees  along National  Highways  is  a  part  of  the
 ordinary  maintenance  and  repairs  of
 these  highways.  Information  as  to  the
 number  and  cost  of  maintenance  of
 avenue  trees  on  these  highways  is  not
 readily  available  and  the  time,  labour
 and  expense  involved  in  its  collection
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 by  hundreds  of  executive  officers  of
 all  the  State  Public  Works  Depart-
 ments  concerned  will  not  be  com-
 mensurate  with  the  result.

 Locusts  SwaRMSs
 383.  Shri  Muniswamy:  Willi  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:  nm

 (a)  whether  it  is  a  fact  that  locusts
 swarms  have  been  noticed  flying  over
 Rajasthan;  and

 (b)  if  so,  what  steps  have  been  taken
 to  prevent  the  menace?  द

 The  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  Yes.

 (b)  A  statement  giving  the  infor-
 mation  is  placed’  on  the  Table  of  tne
 House.

 STATEMENT
 Action  taken  and  going  to  be  taken  to

 meet  the  locust  menace.
 Action  taken—

 The  Central  Locust  Organisation
 which  is  responsible  for  control  opera- tions  in  the  scheduled  desert  areas  in
 Rajasthan,  Punjab,  Pepsu,  Bombay,
 Saurashtra  and  Kutch  have  divided  it
 into  three  Circles,  each  in  charge  of
 an  experienced  Entomologist,  with
 headquarters  at  Bikaner,  Jodhpur  and
 Palanpur.  At  other  places  which  are
 important  from  the  point’  of  view  of
 locust  strategy,  particularly  along  the
 Indo-Pakistan  borders,  there  are  out-
 Posts  at  about  60  points.  which  are
 equipped  with  poison,  hand  and  power
 dusting  and~spraying  machines  and
 motor  transport.  The  strength  of  the
 Organisation  has  recently  been  in-
 creased  temporarily  to  meet.  the
 menace.  Some  additional  insecticides
 and  equipment  have  also  been  pur- chased.  Many  of  the  places  have  been
 equipped  with  radio  transmitting
 facilities  for  quick  and  timely  activity.
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 As  regards  the  States  which  are
 threatened  with  locust  invasion,  the
 preparations  have  been  made  more  or
 less  on  the  above  lines,  according  to
 the  requirements  of  the  State  con-
 cerned.
 Action  to  be  taken—.

 Under  the  Point  Four  Programme of  the  U.S.A.  three  small  aeroplanes will  be  arriving  in  India  (Jaisalmer)
 by  the  middle  of  this  month,  for  locust
 spraying  operations.  The  following
 equipment  is  also  being  obtained under  a  recent  Agreement  concluded
 with  the  Technical  Co-operation Administration  in  India:—

 (i)  75  light  vehicles.
 (ii)  50  power  sprayers.
 (iii)  25  power  dusters.
 (iv)  8  wireless  sets.

 Pending  the  arrival  of  the  equipment from  U.S.A.  arrangements  are  being made  with  the  Defence  Services  and T.C.A.  authorities  to  obtain  on  loan some  vehicles  and  jeeps  from  them
 respectively.  Some  power  sprayers and  dusters  are  also  being  purchased from  stocks  in  India,  which  will  be financed  from  the  T.C.A.  funds.

 MeRcy  PETITIONS
 384.  Shri  Muniswamy::  Will  the

 Minister  of  Home  Affairs  be  pleased to  state:
 (a)  how  many  petitions  for  mercy

 from  condemned  prisoners  were  re-
 eyed  during  the  year  952  up-to-date an

 (0)  how  they  have  been  disposed  of?
 The  Minister  of  Home  Affairs  and States  (Dr.  Katju):  (a)  99.
 (b)  In  8  cases  the  sentence  of death  was  commuted  to  transportation for  life  and  in  one  to  7  years’  imprison- ment.  The  remaining  80  cases  were rejected.

 346  P.§.D.
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 HOUSE  OF  THE  PEOPLE

 Wednesday,  9th  July,  1952.

 The  House  met  ata  Quarter  Past  Light
 of  the  Clock.

 [Ma.  S:eEsxer  in  the  Chcir]

 QUESTIONS  AND  ANSWERS

 (See  Part  i)

 9-15,  aM.
 PRIVILEGES  COMMITTEE

 PRESENTATION  OF  REPORCS  ON  ARREST  OF
 Suri  द  6.  DESHPANDE

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katiu):  I  beg  to  present
 the  report  of  the  Committee  of  Privi-
 leges  on  the  question  of  orivilege  in-
 volved  in  the  arrest  of  Shri  Vishnu
 Ghanashyam  Deshpande,  a  Member  of
 this  House,  which  was  referred  to  the
 Comn.ittee  on  the  27th  May,  1952.

 Dr.  8.  P.  Mookerfee  (Calcutta  South-
 East):  For  the  first  time  we  are  having
 a  report  like  this.  I  would  like  to
 know  what  will  be  the  procedure
 adopted.  Will  a  date  be  fixed  for
 discussion  of  the  report,  or  will  any
 other  procedure  be  adopted?

 Mr.  Speaker:  I  will  consider  the  mat-
 ter,  and  then  let  the  hon.  Member
 know  about  it.

 ELECTION  TO  COMMITTEES
 CENTRAL  ADVISORY  BOARD  07

 EpucaTION

 The  Minister  of  Parliamentary  Affairs

 phos
 Satya  Narayan  Sinha):  I  beg  to

 “That  this  House  do  proceed  te
 elect,  in  such  manner  as  the
 Speaker  may  direct,  three  mem-
 bers  from  the  House  of  the  People

 serve
 on  the  Central  Advisory

 of  Education  for  a  period  of
 three  years."

 82  PSD.

 OFFICIAL  REFORT
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 Mr.  Speaker:  The  question  is:
 “That  this  House  do  proceed  to

 elect,  in  such  manner  88  the
 Speaker  may  direct,  three  mem-
 bers  from  the  House  of  the  People
 to  serve  on  the  Central  Advisory
 Board  of  Education  for  a  period  of
 three  vears.”

 The  motion  was  adopted.
 Count  or  UNIVers:ry¢  oF  DELHY

 Shri  Satya  Narayan  Sinha:  I  beg  to
 move:

 “Tat  in  pursuance  of  item  (xvi)
 of  Clause  (l)  of  Statute  2  of  the
 revised  Statutes  of  the  University
 of  Delhi,  this  House  do  proceed  to
 elect.  in  such  manner  as_  the
 Speaker  may  direct,  two  members
 from  amo  themselves  to  be
 members  of  the  Court  of  the  Uni-
 versity  of  Delhi  for  a  period  of  five
 years.”
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  item  (xvi)
 of  Clause  (l)  of  Statute  2  of  the
 revised  Statutes  of  the  University
 of  Delhi,  this  House  do  proceed  to
 elect.  in  such  manner  85  the
 Sveaker  may  direct.  two  members
 from  among  themselves  to  be
 members  of  the  Court  of  the  Uni-
 versity  of  Delhi  for  a  period  of  five
 years.”

 The  motion  was  adopted.

 Mr.  Sneaker:  T  have  to  inform  hon.+
 Members  that  the  following  dates
 have  been  fixed  for  receiv’ne  nomi-
 nations  and  holding  elections.  if  neces-
 sary,  in  connection  with  the  following
 Committees:

 Dat:  of  Date  for
 Noninat‘on  Election

 a  Central  Ad-
 visory  Board

 comet  |

 _ U1 1962  15-7-1952
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 ne  er)
 these  Com- The  nominations  for

 mittees  will  be  received  in  the  Parllia-
 mentary  Notice  Office  up  to  12  Noon
 on  the  date  mentioned  for  the  purpose.
 The  elections,  which  will  be  conducted
 by  means  of  the  single  transferable
 vote.  will  be  held  in  the  Deputy  Secre-
 tary’s  Room  (No.  21)  in  the  Parlia-
 ment  House  between  the  hours  10-80
 aM.  end  |  P.M.

 PREVENTIVE  DETENTION  (SECOND
 AMENDMENT)  BILL

 The  Minister  of  Home  Affairs  aad
 States  (Br.  Katju):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Preventive  Detention  Act.
 1950.

 Mr.  Speaker:  Motion  moved:

 “Trat  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Preventive  Detention  Act,  1950."

 Dr.  8.  P.  Meokerjee  (Calcutta  South-
 East):  Sir,  I  rise  to  oppose  the  motion
 under  rule  72  of  the  Rules  of  Proce-
 dure.  In  doing  so.  with  vour  leave.
 I  shall  make  a  very  brief  statement.
 It  is  not  customary  for  any  Member  to
 oppose  the  motion  asking  for  leave  to
 introduce  a  Bill.  But  in  view  of  the
 extraordinary  nature  of  the  Bill  which
 is  now  sought  to  be  introduced  we
 deem  it  our  duty  to  oppose  it  at  this
 stage.  as  we  shall  oppose  it  at  every
 stage  later  on.

 I  do  not  wish  to  make  a  long  speech
 now,  because  I  am  not  allowed  to  do
 so  under  the  rules.  But  I  shall  very
 briefly  state  the  reasons  why  we  oppose
 the  Bill  from  the  very  beginning.  It
 has  been  admitted  by  all  that  the  prin-
 ciple  of  detention  without  trial  is  in-
 consistent  with  and  repugnant  to  the
 basic  principles  of  democracy.  In
 fact,  we  have  been  trying  to  find  out
 from  the  laws  of  various  countries
 whether  such  an  enactment  exists  in
 any  democratic  country,  but  we  do  not
 find  it  to  be  so.  (Interruption),  The
 bon.  Minister  of  Finance  will  visit
 Russia  next  time  and  give  us  a  first
 hand  report,  and  we  will  await  that
 report  (Interryption).  In  any  case
 ‘we  are  prepared  to  concede  that  an
 emergency  may  arise,  and_  special
 circumstances  may  require  in  the  his-
 tory  of  any  country,  including  ours,
 when  such  a  Bill  has  to  be

 passed
 into

 law.  But  the  question  whether
 such  conditions  do  exist  in  India  today.
 And  there  our  emphatic  answer  is
 that  such  conditions  do  not  exist.
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 Some  time  must  come  when  the  coun-
 try  must  be  governed  according  to  the
 rule  of  law,  and  this  is  the  most  pro-

 pittous
 time  when  Government  should

 ve  allowed  the  country  to  be  govern-
 ed  according  to  the  ordinary  laws  of
 the  land.  If  it  is  necessary  to  amend
 the  existing  penal  laws  for  any  special
 purposes,  that  matter  might  be  con-
 sidered  separately.  But  any  Bill  for
 the

 acl  ie]
 se  of  detaining  persons  with-

 out  trial  which  is  completely  repugnant
 to

 democracy
 should  not  be  proceeded

 with.

 The  last  point  which  I  would  like  to
 stress  is  that  the  manner  in  which  the
 Act  has  been  administered  does  no
 credit  to  Government.  This  will
 appear  from  the  observations  ami
 judgments,  not  of  politicians,  but  of
 Judges  of  High  Courts  and  the  Sup-
 reme  Court.  who  have  expressed  their
 helplessness  in  dealing  with  matters
 where  they  felt  obvious  injustice  was
 done  and  even  where  they  had  a  sus-
 picion  that  Government  was  acting  in

 a  mala  fide  manner.  For  this  reason
 and  for  other  reasons  which  we  will
 have  the  chance  to  place  before  the
 House  later  on.  we  oppose  the  motion
 at  this  stage  of  introduction.

 Dr.  Katju:  Sir.  I  am  really  astonish-
 ed  that  my  hon.  friend—I  do  not  know
 whether  he  has  read  the’  Bill  which
 I  have  sought  leave’  to  introduce—
 has  just  risen  to  oppose  the  introduc-
 tion  of  the  Bill.  by  opposing  the  motion
 made  by  me  asking  for  leave  to  intro-
 duce  the  Bill.  In  the  Constitution.
 the  Constitution-framers  recognised

 the  possibility  of  having  such  an  Act  on
 the  Statute-Book,  and  have  made  de-
 tailed  provisions  about  preventive
 detention.  I  do  not  want  to  enter
 into  a  controversy  at  this  stage.  If
 leave  is  granted,  and  the  Bill  comes
 up  for  consideration,  I  shall  satisfy
 tiis  House,  irrespective  of  party  can-
 siderations  that  the  need  exists  and
 shall  continue  to  exist  for  a  consider-
 able  time.  It  may  be—I  speak  with
 great  respect—that  my  hon.  friend
 who  has  just  risen  to  oppose  leave,
 has  been  speaking,  I  do  not  know,  for
 party  considerations;  it  may  be  that
 he  himself  probably  will  always  act
 within  the  law  and  therefore  will
 never  be  exposed  to  the  dangers  of
 preventive  detention.  But  there  are.
 others  who  are  engaged  in  activities
 prejudicial  to  public  safety.  There
 are,  for  instance,  people  who  still  hold
 arms  without  a  licence,  and  say  that
 they  will  continue  to  hold  arms  without
 licence,  unless  and  until  something  is
 done  by  way  of  a  settlement  with  them.
 Is  that  consistent  with  the  prevalence
 of  law  here?
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 I  do  not  want,  as  I  said,  to  go  into
 details.  We  have  taken  every  aspect
 into  consideration  in  moving  or  in

 preparing
 this  Bill  and  bringing  it

 fore  the  House.  I  am  only  carrying
 out  the  undertaking  which  I  gave  on
 the  last  occasion.  The  Act  was  due
 to  expire  on  the  3lst  of  March—the
 old  Act—and  we  could  have  then
 sought  liberty  from  the  House  to  ex-
 tend  it  for  2  or  8  or  24  months  or
 any  period.  We  thought  it  only  fair
 and  respectful  to  this  House—newly
 elected  House—that  we  should  take
 the  House  into  confidence  and  seek  its
 consent  in  enacting  it  and  therefore,
 the  Act  was  only  extended  for  six
 months.  These  six  months  will
 expire  on  the  30th  of  September.  We
 are  going  out  of  our  way  to  occupy
 the  House  in  the  month  of  July  because
 we  do  not  want  to  take  any  action  on
 purely  executive  authority.  The  fairer
 thing  will  be  for  the  House  to  have
 the  Bill  before  it,  to  consider  its
 provisions  and  then  to  give  a  consider-
 ed  opinion  on  the  merits  of  the  Bill.
 If  the  House  thinks  they  should  not
 like  to  have  any  Bill  at  all,  that  the
 country  is  absclutely  safe  and  sound

 Division  No.  7]

 and  there  is  no  danger  either  from
 without  or  from  within  and  preventive
 detention  is  not  likely  to  be  of  any
 effect,  then  let  it  say  so.  But  I  take
 objection  to  this—that  it  is  something
 lawless.  The  Constitution  provides
 for  it.  It  is  entered  in  List  I  and  in
 the  Concurrent  List.  The  Constitution
 says  that  it  can  be  framed  and  what
 the  Constitution  recognises  as  such  is
 something  within  the  law  of  the  land.
 I  do  not  want  to  také  up  apy  more
 time  on  this  occasion.

 Dr,  N.  B.  Khare  (Gwalior):  3  must

 Mr.  Speaker:  No,  no.  The  hon.  Mem-
 ber  will  resume  his  seat.  He  has  no
 right  to  say  anything  now.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Preventive  Detention  Act,  1950.”

 earn
 House  divided:  Ayes.  279:  Noes.

 (9-30  A.M.

 Abdus  Sattar,  Shri
 Aehal  Singh,  Seth
 Achint  Ram,  Lala
 Achutan,  Shri
 Agarwal,  Prof.
 Agarawal,  Shri  H.  L.
 Agrawal,  Shri  M.  L.
 Akarpuri,  Sardar
 Alagesan,  Shri
 Altekar,  8hri
 Alva,  Shri  Joachim
 Amrit  Kaur,  Rajkumar!
 Anthony,  Shri  Frank
 Asthana,  Shri
 Ayyangar,  Shri  M.  A.
 Asad,  Maulana
 Badan  Singh,  Ch.
 Balasubramaniam,  Shri
 Bansal,  Shri
 Barman,  Shri
 Barrow,  Shri
 Barupal,  6bri
 Basappa,  Shri  .

 Bhakta  Dareban,  Shri
 Bhandari,  Shri
 Bharati,  Shri  G.  8.
 Bhargava,  Pandit  M.  B.
 Bhatkar,  Shri
 Bhawanji,  Shri
 Bheekha  Bhai,  Shri

 AYES

 Bhonsle,  Major-General
 Bidari,  Shri
 Birbal  Singh,  Shri
 Bogawat,  Shri
 Borooah,  Shri
 Bose,  Shri  P.  0.
 Brajeshwar  Prasad,  Shri
 Brohmo-Choudhury,  Shri
 Buragohain,  Sbri
 Chacko,  Shri  P.  T.
 Chandak,  Shri
 Chandrasekhar,  Shrimati

 Das,  Shri  Beli  Ram
 Dasa,  Shri  K.  EK.
 Das,  Shri  Bam  Dhao
 Des,  Shri  Ramananda
 Das,  Shri  a  N.

 Das,  Shri  N.  T.
 Deter,  Shri
 Deb,  Sari  8.  o

 D-ssi,  Sh  K.  NC
 Deshmukh,  Shri  C.  D.
 Deshmukh,  Shri  K.  @.
 Deshmukh,  Dr.  P.  3.
 Dhbolakia,  Shri
 Dhulekar,  Shri
 Dhusiya,  Shri
 Digambar  Singh,  Shri
 TDnbe,  Shri  Mulchand
 Dubey,  Shri  R.  G.
 Dwivedi,  Shri  0.  P.
 Ebanerzer,  Dr.
 Elayaperumal,  Shri
 Fotedar,  Pandit
 Gadgil,  Shri
 Gandhi,  Shri  MM  M.
 Gandhi,  Shri  V.  B.J
 Ghoee,  Shri  ४.  3
 Ghash,  Shri  A.
 Giri,  Shri  V.  ्,
 Gop!  Ram,  Shri
 Gounder  Shri  K.  छ
 Gounder,  Shri  K.  8.
 Govind  Das,  Seth
 Guba,  Shri  A.  C.
 Gupta,  Shri  Badsbah
 Hari  Mohan,  Dr.
 Hode,  Shri
 Hem  Baj,  Shri
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 Hembrom,  Shr!  Mishra,  Shri  Bidbat!
 Thrahin,  Shri  Mishta,  Shri  L.  N
 Imamuddin,  Shri  M.  Mishra,  Shri  Lokenath
 Iyyani,  Shri  B.  Mishra,  Shri  M.  P,
 Tyyennl,  Shri ©.  KR,  Mishra,  Shri  a  N
 Jagiivan  Ram,  Shri  Misra,  Pandit  Lingar:|
 Jain,  Shri  A.  P.  Misra,  Shri  8.  5.
 Jajware,  Shri  Misra,  Shri  3.  P.
 Jangde,  Shri  Morarka,  Shri
 Jasani,  Shri  More,  Shri  K.  L.
 Jatav-vir,  Shri  Muchak!  Kosa,  Shri
 Jayashri,  Shrimati  Mudatiar,  Shri  0.  R.
 Jena,  Shri  K.  C,  Musafir,  Gian!  0.  84
 Jena,  Sori  Niranjan  Muthukrishnas,  Shri
 Jethan,  Shri  Nair,  Shri  0.  ६,
 Jha,  Shri  Bhagwat  Namdhari,  Shri
 Joshi,  Shri  Jethalal  Narasimhan,  Shri  C.  R.
 Joshi,  Shri  Liladhar  Naskar,  Shri  P.  8.
 Joshi  Shri  M.  D.  Natawadkar,  Shri
 Joshi,  Shrirmati  Subbadra  Natesan,  Shri
 Kakkan,  Shri  Nathwani,  Shri  N.  P.
 Kale,  Shrimati  A.  Nohru,  Shri  Jawaharlal
 Kanungo,  Shri  Nehru,  Shrimati  Uma
 Karmarkar,  Shri  Neswi,  Shri
 Kasilwal,  Shri  Nevatia,  Shri
 Katham,  Snri_  Nijalingappa,  Shri
 Katja,  Dr.  Pannal  al,  Shri
 Kaushit,

 Shei  Pant,  Shri  D.  D
 Kazzal,  Shri  Parikh,  Shri  ss.
 Keshavalengar,  Sbri  Parmar,  Shri  R.  B.
 Khan,  Shri  3.  A.  Pataskar,  Shri
 Khedkar,  Shri  G.  8  Patel,  Shri  8.  K.

 han  eke, sapere
 Pate),  Shrimat  Maniben

 uda  Baksh,  .  Pateria,  Shri
 Kirolikar,  Shri  Patil,  Bhan  Saheb
 Kolay,  Shri  Patil,  Shri  8.  K.
 Krishna  Chandr,  Shri  Patii,  Shri  Shankargauds
 Krishnamachari,  Shri  T.  T.  Prabhakar  Shri  N.
 Krisbnappa,  Shri  M.  V.  Prasad,  Shri  8.  8,
 Kureel,  Shri  8.  5.  Radha  Raman,  Shri
 Lal,  Shri  8.  a  Raghubir  Suhal,  Shri
 Lalian},  Sect  Raghubir  Singh,  Ch.
 iaskar,  Prof,  Raghuramaiah,  Shri
 Lingam,  Shri  N.  M.  Raj  Bahadur,  Shri Madiah  Gowda,  Shri}  Ram  Dass,  Shri
 Mahodaya,  Shri  Ram  Saran,  Prof.
 uh  ‘Shri  Ram  Subhag  Singh,  Dr,
 meee,  See  ९  com  Ranbir  Singh,  Ch:
 Majithis,  Sardar  Rane,  Shri
 Malaviya,  Shri  K,  0

 Ranjit  Singh,  Shri
 Malliah,  Shri  U.  s.  Rao,  Diwan  Raghavendra
 Malvia,  Shri  8.  N.

 Reo,  Shri  B.  Shiva
 Malviya,  Pandit  C.  प्र.

 maa.  Shri  Seahagtri Malviya,  Stri  Motilal
 Raut,  Shri  Bhola

 Mandal,  Dr.  P.
 Reddy,  Shri  H.  8.

 z  १५०  rom  Shri  Roy,  Dr.  Satyaban

 Melita,  Shri  Balwant  Sinha  Sahaya,  Shri  Syamnandan
 Mehta,  Sari  B  .G.  Sahu,  Shri  Bhagabat
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 Sabu,  Shri  Rameshwar
 Sakhare,  Shri
 Samanta,  Shri  s.  a
 Sanganna,  Shri
 Sankatapandian,  Shri
 Sarmah,  Shri
 Satish  Chandra,  Shri
 Satyawadl,  Dr.
 Sen,  Shri  P.  ७.
 Sen,  Shrimat!  Sushama
 Seawal,  Shri  A.  R.
 Shahnawaz  Khan,  Shri
 Sharnia,  Pandit  Balkrishna
 Sharina,  Pandit  K.  0.
 Sharma,  Prof.  D.C.
 Sharma,  Shri  K.  R.
 Sharma,  Shri  8.  (१.
 Shastri,  Pandit  A.  B.
 Shastri,  Shri  H,  N
 Shivananjappa,  Shri
 Shobha  Ram,  Shri
 Sidhananjappa,  Shri
 Singh,  Shri  Babunath
 singh,  Shri  WH.  PL
 Singh,  Shri  L.  J.
 Singh,  Shri  M.  XN,
 Singh,  Shri  T.  5५.
 Sinha,  Dr.  5.
 Sinha,  Shri  Antrudha
 Sinha,  Shri  C.  ४.  ह
 Sinha,  Shri  Jhulao
 Sinha,  Shri  N.  P.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shri  Satyendra  Narayan
 Snatak,  Shri
 Sodhia,  Shri  K.  C,
 Somana,  Shri  N.
 Somani,  Shri  a  D,
 Sabrahmanyam,  Shri  T.
 Suriya  Prashad,  Shri
 Swaminadhan,  Shrimati  Amme
 Syed  Ahmed,  Shr!
 Syed  Mahmud,  Dr,
 Tandon,  Shui
 Tek  Chand,  Shri
 Telkikar,  Shri
 Tewari,  Sardar  Kt.  I.  ca
 Thimmaiah,  Shri
 Thomas,  Shri  A.  M.
 Tivari,  Shri  V.  N.
 Tiwari,  Shri  R.
 Tripathi,  Shri  K.  P,
 Tulsidas,  Shri
 Tyagi,  Shri
 Uikey,  Shri  |

 Upadhyay,  Shri  Shiva  Day  i
 Upadhyaya,  Shri  8,  D.
 Vaishnav,  Shri  im  G,
 Vaishya,  Shri  M.  8.
 Varma,  Shri  8,  B.
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 Vidyaiaeker,  Shri

 Achalu,  Shri
 Ajit  Singh,  Shri
 Amin,  Dr.
 Amjad  All,  Jonab
 Bahadur  Singh,  Shri
 Banerjee,  Shri
 Basu,  Shri  K.  K.
 Biren  Dutt,  Shri
 Buchhikotalah,  Shri
 Chatterlce,  Shri  N.C.
 Chatterjea,  Shri  Tuslias
 Chattopadbyays,  Shri
 Chowdhary,  Shri  ९.  ह
 Chowdbury,  Shri  N.  R
 Damodaran,  Shri  ्,  क,
 Das,  Shri  B.C.
 Das,  Shri  Seranaadhar
 Dasaraths  Deb,  Sbri
 Deo.  Shri  ्,  N.S.
 Deogam,  Sbri
 Deshpande,  Shri  ५.  0.
 Gam  Malle  toca,  Shri
 Girdhari  Ihel,  Shri
 Gopalan,  “hr.  A.  ह ज
 Gurupedaswainy,  Shri
 Hukam  Siugh.  Shei
 Jaipal  Singh,  Shri

 Jalsoorya,  Dr.

 Vifaya  Lekhemi,  Shrimati
 Vishwanath  Prashad,  Shri
 Vyce,  हाकी  Redhotel

 €

 NOES

 Jaswant  Raj,  Shri
 Jena,  Shri  Lakehmid
 Jwale  Prashad,  Shri
 Kachirovar,  Shri
 Kama!  Singh,  Shri
 Kelappan,  Shri
 Khare,  Dr.  N.  B
 Krishnaswani,  Dr.
 Lal  Singh,  Sardar
 Mahata,  Shri  B.
 Majhi,  Shri  Chaiten
 Menon,  Shri  Demodara
 Mishra,  Pandit  8.  C,
 Missir,  Shri  V.
 Mookerjee,  Dr.  8.  P.
 Mukertee,  Shri  H.  N.
 More,  Shri  8.  8,
 Muniswaniy,  Shri
 Murthy,  Shri  8.  &,
 Muahar,  Shri
 Natdu,  Shri  N.  B.
 Nambiar,  Shri
 Nanadas,  Shri
 Nathani,  8hri  H.  8.
 Nesamony,  Shri
 Punnoose,  Shri
 Raghabechari,  Shri
 Raghavaiah,  Shri  ,

 9  JULY  952  (Second
 Amendment)  SUT  बज़

 Wilson,  Shri  J,  3
 Wodeyar,  Shri
 Keldl,  Col,

 Kamnazaya:  Siogh,  Babu
 Bandamen  Singh,  Shri
 Rao,  Dr.  Rama
 Rao,  Shri  Gopaia
 Rao,  Shri  K.  8.
 Rao,  Shri  P.  5.
 Rao,  Shri  Vittal
 Reddi,  Shri  Ramachandra
 Reddy,  Shri  Bewara
 Bishang  Keishing,  Siri
 Saha,  Shri  Meghnad
 Shah,  Shrimati  Kamelenda  Maul
 Shakuntala,  Shrimati
 Sharma,  Shri  Nand  Lei
 Shastri,  Shri  B.  0.
 Singh,  Shri  0.  8.
 Singh,  Shri  5.  N.
 Boren,  Shri
 Subrahmanyam.  Shri  K.
 Sundaram,  Dr.  Lanks
 8wami,  Shri  Sivamurttd
 Bwamy,  Shri  N.  B.  M.
 Trivedi,  Shri  ए.  oa
 Vallatharas,  Shri
 Veeraswami,  Shri
 Velayu  than,  Shri
 Verma,  Shri  Rami
 Waghmare,  Shri

 The  motion  was  adopted.

 Dr.  Katju:  I  introduce  the  Bill.

 CONSTITUTION  (SECOND  AMEND-
 MENT)  DILu

 Shri  H.  N.  Mukerjee  (Calcutta  North-
 East):  Sir,  yesterday  I  was  maxing
 prefatory  observations  while  com-
 mending  my  amendment  which  seeks
 to  circulate  the  Bill  in  order  to  elicit
 opinion  thereon  by  the  Ist  day  of
 November  1952.  I  feel  that  a  consti-
 tutional  amendment  is  a  matter  about
 which  we  should  try  to  secure  the
 maximum  possible  public  opinion  and
 then  decide  in  which  way  the  Consti-
 tution  ought  to  be  amended.  I  feel
 that  the  heavens  will  not  fall  if  there
 is  some  delay  in  finding  out  how
 exactly  we  are  going  to  delimit  our
 constituencies  for  whatever  elections

 might  ensue  in  the  future.  I  know
 that  there  are  certain  previsions  in
 the  Constitution  which  require  to  be
 changed.  because  we  do  have  census
 enumerations  from  time  to  time.  The
 population  of  our  country  changes
 and  therefore  if  there  are  provisions  in
 the  Constitution  which  cannot  scvssi-
 bly  be  observed.  in  view  of  the  change in  the  population  §  structure  of  our
 country,  then  surely  certain  ह. 1
 tions  are  called  for.  I  ao  not  there
 fore  object  to  the  amendment  as  sucn
 but  I  do  object  and  very  strongly
 object  to  the  manner  in  whith  the
 amendment  has  been  sought  to  he
 made.  and  the  kind  of  thing  which  is
 now  intended  to  be  done  by  means  of
 this  amendment.
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 The  hon.  Law  Minister  intends  to

 amend  article  8l,  of  which  clause  (९१)
 (a),  says:

 “gubject  to  the  provisions  of
 clause  (2)  and  of  articles  82  and
 33l,  the  House  of  the  People  shall
 consist  of  not  more  than  five
 hundred  members  directly  elected
 by  the  voters  in  the  States.”

 There  is  a  further  sub-clause  २०).
 which  says:

 “For  the  purpose  of  sub-clause
 (a),  the  States  shall  be  divided,
 grouped  or  formed  into  territorial
 constituencies  and  the  number  of
 members  to  be  allotted  to  each
 such  constituency  shall  be  <o
 determined  as  to  ensure  that  there
 shall  be  not  less  than  one  mem-
 ber  for  every  -7,50,000,  of  the  popu-
 lation  and  not  more  than  one
 member  for  every  5,00.000  of  the
 population.”

 The  question  here  which  requires
 to  be  determined  is  what  exactly  was
 the  intention  of  the  makers  of  the
 Constitution.  Did  they  want  to  out
 a  ceiling  figure.  name'y  500,  but  in
 that  case  did  they  intend  seriousltv  to
 apply  sub-clause  (b)  which  says  “the
 number  of  members......  shall  be  so
 determined......  that  there  shall  be  not
 less  than  one  member  for  every
 7,50,000  of  the  population  §  and  not
 more  than  one  member  for  every
 §,00,000  of  the  population”?

 I  should  say  that  In  determining
 questions  of  this  sort  the  tenor  and
 purpose  of  the  Constitution  have  got
 to  be  considered.  I  take  it  that  the
 makers  of  the  Constitution  wanted  to
 make  it  as  democratic  a  document
 as  possible.  The  Preamble  of  the
 Constitution  has  been  very  hichly
 spoken  of  in  different  parts  of  the
 world.  Lately  one  of  the  po'l'ical
 scientists  of  Great  Britain  in  a  baok
 makes  specific  mention  of  the  Pream-
 ble  to  our  Constitution  as  incorporat-
 ing  a  democratic  principle  in  a  manner
 which  he  commends  very  highly.

 If  we  take  the  tenor  and  purpose  of
 our  Constitution,  I  submit  that  in  spite
 cf  there  being  very  many  limitations
 in  the  Constitution,  as  it  has  been
 framed.  its  purpose  definitely  is  de-
 mocratic.  We  have  got  the  Chapter  on
 Fundamental  Rights,  which  we  know
 leaves  a  great  deal  to  be  desired.  Even
 the  Prime  Minister  said  the  other  day
 that  he  wants  at  least  one  particular
 Fundamental  Right  to  be  phrased  very
 differently  from  what  it  is.  We  know
 that  there  are  many  defects  in  the

 Chapter  on  Fundamental  Rights.
 However,  there  is  after  all  a  chaoter
 on  Fundamental  Rights.  Again,
 there  are  certain  Directive  Princioles
 of  State  Policy  which  are  not  binding
 but  which  are  at  the  same  time  of  very
 special  significance.  Therefore,  I
 take  it  and  I  think  the  House  =  will
 agree  with  me  in  this  regard,  at  any
 trate,  that  the  purpose  of  our  Consti-
 tution  is  certainly  democratic  and
 therefore  if  so  soon  after  the  inaugura-
 tion  of  our  Constitution  we  are  going
 to  amend  it,  it  should  be  our  duty  to
 amer.d  it  in  a  manner  which  would
 be  in  conformity  with  the  democratic
 purpose  of  our  Constitution.

 But  what  the  Law  Minister  seeks
 to  do  is  to  keep  the  number  of  seats
 in  the  House  of  People  at  the  present
 level,  not  to  change  the  Constitution
 as  far  as  that  gocs,  but  virtually  to
 take  away  the  right  of  franchise  from
 «  certain  section  of  our  population  and
 to  raise  the  figure  in  regard  tu  the
 population  which  would  be  represent-
 ed  in  the  House  of  the  People.  I
 would  say  that  this  is  a  most  illogical
 procedure  and  is  absolutely  out  of  con-
 sonance  with  the  spirit  of  the  Constitu-
 tion.  If  it  is  suggested  that  500  is  a
 ceiling  figure  which  we  should  never
 exceed,  I  would  say  that  it  is  an  ex-
 tremely  frivolous  proposition.  If  it  is
 suggested  that  for  all  time  to  come  the
 House  of  the  People  shall  consist  of
 not  more  than  500  Members,  just  be-
 cause  in  the  Constitution  there  is  2
 provision  to  that  effect,  I  would  say
 there  is  an  extremely  irresponsible
 attitude  of  mind  behind  it.  I  say  this
 because  in  different  countries  there
 are  provisions  from  which  we  ought
 to  take  some  lesson.

 Yesterday  I  pointed  out  how  in  the
 House  of  Representatives  of  the  U.S.A.
 the  number  has  risen  from  tine  to
 time.  On  account  of  the  change  in
 census  figures  from  time  to  time,  on
 account  of  the  increase  of  population
 in  the  U.S.A.  and  the  redistribution  of
 constituencies,  the  membership  of  the
 House  of  Representatives  in  the  U.S.A.
 has  come  up  to  435  from  65.  Ir.  the
 Constitution  of  Canada  also  we  find
 that  there  are  provisions  regarding  the
 fluctuations  in  the  size  of  the  federal
 body  in  conformity  with  the  ceusus
 figures.  Similarly  we  find  in  the
 Constitution  of  South  Africa,  a  coun-
 try  which  we  need  not  follow  in  many
 respects,  but  which  may  have,
 from  a  technical  point  of  view,  -er-
 tain  lessons  for  us.  There  readjust-
 ment  of  representation  is  made  accora-
 ing  to  the  census  figures,  as  they  are
 collected  from  time  to  time.  It  stands
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 to  reason  that  as  and  when  our
 population  increases  their  representa-
 tion  in  the  House  of  the  People  also
 should  increase.  I  do  not  say  that
 the  number  in  the  House  of  People
 snould  be  deliberately  made  very
 unwieldy  and  cumbrous  but  I  say
 that  that  question  does  not  arise  at
 the  present  moment.  500  is  not  such
 a  very  fantastic  number,  I  submit.  In
 the  House  of  Commons  in  the  UK.
 there  are  now  about  640  members.  If
 a  little  island  like  the  U.K.  can  have
 a  House  of  Commons  consisting  of
 640  members  and  if  there  owe  finds  a
 provision  that  there  should  be  one
 member  of  Parliament  for  every  25,000
 of  the  population,  there  is  no  reason
 why  in  this  country  we  shouid  have
 such  a  provision  as  has  been  com-
 mended  to  this  House  by  ihe  Lor.
 the  Law  Minister.  In  certain  other
 cocntries,  for  example,  Ireland,  there
 is  not  less  than  one  member  ior  each
 30.000  of  the  population  and  not  more
 than  one  member  for  cach  20,000  of
 the  population.  In  Burma  _  it  is
 laid  down  that  there  is  to  be  not  less
 than  one  member  for  each  1,00,000  or
 the  population  and  not  more  than  one
 member  for  each  20,000  of  the  poputa-
 tion.  These  are  figures  which  are
 extremely  eloquent.  if  that  is  sa,
 there  is  no  reason  why  we  shouid
 fight  shy  of  increasing  the  number
 of  Members  of  the  House  of  the
 People.

 I  have  heard  sometimes  evcr  such
 extremely  frivolous  statements  zs  that
 the  present  building,  wiere  the  House
 of  the  People  meets,  isnot  big  enough,
 there  is  no  accommodation  cven  for
 500  people  and,  therefore,  we  should
 not  have  a  larger  numter.  !  should
 say  that  that  kind  of  argu:nent  is
 utterly  frivolous,  not  worthy  of  con-
 sideration.  In  the  House  of  Cainmons
 even  now  there  is  no  provision  for
 the  seating  of  all  the  members  there
 but  that  does  not  mean  that  the  number
 of  members  should  be  reduced.  We
 certainly  have  resources  enuush  to
 provide  accommodation,  if  we  think  it
 necessary,  for  as  many  Members  of
 the  House  of  the

 ise  tg
 as  there  may

 be.  Ican  easily  envisage  the  number
 of  Members  of  the  House  af  the  Peo-
 ple  going  up  to  as  much  as  750.  There
 is  nothing  to  prevent  it  and  nothing
 should  be  there  to  prevent  it..

 If  that  is  so,  then  for  quite  a  length ot  time  we  need  not  bother  and  in
 order  to  get  over  certain  difficulties
 in  the  Constitution,  I  w:uld  suggest
 that  now  that  we  are  amending  article
 8l,  let  us  do  something  about  it,
 namely,  let  us  try  to  amend  article  81
 a)  (a)  and  not  article  8  qd)  (b).
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 That  would  serve  our  purpose  if  we
 increase  the  number  of  Members  of
 the  House  of  the  People  up  to  what-
 ever  figure  the  House  thinks  fit,  or  if
 we  leave  it  indefinitely  as  I  have  sug-
 gested  in  another  amead'nent  and  say
 that  the  number  of  Members  of  the
 House  of  the  People  shall  be  jeicr-
 mined  by  law  from  time  to  fime.  That
 would  take  note  of  whatever  census
 figures  are  available  from  tisme  to
 time.  That  is  a  course  which  I  sug-
 gest  is  absolutely  in  costormity  with
 reason,  with  commuonsens2,  with
 democratic  principles,  and  there  is  no
 reason  why  we  should  preceed  to
 amend  our  Constitution  in  an  oovious-
 ly  undemocratic  direction.

 I  hope  that  the  attention  of  the
 Ministry  has  been  directed  tc  rublic
 opinion  which  has  already  been  prs
 nounced  in  a  certain  fashion  un  this
 measure.  As  soon  as_  the  छा  was
 introduced,  there  were  statements
 made  in.  many  journa's  all  over  the
 country  which  suggest:d  that  nere
 was  an  effort  to  disenfrarcrise  a
 section  of  the  population.  It  is  not
 that  we  lose  our  vote  altogether,  but
 if  we  are  not  to  send  az  inany  repre-
 sentatives  to  the  House  of  the  People
 as  we  ought  to.  then  surely  that  is  a
 variety  of  disenfranrhisement.  I
 submit  that  already  there  has  been  a
 certain  expression  of  opinion  oun  this
 point  which  shows  very  clearly  which
 way  the  veople  feel  in  regurd  to  the
 proposed  amendment,  and  I  _  suggest
 that  this  Bill  should  not  be  rushed
 through  the  Legislature  in  the  manner
 it  is  being  sought  to  be  cone.  I
 submit  that  a  constitutional  amend-
 ment  is  a  very  serious  matter.  some-
 thing  which  affects  us  very  deeply, and  we  should  give  our  very  careful
 thought  to  it.  We  should  try  to  elicit
 opinion  from  as  many  sources  as  we
 possibly  can  do.  and  unless  we  do
 that  we  shall  be  failing  in  our  respon-
 sibility.  we  shall  be  failing  in  our
 duty  not  only  to  the  people  but  also
 to  the  Constitution  by  which  we  swear.
 I  therefore  propose  that“my  amend-
 ment  which  is  extremely  modest  in
 nature,  which  is  extremely  reasonable,
 which  should  be  acceptable  to  anybody
 as  far  as  I  can  understand  it,  should
 be  accepted  by  this  House.  I  do  not
 ask  for  the  moon.  I  do  not  ask  for  any
 very  radical  change  in  the  Constitu-
 tion.  I  only  say:  “Do  not  proceed  in
 this  haphazard  fashion.  Do  not  pro-
 ceed  in  this  frivolous  fashion  and  do
 not  try  even  indirectly  and  remotely
 to  take  away  whatever  constitutional
 rights  our  people  have  got”.  Therefore
 at  least  for  the  time  being,  let  us  not
 proceed  with  this  sort  of  legislation.
 Let  us  try  to  find  out  how  the  country
 feels  in  regard  to  this  matter  and  then
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 surely  we  will  be  in  a  position  to
 understand  what  we  should  do  in  re-
 gard  to  the  constitutional  amendment.

 I  reserve  my  right  to  express  myself
 in  regard  to  the  other  amendment
 which  I  have  given  notiee  of,  later  on.
 But  I  do  hope  that  the  hon.  the  Law
 Minister  will  respond  to  the  amend-
 ment  I  have  given  notice  of,  because  !
 feel  that  this  ought  to  be  accepted  by
 the  Government  straightway.

 Shri  Syammandan  Sahaya  (Muzaf-
 farpur  Central)  rose—

 The  Min’ster  of  Law  and  Minority
 Affairs  (Shri  Biswas):  May  I  interrup:
 my  hon.  friend  at  this  stage  and
 state,  with  your  permission,  Sir,  that
 having  regard  to  the  views  which  have
 been  expressed  here  and  the  views
 which  have  been  expressed  to  me  out-
 side  the  House  I  would  accept  §  an
 amendment  for  circulating  the  Bill  for
 eliciting  public  opinion.  I  propose  tuo
 do  this  also  in  connection  with  the
 next  Bill  relating  to  the  Delimitation
 Commission.

 0  a.M.
 Mr.  Speaker:  So,  I  would  put  it

 straightway.  There  is  not  much  scope
 for  argument  now.  !  would  put  the

 amendment  of  Mr.  Mukerjes  that  the
 Bill  b2  circulated  for  the  vurnpose  of
 eliciting  public  opinion  by  the...  does

 Lai
 Minister  agree  to  the  date

 The  Prime  Minister  (Shri  Jawaharlal
 Nehru):  If  I  may  suggest,  the  date
 could  be  shortened.  You  =  may  say.
 thtee  months  from  now  or  the  end  of
 September.

 Mr.  Speaker:  Is  he  agreeable?
 Shri  H.  N.  Mukerjee:  Three  months?

 An  Hoa.  Member:  End  of  October.
 Shri  Jawaharial  Nehru:  I  think  three

 oon
 from  now  would  be  quite  suffi-

 ८

 Shri  H.  N.  Mukerjee:  I  am  agreeable.
 Shri  Nand  Lal  Sharma  (Sikar):  I  do

 not  think  three  months  will  do.  It
 should  be  sufficiently  circulated.

 ‘Mr.  Speaker:  Let  me  see.  Today  Is
 the  8th.  Three  months  from  now  will
 mean  up  to  the  9th  October.

 Shri  Gopalaa  (Cannanore):  You
 way  make  it  I5th  October

 eat.  speaker:  I  shall  accept  a  com-
 pruuise.  although  it  is  not  for  the
 Chair  to  do  so.  I  hope.  however,  the
 hon.  Members  will  accept  it.  I  will
 gay  5th  October.

 9  JULY  3953  (Repealing  and  3458
 Amending)  Bill

 The  question  is:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  l5th  October,  1982.”

 The  motion  was  adopted.

 REPEALING  AND  AMENDING  BILI.

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  I  bex  to  move:

 “That  the  Bill  to  repeal  certain
 enactments  and  to  amend  certain
 other  enactmen‘s,  be  taken  into
 consideration.”

 There  is  one  amendment  of  which  4
 have  given  notice  for  the  purpose  of
 filling  an  omission  which  should  .have
 been  filled  long  age.  This  is  due  to
 the  change  in  the  age  of  marriage
 under  the  Child  Marriage  Restraint
 Act.  The  limits  there  now’  are  8
 years  for  the  bridegroom  and  5  years
 for  the  bride.  In  the  Indian  Christian
 Marriage  Act  of  872  the  limits  had
 been  laid  down  otherwise.  The  amend-
 ment  is  that  in  the  Second  Schedule
 under  the  Indian  Christian  Marriage
 Act  (Act  XV  of  872)  I  propose  to  in-
 sert  this  new  provision:  In  Section  60,
 in  condition  No.  (l),  for  the  words
 ‘shall  exceed  sixteen  years’  and  ‘shall
 exceed  thirteen  years’  the  words  ‘shall
 not  be  under  eighteen  years’  and  ‘shail
 not  be  under  fifteen  years’  shall  res-
 pectively  be  substituted.  This  is  to
 bring  it  in  corformitvy  with  the  Child
 Marriage  Restraint  Act.  It  is  a  pure-
 ly  formal  amendment.  which  is  long
 overdue.  A  Christian  missionary
 drew  our  attention  to  this.  That  is
 why  I  have  tabled  this  amencmnent

 Mr.  Speaker:  The  question  is:
 “That  the  8  to  repeal  certain

 enactments  and  to  amend  certain
 otner  enactments,  be  taken  into
 consideration.”

 The  motion  was  adopted.
 Clauses  |  to  4  were  added  to  the  Bill.
 The  First

 Sched  wes
 added  to  the

 I.
 Amendment  made:  In  page  8.  Ene

 15.
 In  column  4,  before  “In  section  81"

 insert:
 “In  section  60,  in  condition  No.

 d),  for  the  words  ‘shall  exceed
 sixteen  years’  and  ‘shal]  exceed
 thirteen  years’  the  words  ‘shall
 not  be  under  eighteen  years’  and
 ‘shall  not  be  under  fifteen
 shall  respectively  be  substituted.”

 LSari  Biswas]



 3459  Delimitation

 The  Second  Schedule,  ह क  amended,  was
 dded  Bill.

 The  Title  and  the  Enacting  Formula
 were  added  to  the  Bill.

 Shri  Biswas:  I  beg  to  move:

 “That  the  Bill.  as  amended,  be
 passed.”

 Mr.  Speaker:  The  question  is:

 “Thet  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 [Mr.  Deputy-SpeaKer  in  the  Chair]

 DELIMITATION  COMMISSION  BILL
 The  Minister  of  Law  and  Minority

 Affairs  (Shri  Biswas):  I  beg  to  move*:

 “That  the  Bill  to  provide  for  the
 readjustment  of  the  representation
 of  territorial  constituencies  in  the
 House  of  the  People  and  in  the
 State  Legislative  Assemblies  and
 for  matters  connected  therewith,
 be  taken  into  consideration.”

 As  I  explained,  while  moving  the
 earlier  Bill  for  amendment  of  the
 Constitution,  the  two  Bills  are  con-
 nected.  The  oresent  Bill  has  been
 placed  before  the  House  in  accordance
 with  the  provisions  of  clause  (3)  of
 article  8  of  the  Constitution,  which
 reads  thus:

 “Upon  the  completion  of  each
 census,  the  representation  of  the
 several  territorial  constituencies  in
 the  House  of  the  People  shall  be
 readjusted  by  such  .authority,  in
 such  manner  and  with  effect  from
 such  date  as  Parliament  may  by
 law  determine:

 Provided  that  such  readjustment
 shall  not  affect  representation  in
 the  House  of  the  People  until  the
 dissolution  of  the  then  existing
 House.”
 As  I  explained  yesterday,  the  deli-

 mitation  of  constituencies  now  in  force
 will  remain.  effective  until  the  26th
 January  1953,  and  we  have  got  to
 take  steps  in  order  to  get  a  fresh
 delimitation  of  constituencies  ready  as
 soon  thereafter  as  possible.  That  is
 the  object  of  these  two  Bills.

 As  the  two  Bills  are  linked  up  and
 as  the  other  one  is  going  to  be  cir-
 culated  for  eliciting  public  oninion,  it
 is  just  as  well  that  this  Bill  should
 also  be  treated  in  the  same  way.  I

 *Moved  with  the  previous  recommen-
 Gation  of  the  President.
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 do  not  propose  to  make  any  long  speech
 in  moving  for  consideration,  because
 the  matter  will  stand  over  till  opinions
 are  received.

 है  Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  to  provide  for  the
 readjustment  of  the  representation
 of  territorial  constituencies  in  the
 House  of  the  Peop!e  and  in  the
 State  Legislative  Assemblies  and
 for  matters  connected  therewith,
 be  taken  into  consideration.”

 Shri  Biswas:  If  the  House  permits
 me  I  will  move  the  amendment  to  the
 effect  that  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion  there-
 on  by  the  5th  October  1952.

 Dr.  P.  S.  Deshmukh  (Amravati  East):
 There  is  no  need  of  an  amendment.
 This  will  be  the  only  motion:  the

 motion
 for  consideration  need  not  be

 put.

 Mr.  Deputy-Speaker:  Without  the
 motion  for  consideration  this  motion
 cannot  come.  I  am  only  considering
 whether  the  hon.  Minister  himself  can
 move  the  amendment

 Shri  Syamaandan  Sahaya  (Muzaffar-
 ur  Central):  A  Member  who  has

 moved  a  motion  for  consideration,  and
 Particularly  the  Member  who  is  pre-
 senting  fhe  Bill,  has  a  right  to  move,
 even  after  moving  his  consideration
 motion.  that  the  Bill  be  circulated  for
 eliciting  opinion,  or  that  it  may  be
 referred  to  a  Select  Committee.  I
 think  the  rules  provide  for  it.

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 East):  He  cannot  move  both

 Shri  Venkataraman  (Tanjore):  May
 I  invite  your  attention  to  rule  74  which
 says  that  when  a  Bill  is  introduced
 er  on  a  subsequent  occasion  the  Mem-
 ber  in  charge  may  make  one  of  the
 to!iowing  months,  the  last  being  that
 it  be  circulated  for  eliciting  opinion
 thereon.  Therefore,  it  is  quite  comve-
 tent  for  the  Minister  to  move  the
 second  motion.

 Shri.  Biswas:  I  have  previously
 moved  that  it  be  taken  into  considera-
 tion.  Having  done  that,  it  is  not
 open  to  me  to  move  the  alternative
 motion.

 Mr.  Deputy-Speaker:  Anyhow,  why
 should  there  be  difficulty  in  a  matter
 where  there  is  agreement.  Dr.
 Mookerjee  will  move  the  amendment.

 Dr.  S.  P.  Mookerjee:  I  beg  to  move:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  5th  October,  1952.
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 at
 Deputy-Speaker:  The  question

 coats
 bad  a  ean purpose  of  elic  opinion

 play  by  the  l5th  October,  1952."

 The  motion  was  adopted.

 INDIAN  INCOME-TAX  (AMEND-
 MENT)  BILL

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Income-tax  Act,  1922,
 be  referred  to  a  Select  Committee
 consisting  of  Shri  S.  Sinha,  Pandit
 Algu  Rai  Shastri,  Prof,  Ram  Saran.
 Shri  Ghamandi  Lal  _  Bansal,  Shri
 C.  R.  Basapa,  Shri  Shantilal
 Girdharlal  Parikh,  Shri  Hari
 Vinayak  /Pataskar,  Shri  Radhe-
 shyam  Ramkumar  Morarka.  Shri P.  Natesan,  Pandit  Chatur  Narain
 Malviya.  Shri  Ahmed  Mohiuddin.
 Pandit  Thakur  Das  Bhargava.  Shri
 A.  K.  Basu,  Dr.  Panjabrao_  S.
 Desimukh,  Col.  8.  H.  Zaidi,  Shri
 C.  P.  Matthen,  Shri  Purnendu
 Sekhar  Naskar.  Shri  Sohan  Lal
 Dhusiya,  Shri  P.  N.  Rajabho}.  Shri
 Kamal  Kumar  Basu.  Shri  N.  C.
 Chatterji.  Shri  K.  A.  Damodara
 Menon.  Shri  Tulsidas  Kilachand.
 Shri  S.  V.  Ramaswamy,  Shri  Maha- vir  Tyagi  and  the  Mover,  with
 instructions  to  report  on  or  before
 the  2lst  July,  1952.”

 Ihe  first  thing  I  would  like  to  point
 out,  Sir,  is  that  this  Bill  is  quite
 different  in  its  scope,  if  not  in  con-
 tent,  from  the  Bill  of  1951,  which  has
 lapsed.  The  main  features  of  the
 present  Billi  are  that  it  contains  a  num-
 ber  of  beneficial  provisions  which  have
 been  found  necessary  for  facilitating
 the  repatriation  of  foreign  accumu-
 lated  profits  of  Indians  trading  abroad
 and  for  the  promotion  of  industries  and
 for  the  construction  of  buildings.
 Besides  there  are  a  few  other  exemp-
 tions  and  one  or  two  other  administra-
 tive:  provisions.

 The  main  provisions  are  as  follows:
 One,  exemotion  of  foreign  profits  re-
 mitted  to  India.  Now.  in  this  behalf
 a  concession  was  announced  as  far
 back  as  May  950  and  this  is  now
 being  implemented  by  the  proposed
 amendment  of  the  Act.  The  ebfect  is
 to  enable  non-resident  persons  trading
 abroad,  who  have  recently  returned
 to  India  and  have  become  residents,
 to  bring  into  India  their  foreign  pro-
 fits  without  incurring  any  taxation
 liability.  In  some  of  the  foreign  coun-
 tries,  conditions  have  worsened  and  is
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 has  become  difficult  for  self-respecting
 Indians  to  pursue  their  avocations
 there.  Also,  we  need  capital.  In
 these  circumstances  they  may  be
 anxious  to  bring  their  foreign  profits
 to  India  for  starting  some  industries
 or  busineas  here,  which  is  of  obvious
 advantage  to  us.

 The  next  concession  is  regarding  the
 remittance  of  foreign  profits  which
 applies  to  persons  who  are  already
 resident  in  India.  This  concession
 also  was  announced  in  September  last
 year.  Its  application  is  confined  to
 such  foreign  profits  as  were  taxable on  remittance  only,  but  not  otherwise.
 The  persons  concerned  can  secure
 exemption  from  taxation  by  investing half  the  amount  remitted  to  India  in
 Government  securities  purchased

 tion  to  bring  foreign  profits  either
 surreptitiously  or,  if  that  cannot  be
 done,  to  divert  them  to  other  countries.

 In  connection  with  the  construction
 of  buildings  ard  the  promotion  of
 industries,  the  concessions  are  these.
 In  the  first  place,  to  promote  the
 construction  of  new  buildings.  we
 granted  exemption  in  946  in  respect
 of  the  rental  income  of  properties  con-
 structed  between  Ist  April  946  and
 3ist  March  1948.  This  period  was
 extended  by  two  years  each  time,  for
 about  three  times.  Now,  it  has  been
 extended  further  by  two  years  up  to
 1954.  So.  in  ail.  it  comes  to  three
 times.  Similarly,  in  the  case  of
 buildings  constructed  for  business  pur-
 Poses,  the  period  has  been  extended
 up  to  3151  March,  1954.  Buildings
 constructed  before  that  date  will  be
 entitled  to  a  higher  initial  depreciation of  5  per  cent.  in  the  year  of  construc-
 tion.  In  the  case  of  buildings  situated
 in  the  area  affected  by  the  Assam
 earthquake  of  1950,  allowance  for  re-
 pairs  has  been  increased  from  one-
 sixth  to  a  maximum  of  one  half  of  the
 annual  letting  value  for  the  assessment
 year  1951-82.

 As  regards  new  industrial  under-
 takings,  the  period  of  concession  has
 been  extended  by  five  years  in  such  a
 manner  that  every  undertaking  entitled
 to  the  concession  gets  it  for  five  years.
 To  enable  the  small  industries  to  get the  benefit  of  the  exemption,  the  num-
 ber  of  persons  to  be  employed  fs  re-
 duced  from  50  to  25.  Also  In  the
 case  of  new  buildings,  machinery  or
 Plant  erected  or  installed  after  3ist
 March  1948,  which  are  entitled  to
 double  depreciation  for  five  succes-
 sive  years.  the  period  up  to  which
 such  double  depreciation  is  admissible
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 has  been  extended  by  five  years,  from
 3lst  March  954  to  3lst  March,  1959.
 Depreciation  will  also  be  admissible
 now  in  respect  of  assets  acquired  by
 gift  or  inheritance,  which  costs  the
 assessee  nothing.  But~where  a  part
 of  the  cost  of  the  asset  is  met  in  course
 of  business  by  any  person,  depreciation
 will  be  admissible  only  on  the  net  cost
 actually  borne  by  the  assessee.

 We  propose  to  give  certain  conces-
 sions  to  Life  Insurance  companies.
 Life  Insurance  companies  are  perhaps
 the  chief  beneficiaries  under  this  Bill.
 They  have  been  representing  for  some
 years  that  the  deduction  of  half  fhe
 bonus  reserved  for  policy  holders  or
 the  allowance  of  l2  per  cent  of  the
 renewal  premiums  as  _  rnanagement
 expenses,  in  computing  the  taxable
 income  was  inadequate,  in  the  present
 circumstances,  when  the  net  rates  of
 interest  had  gone  down  and  manage-
 ment  expenses  had  gone  up  owing  to
 the  rise  in  the  saiaries  of  the  staff.
 Keeping  in  view  this  representation.
 the  deduction  of  bonus  reserved  for
 policy  holders  is  being  increased  from
 50  to  80  per  cent  and  the  allowance  of
 l2  per  cent  of  the  renewal  premiums
 is  being  raised  to  5  per  cent.  In  the
 Bill  which  lapsed,  allowance  for  bonus
 reserved  for  nolicy  holders  was  res-
 tricted  to  two-thirds.  That  has  had
 to  be  increased  to  four-fifths  as  even
 the  two-thirds  2!lowa:ce  was  found  to
 be  inadequate.  The  orcnosal  is  to
 apply  this  concession  wit)  cffect  from
 the  assessment  yveoer  (95I-52.  for  the
 Insurance  companies  would  have  got
 this  relief  had  the  B‘!!  introduced  last
 year  not  lapsed.  We  recognise  that.

 Then,  there  are  other  exemptions  of
 which  I  shall  mention  a  few  important
 ones.  One  of  these  affects  hon.  Mem-
 bers  of  this  House.  and  those  of  the
 last  one  and  the  Constituent  Assembly.
 I  can  see  an  awakening  of  interest  now.
 As  the  allowance  given  to  the  Members
 was  in  the  form  of  a  daily  allowance,
 there’  was  a  general  apprehension  in
 the  minds  of  the  Members  as  well  as
 Income-tax  Department  that  these
 allowances  were  similas’  to  the  Daily
 allowances  given  to  Government  ser-
 vants  when  on  tour.  But,  actually,
 we  found  that  these  allowances  were
 given  not  only  to  Members  who  came
 from  outside  Delhi,  but  also  to  those
 who  resided  in  Delhi.  On  that,  the
 legal  view  was  that  it  was  possible  to
 consider  this  as  in  effect  partly  at
 least  remuneration  for  the  time  de-
 voted  by  Members  in  Parliament,  and
 therefore  we  were  advised  that  it  was
 liable  to  tax.  It  would  have  caused
 —we  recognise  that—great  hardship
 to  the  Members  if  the  legal  position
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 had  been  enforced  for  a  number  of
 years  for  which  proceedings  for  re-
 assessment  could  be  taken  under  the
 Indian  Income-tax  Act.  To  avoid  this
 hardship,  exemption  of  this  allowance

 nd
 been  specifically  included  in  the

 Shri  Syamnandan  Sahaya  (Muzaffar-
 pur  Central):  What  happens  if  they
 had  made  disclosures;  Mr.  Tyagi  will
 derive  the  benefit.

 Shri  C.  D.  Deshmukh:  with
 retrospective  effect  to  all  the  assess-
 ment  years.

 Shri  S.  5.  More  (Sholapur):  What
 about  the  future?

 Shri  C.  D.  Deshmukh:  That  would
 depend  on  the  recommendation  made
 by  the  Committee.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  Suppose  the  report  is  that  the
 aiiowance  is  to  be  given  then  will  the
 allowance  not  be  taxed?

 Sbri  C.  D.  Deshmukh:  I  take  it  that
 in  prescribing  the  allowances  the
 same  sort  of  mistake  that  occurred
 which  led  to  its  being  regarded  as
 remuneration  will  be  avoided.

 Pandit  Thakur  Das  Bhargava:  Of
 course.

 Shri  C.  0.  Deshmukh:  In  March  1951,
 the  exemption  granted  by  an  executive
 notification  to  pensions  payable  outside
 India  was  withdrawn.  It  was  then
 represented  that  in  the  case  of  officers
 of  the  Secretary  of  State’s  Services,
 and  High  Court  Judges,  appointed
 before  the  l5th  August  1947,  protection
 had  been  given  to  their  existing  pen-
 sionary  rights  in  the  Indian  Indepen-
 dence  Act  of  1947,  and  that  that  pro-
 tection  was  retained  in  the  Constitu-
 tion.  Effect  to  this  exemption  is
 therefore  being  given  by  an  amend-
 ment  of  the  Act.

 There  is  one  more  exemption  which
 I  would  like  to  mention,  and  that  is.
 in  regard  to  the  death-cum-retirement
 gratuity  payable  to  Government  ser-
 vants  under  the  revised  pension  rules.
 In  fixing  the  quantum  of  gratuity,  the
 question  of  its  liability  to  tax  was  not
 taken  into  consideration.  It  seems
 to  have  been  fixed  on  the  assumption
 that  it  was  a  sort  of  commutation  of
 pension  and  therefore  not  liable  to  tax.
 Exemption  of  this  gratuity  has  been
 specifically  included  in  the  Act  to
 accord  with  the  facts  of  the  situation.

 Now,  I  come  to  what  I  may  call  the
 administrative  provisions,  although  I
 hope  that  they  will  not  be  regarded
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 as  non-beneficial.  in  view  of  the  fact
 that  they  are  necessary  for  the  proper
 administration  of  the  Act,  or  are  cal-
 culated  to  assist  in  the  prevention  of
 tax  evasion.  In  the  first  place,  the
 exemption  in  favour  of  religious  and

 charitable  institutions  is  being  slightly
 tightened  up  in  order  to  secure  that
 it  applies  to  charitable  purposes  within
 India  and  to  such  income  as  is  actually
 applied  to  these  purposes.  The  Cen-
 tral  Board  of  Revenue  is,  however,
 given  power  to  exempt  any  existing
 trusts  the  income  whereof  is  applied
 to  charitable  purposes  outside  India.
 As  it  stands.  the  exemption  is  too  wide,
 and  it  has  been  found  that  sometimes
 abused  by  the  creation  of  charitable
 trusts  which  apply  the  inzome  thereof
 to  other  purposes.

 Next.  the  Income-tax  officer  has  been
 given  power  to  require  the  production
 of  current  accounts  and  the  furnishing
 of  such  information  in  writing  as  he
 may  consider  necessary  for  purposes  of
 scrutiny.  It  was  also  necessary  to
 empower  the  income-tax  authorities  to
 impound  books  of  accounts  where  they
 are  found  to  have  been  fabricated—
 not  an  uncommon  occurrence.  This
 power  would  be  exercised  very  spar-
 ingly  and  cautiously  so  as  not  to
 cause  any  harassment.  We  feel  that
 it  is  necessary  to  confer  this  power  as
 it  has  been  found  that  as  soon  as  such
 fabricated  accounts  are  taken  away
 by  the  assessee,  we  are  told  that  they
 are  either  lost  or  destroyed  in  some
 accident—maybe,  an_  accident,  yes—
 the  object  obviously  being  to  escape
 the  consequences  of  penalty  or  prose-
 cution.

 Then  there  is  one  more  _  provision
 which  perhaps  needs  mention,  and  that
 relates  to  the  removal  of  doubt  that  the
 prov  sions  of  section  34  of  the  Income-
 tax,  as  amended  in  1948,  aoply  to  all
 proceedings  for  earlier  years  com-
 menced  after  30th  March  1928.  In
 connection  with  this  provision,  it  may
 be  tat  we  may  be  told  that  we  are
 rushing  through  legislation  even  before
 the  matter  has  been  adjudicated  upon
 by  the  highest  tribunal.  But  our
 object  is  to  save  a  lot  of  avoidable
 litigation.  and  that  can  be  done  if  we
 were  to  clarify  the  provision  now  and
 state  at  this  stage  what  the  intention  of
 the  amendment  is.  It  must  be  re-
 membered  that  there  are  more  than
 50.007  essessments  and  a  revenue  of
 Rs.  16  crores  which  is  involved  in  all
 such  re-assessment  cases.

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  the  Bill  further  to  amend

 the  Indian  Income-tax  Act,  1922,  be
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 refered  to  a  Select  Committee  con-
 of  Shri  S.  Sinha,  Pandit

 Agu  he  i  Shastri,  Prof.  Ram  Saran,
 Shri  Ghamandi  Lal  Bansal,  Shri
 ्.  R.  Basapa.  Shri  Shantilal  Gir-
 dharial  Parikh,  Shri  Hari  Vinayak
 Pataskar.  Shri  Radheshyam  Ram-
 kumar  Morarka.  Shri  P.  Natesan.
 Pandit  Chatur  Narain  Malviya,
 Shri  Ahmed  Mohiuddin,  Pandit
 Thakur  Das  Bhargava,  Shri  A.  K.
 Basu.  Dr.  Panjabrao  S.  Desshmukh,
 Col.  B.  H.  Zaidi,  Shri  C.  P.  Matthen,
 Shri  Purnendu  Sekhar  Naskar.
 Shri  Sohan  Lal  Dnhusiya,  Shri  P.
 द  Rajabhoj.  Shri  Kamal  Kumar
 Basu.  Shri  N.  C.  Chatterji,  Shri
 K.  A.  Damodara  Menon.  Shri
 Tulsidas  Kalichand,  Shri  S.  दि
 Ramaswamy,  Shri  Mahavir  Tyagi
 and  the  Mbdver.  with  instructions
 to  report  on  or  before  the  2Ist
 July,  1952."

 Shri  P.  T.  Chacko  (Meenachil):  Since
 the  hon.  Minister  has  now  made  the
 motion  to  refer  the  Bill  to  a  Select
 Committee,  I  have  only  to  support  the
 motion,  but  in  supovorting  the  motion.
 I  may  be  permitted  to  point  out  cer-
 tain  matters  of  real  concern  for  the
 consideration  of  the  Select  Committee.

 The  hon.  Minister  was  saying  that
 the  provisions  regarding  the  exemption
 of  income-tax  for  the  income  of  chari-
 table  and  religious  trusts  have
 been  a  little  bit  tightened  up.  My
 submission  is,  from  the  Bill  it  can  be
 seen  that  the  provisions  regarding  the
 exemption  of  income-tax  to  charitable
 and  also  religious  trusts  have  been
 restricted  to  a  great  extent.  In  almost
 all  progressive  countries,  the  income
 of  charitable  and_  religious  trusts  is
 exempted  in  varying  degrees,  and  in
 some  countries  like  the  U.S.A.  and
 the  United  Kingdom,  even  contributions
 made  to  charitable  and  religious  insti-
 tutions  for  charitable  and_  religious
 purposes  are  exempted  from  the  total
 income  of  an  assessee.  India  being  a
 country  where  the  majority  of  the
 people  are  very  poor.  my  submission
 is  that  it  is  our  dutv  to  encourage

 charity
 more  than  in  any  other  coun-

 ry.
 I  am  now  referring  to  clause  3  of

 the  Bill.  Clause  3  amends  section  4,
 sub-section  (3)  clauses  (i)  and  (ia).
 It  says:

 “(b)  In  sub-section  (3),—

 (i)  for  clauses  (i)  and  (ia),  the
 following  clause  shall  be  substituted.
 namely:

 59)  Subject  to  the  provisions  of
 clause  (c)  of  sub-section  (2)  «uf
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 As  regards  the  income  derived  from
 a  property  which  is  held  in  part  only
 for  religious  or  charitable  purposes,  no
 change  in  the  law  is  contemplated  by
 the  Bill.  But  as  regards  income  de-
 rived  from  a  property  held  under  a
 trust  solely  for  religious  or  charitable
 purposes.  a  change  is  made.  Now,  I
 want  to  know  what  is  the  logic  of  this
 coange:  In  the  case  of  a  property
 Whica  is  held  solely  for  charitable  or
 religiows  purposes,  the  exemption  is
 given  only  to  the  cxtent  ci  that  portion
 of  the  income  which  is  applied  for
 such  purposes.  It  can  be  seen  from
 the  latter  part  of  the  clause  that  in  the
 case  of  property  which  is  held  only  in
 part,  the  income  is  exempted  from
 income-tax  not  only  to  the  extent  of
 that  portion  which  is  really  applied  to
 such  purposes,  but  85०  to  the  portion
 that  is  set  apart  for  such  purposes.
 80.  from  a  reading  of  this  clause,  it
 can  be  seen  that  if  a  property  is  wholly
 set  apart  for  religious  and  charitable
 Purposes.  the  income  is  exemot  from
 taxation  only  to  a  certain  extent,  that
 is  to  the  extent  of  that  portion  of  the
 Income  which  is  actually  applied  for
 religious  or  charitable  purposes.  But
 in  the  case  of  a  property  which  is  not
 solely  set  apart  for  such  purposes,  but
 is  held  only  in  part,  the  exemption
 80९5  to  a  greater  extent.  To  my
 understanding—I  @  not  know  whether
 my  interpretation  of  this  clause  is

 correct  or  not,  but  if  it  is  correct—
 it  appears  that  when  a  trust  is  creat-
 ed  whereby  a  preperty  is  sct  apart  for
 religious  or  charitable  purposes,  the
 exemption  goes  to  a  certain  extent,
 whereas  if  the  property  is  held  in
 trust  only  in  part  for  such  purposes, the  exemption  goes  to  a  greater  extent. If  this  interpretation  of  mine  is  correct, t  looks  to  me  as  if  the  Government wants  to  give  the  first  price  to  the
 runner-up.  In  the  proviso  also  sofme-
 thing  similar  can  be  seen:

 ‘Such  income  shall  be  included
 in  the  total  income.  unless  in  the
 case  of  property  held  under  a  trust
 or  other  legal  obligation  created
 before  the  commencement  of  the
 Indian  Income-Tax  (Amendment)

 Act,  1952,  the  income  wherefrom  is
 applied  to  religious  and  charitable

 9  JULY  952  (Amendment)  Bill  5223

 anes
 like  to  know  from  the  hon.

 Her  as  to  what  is  the  position  of
 a  trust  which  is  created  after  this  Act
 comes  into  force.  According  to  me,
 the  proviso  obviously  does  not  apply
 to  such  a  case.  Therefore,  such  a  case
 {s  to  be  governed  by  sub-clause  (i).
 In  the  case  of  a  property  which  is
 held  under  a  trust  created  after  this
 amending  Bill  comes  into  force,  the
 income  derived  from  that  property  will
 be  exempt  from  taxation  to  the  extent
 mentioned  in  sub-clause  (i).  In  the
 case  of  trusts  created  before  the  Act
 comes  into  force,  the  income  derived
 from  such  a  property  is  not  exempt
 from  taxation,  unless  the  Central
 Board  of  Revenue  otherwise  directs.
 [  my  reading  of  the  clauses  of  the
 present  Bill  and  also  the  sections  of
 the  Act  now  in  force  is  correct,  it
 seems  to  me  that  this  provisé  is
 illogical.  I  wish  the  Select  Committee
 to  go  into  this  matter  and  consider
 these  two  cases  I  have  mentioned
 above.  My  submission  is  that  it  has
 to  be  amended.  Conditions  being
 similar,  if  a  trust  is  created  after  1952,
 the  income  from  the  property  held
 under  such  a  trust  will  be  exempt  from
 taxation,  but  the  income  from  a  pro-
 perty  held  under  a  trust  created  before
 952  will  not  be  exempt  from  taxation,
 unless  it  is  exempted  specifically  by
 a  direction  of  the  Central  Board  of
 Revenue.  This  matter  has  to  be  gone
 into  by  the  Select  Committee.

 Then,  there  is  another  objection
 which  I  would  like  to  raise.  It  is
 possible  that  a  medical  mission  which
 was  constituted  during  the  pre-sepa-
 ration  days,  before  Burma  was  sepa-
 rated,  or  during  the  pre-partition  days
 before  India  was  partitioned,  may  be
 still  carrying  on  its  work  in  Burma
 or  Pakistan  and  in  India.  It  may  also
 be  that  fhe  whole  income  of  such  a
 mission  is  derived  from  a  property
 which  is  held  under  a  trust  in  India.
 In  such  a  case,  if  this  Bill  comes  into
 force,  my  fear  is  that  an  _  institution
 which  was  created  probably  years.
 back  for  carrying  on  charitable  work
 in  India,  as  it  was  at  that  time,  will
 now  have  to  close  down  its  work  out-
 side  India.  My  submission  is  that  we
 should  not  take  such  a  narrow  view
 about  social  service,  and  charitable
 work.  If  a  medical  mission  is  deriv-
 ing  income  from  a  property  which  is
 held  under  a  trust  in  India,  and

 is carrying on  work  In  Burma  or  else-
 where  outside  India,  I  feel  that  we
 should  not  prohibi€  such  works.  Then
 again,  what  is  the  objection  in  exempt-
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 ing  at  least  that  portion  of  the  income
 which  is  applied  for  charitable  work
 in  India?  As  could  be  seen  from

 part  (i)  of  the  proviso  even  if  only  a
 ‘small  portion  of  the  income  is  spent  for
 charitable  purposes  outside  the  taxable
 territories  of  India,  the  whole  income
 may  be  taxed  in  India.  The  exemp-
 tion  is  taken  away  completely  from
 such  income  of  a  property  held  under
 trust  for  such  charitable  purposes.  I
 Submit,  that  there  is  no  necessity  to
 take  such  a  narrow  view  of  charities,
 and  make  such  a  drastic  change  in  the
 existing  law.

 I  now  come  to  part  (ii)  of  the  pro-
 viso.  It  is  practically  clause  (ia)  of
 sub-section  (3)  in  the  existing  Act.
 Clause  (ia)  of  sub-section  (3)  in  the
 existing  Act  is  now  sought  to  be
 brought  under  the  proviso  to  clause
 (i).  My  submission  is  that  this  is
 done  deliberately  with  a  _  purpose,
 namely  that  of  overruling  certain  judi-
 cial  pronouncements  which  have  _al-
 teady  been  made  in  India.  I  wish  to
 refer  here  to  a  dec’sion  in  AIR,  44.
 Lahore  455.  It  was  hold  therein  that
 “the  word  ‘property’  in  clause  (i)  did
 mot  bear  the  restricted  meaning  that
 it  bore  in  section  9  of  the  Act.  but
 included  securities  or  business.  or
 share  in  a  business.  Clause  (ia)  as
 it  stands  cannot  in  any  way  derogate
 or  subtract  anything  from  clause  (i).
 It  rather  adds  to  the  list  of  exemptions
 and  provides  immunity  for  certain
 kinds  of  business  which  in  the  view
 of  the  legislature  has  not  already  been
 provided  for.  A  new  clause  inserted
 by  the  legislature  cannot  ‘be  presumed
 to  be  inconsisten*  with  or  repugnant  to
 a  foregoing  clause  in  the  same  sub-
 section  unless  it  is  so  expressly  pro-
 vided”,  This  was  a  case  in  which  a
 business  carried  on  by  8  charitable
 institution  was  taxed.  It  was  taken
 up  before  the  Lahore  High  Court  in
 appeal  and  it  was  decided  that  sim-
 ply  because  a  charitable  trust  was
 carrying  on  a  business  or  a  trade  the
 income  derived  from  that  trade  or
 business  could  not  be  taxed  under
 clause  (ia)  because  it  came  under
 clause  (i)  as  the  meaging  of  the  word
 “property’  in  clause  (i)  included  busi-
 ness  or  trade.  Therefore,  the  inten-
 tion  of  bringing  clause  (ia)  now  under
 the  proviso  is  to  restrict  the  scope  of
 the  exemption  of  the  income_  of  chari-
 table  and  réligious  trusts.  The  exist-
 ing  law  therefore  is.  if  an  institution
 created  under  a  trust  carries  on  a
 business  or  a  trade,  the  income
 derived  from  —  such  trade  or
 usiness  is  exempt  from  taxation  under
 elause  (i).  But  if  an  institution
 which  is  net  created  under  a.  trust

 9  JULY  952  (Amendment)  Bill  73470

 carries  on—although  it  is  a  religious
 or  charitable  institution—trade  or
 business,  the  income  from  such  trade
 or  business  is  governed  by  the
 provisions  under  clause  (ia).  That  Is,
 unless  the  business  or  trade  is  carried
 on  by  the  beneticfartas  of  the  trust
 and  unless  the  primary  object  for
 which  the  trust  is  created  is  for  carry-
 ing  on  such  an  institution,  it  will  not
 be  exempt  in  the  case  of  business  or
 trade  carried  on  by  such  institutions.
 That  was  the  distinction  made.  So  by
 this  amendment  it  is  sought  to  overrule
 thts  decision  of  2  ITR  385  and  to  bring
 all  income  derived  from.

 any
 business

 or  trade  under  the  proviso.  So  my
 submission  is  that  this  is  also  a  clear
 attempt  to  resfrict  the  scope  of  the
 exemption  of  the  income  of  charitable
 and  religious  institutions  from  income-
 tax.

 I  may  be  permitted  hére  to  explain
 it  further  by  means  of  an  example.
 There  is  the  Devaswam  Buard  in
 Travancore-Cochin.  Umnder  the  Consti-
 tution,  out  of  the  State  revenues  we
 are  giving  5l  lakhs  of  rupees  to  the
 Devaswam  Board.  The  primary  objec:
 of  the  Devaswam  Board  is  not  to  con-

 cuect  colleges  or  schools  or  to  carry  on
 social  work  or  any  other  work.  socia-.
 or  educational.  Now  the  Devaswam
 Board  may  think  of  conducting  certain
 esllezes,  educational  institutions  or  a

 handloom  industry  for  the  purpose  of
 giving  employment  to  poor  beneficia-
 ries  of  the  institution.  Now  there
 have  been  judicial  pronouncements  in
 England  to  that  effect—that  the  con-
 ducting  of  a  college  or  a  religious
 institution  is  a  trade  or  a  business.  If
 this  is  applicable  here,  if  the  Devaswam
 Board  of  Travancoréconducts  a  college
 and  gets  some  income  out  of  it  which
 they  could  spend  for  other  social  ser-
 vices.  under  this  provision  of  the  Bill,
 such  income  derived  from  conducting
 such  a  college  will  have  to  be  subjected
 to  tax.  My  submission  is  that  this
 will  be  very  hard.  Under  the  Consti-
 tution.  out  of  the  general  revenues  of
 the  State.  5!]  lakhs  of  rupees  is  given
 to  the  Devaswam  Board.  The  Board
 now  intends  to  expend  this  money  for
 the  uplift  of  backward  penvle  for  their
 education,  and  for  providing  employ-
 ment  for  them.  Now,  suvpose  this
 Bill  comes  into  force.  The  purpose
 for  which  the  Devaswam  Board  was
 constituted  is  not  for  conducting  edtca-
 tional  institutions  or  for  providing
 employment  for  the  backward  com-
 munities  or  for  doing  social  work  or
 anything  of  the  sort.  It  is  constituted
 for  the  specific  purpose  of  administer-
 ing  the  Devaswams  in  Travancore.  So
 my  submission  is:  are  we  to  encourage
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 charitable  institutions  like  the  Devas-
 wam  Board  of  Travancore-Cochin  or  a

 peace
 mission  to  do  social  work  in

 India?

 Shri  Nambiar  (Mayuram):  It  is  not
 like  a  medical  mission

 Shri  P.  T.  Chacko:  I  understand  it.
 J  am  speaking  from  a  particular  point
 of  view,  which  I  hope  the  hon.  Mem-
 ber  can  understand  if  he  goes  through
 the  provisions  of  the  Bill  and  also
 through  the  provisions  of  the  Act  in
 force  now.

 I  was  submitting,  Sir.....

 Shri  Velayudhan  (Quilon  cum
 Mavelikkara—Rescrved-Sch.  Castes):
 Will  it  not  come  under  charitable
 trusts?

 Shri  P.  T.  Chacko:  That  is  why  I
 am  speaking  about  it.  Otherwise  there
 was  no  purpose  in  my  referring  to  it.
 Take  the  case  of  the  Devaswam  Doard.
 Suppose  the  Devaswam  Board  con-
 ducts  a  handloom  industry.  The  _  in-
 come  derived  from  such  business  or
 trade  will  be  taxable,  if  it  does  not
 come  under  clause  (ii).  And  it  will
 never  come  undey  clause  (ii)  because
 the  primary  purpose  for  which  the
 Devaswam  Board  is  constituted  is
 not  for  conducting  such  a  factory  or
 educational  institution.  My  submis-
 sion  therefore  is  that  institutions
 like  the  Devaswam  Board  will  have
 to  be  encouraged  to  take  up  social
 work.  As  I  was  referring  to  a  medi-
 cal  mission  and  as  my  friend,  Mr.
 Nambiar  seems  to  question  the  simi-
 larity,  T  would  like  to  say  a  word
 about  it.  Suppose  there  is  a  medical
 mission  constituted  under  a  trust.
 with  the  primary  object  of  conducting
 hospitals  or  dispensaries.  Supposing
 for  lack  of  facilities,  certain  medicines
 are  not  available  and  they  intend
 menufaciuring  such  medicines  for  the
 benefit  of  the  institution  and  also  for
 the  benefit  of  carrying  on  their  social
 work.  That  becomes  a  trade  or  busi-
 ness  under  clause  (ii)  of  the  proviso.

 An  Hon,  Member:  Only  profit
 Shri  P.  T.  Chacko:  Any  income  will

 be  taxable,  not  only  profit.
 I  will  read  clause  (ii)  which  says:

 “In  the  case  of  income  derived
 from  business  carried  ou  onbehalf
 cf  a  religious  and  charitable  insti-
 tulion,  the  income  is  applied
 wholly  for  the  purposes  of  the
 institution  and—

 (a)  the  business  is  carried  on  in
 the  course  of  the  carrying  out  of  a
 primary  purpose  of  the  _  instition,

 9  JULY  4932

 ‘exempt.

 (Amendment)  Bill  3472

 (b)  the  work  in  connection  with  the
 business  ig  mainly  carried  on  by
 the  beneficiaries  of  the  institution.”

 This  is  clause  (ii)  now.  Therefore,
 if  a  business  or  trade  is  carried  on  by
 a  charitable  trust.and  if  the  income
 therefrom  should  be  exempted  from
 income-tax,  first  of  all  the  primary
 purpose  of  the  trust  should  be  _  to
 carry  on  such  business  or  trade.  Then,
 secondly,  the  business  should  be  car-
 ried  on  by  the  beneficiaries  of  the
 trust.  What  I.  was  saying  was  that  in
 the  case  of  conducting  a  college  or  in
 the  second  case  where  a  medical  mis-
 sion  manufactures  certain  medicines,
 these  will  not  come  under  this  clause.
 Therefore,  since  this  clause  is  now
 governed  by  the  proviso  the  income
 derived  from  such  business  or  trade  or
 such  conducting  of  an  educational]  ins-
 titution  will  also  be  taxable.  It  was
 not  taxable  previously,  as  I  have
 shown  by  referring  to  the  decision  in
 AIR  944  Lahore.  Previously  if  the
 institution  was  created  by  a  trust  and
 if  it  carried  c  any  business  or  trade,
 the  income  from  the  trade  or  business
 was  not  taxable.  It  was  taxable  only
 in  cases  where  the  institutions  them-
 salves  were  not  created  by  a  trust  and
 they  carried  on  business  or  trade.  That
 is  the  distinction.  Formerly,  as  a
 matter  of  fact,  many  of  the  charitable
 and  religious  institutions  were  created
 by  trus‘s  and  therefore  the  income
 derived  from  business  or  trade  or
 from  any  other  property  was  in  short
 exempt  from  taxation  in  accordance
 with  the  nrovisions  of  the  Act  which  is
 now  in  force.  But  when  this  Bill
 comes  into  force,  what  wil!  be  the
 position?  Income  from  property  is  not

 Or  rather  it  is  exempt  only
 to  a  small  extent—only  to  the  extent
 ef  that  portion  which  is  actually  ap-
 plied  for  charitable  or  religious  pur-
 posss.  and  not  even  that  portion
 which  is  finally  set  apart  is  exempt.
 That  is  as  regards  income  from  pro-
 perties.  Then  as  regards  the  income
 from  business  or  trade,  formerly,  if  «he
 institution  itself  was  created  under
 a  trust  any  income  from  any  business
 or  trade  carried  on  by  that  institution
 was  totally  exempt  from  the  income-
 tax.  Now  it  is  not  so.  It  becomes
 exempt  only  if  the  primary  purpose  of
 the  ifistitution  was  to  carry  on_  this
 sort  of  business  or  trade.  So  my  sub-
 mission  is  that  under  these  two  claus-
 es  the  scope  of  the  exemption  for
 charities  has  been  restricted  to  a  great
 extent.  It  is  not  as  the  hon.  Minister
 of  Finance  said—tightening  up  a
 little—but  practically  all  the  income
 of  charitable  or  religious  trusts  will
 become  taxable  under  the  provisions

 of  this  Bill.  The  income  derived  from
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 usiness  or  trade  carried  on  by  a

 charitable  institution  will  also  ०९
 taxable  under  this  Bill

 Then  again  I  want  to  refer  to  clause
 (i).  That  is:

 “Subject  to  the  ovrovisions  of
 clause  (c)  of  sub-section  (l)  of
 section  16”,
 पर  AM
 By  this  it  is  clear  that  the  income

 from  a  revocable  trust  is  excluded
 from  the  scope  of  exemption  I  do
 net  know  why  it  has  been  done  ‘so.
 Suppese  a  charitably  inclined  person
 is  willing  to  create  a  trust,  whereby  he
 places  a  certain  property  under  a  trust,
 the  income  wherefrom  may  be  utilised
 for  qa  period  of  5  years  for  certain
 charitab’e  purposes.  Why  should
 Govermment  prohibit  it?  If  a  charit-
 ably  inclined  person  is  disnosed  only
 to  give  a  certain  amount  for  charitable
 Purposes  oniy  under  a  revocable  trust,
 why  noi,  allow  it?  There  is  no  reason
 why  the  Goverament  should  discourage
 it  or  prohibit  it  Of  course.  it  may  be
 ‘argued  that  by  creating  8  revocable
 trust  the  person  might  take  undue
 advantage  for  himself.  I  submit  that
 the  Government  have  ample  power
 under  the  provisions  of  other  Acts  to
 see  that  the  deponers  of  such  trusts  do
 not  interfere  in  such  affairs  and  do  not
 take  anv  undue  advantage  from  trusts
 created  by  them.

 I  ‘wish  to  refer  only  to  one  other
 matter  and  that  is  regarding  proposed
 section  46A,  which  says:

 “Subject  to  such  exceptions  as
 may  be  made  by  the  Central  Gov-
 ernment,  no  person  who  is  not
 domiciled  in  India,  or  who  even  if
 domiciled  in  India  at  the  time  of  his
 departure,  has,  in  the  opinion  of  an
 income-tax  authority,  no  intention
 of  returning  to  India,  shall  leave
 the  territory  of  India  by  land,  sea
 or  air  unless  he  first  obtains  from
 such  authority  as  may  be  appoint-
 ed  by  the  Central  Government  in
 this  behalf......  a  certificate  stating
 that  he  has  no  _  liabilities  under
 this  Act,  the  Excess  Profits  Tax  Act,
 1940......

 Es
 the  Business

 Profits  Tax

 {Panpir  THakurpaAs  Buarcava  in  the
 Chair]

 So  it  cam  be  seen  that  whenever  a
 erson  wants  to  leave  India,  if,  not  in
 is  own  opinion  but  in  the  opinion  of

 a  third  person  who  is  the  Income-tax
 authority,  he  may  not  return,  he  will
 have  to  take  a  certificate  according  to
 clause  (i).  Then  the  provisidns  of
 proposed  sub-section  (ii)  are

 9  JULY  3952  (Amendment)  Bik  2474

 “Hf  the  owner  or  charterer  of  any
 ship  or  aircraft
 from  any  place  in  the  terr  heey  of of
 India  to  any  place  outside  the
 territory  allows  any  person  to
 whom  sub-section  (l)  applies,  to
 travel  by  such  ship  or  aircraft
 without  first  satisfying  himself
 that  such  person  is  in  possession
 of  a  certificate  as  required  by
 that  sub-section,  he  shall  be  per-
 sonally  liable  to  pay  the  amount
 of  tax,  if  any,  which  is  or  may  be
 payable  by  such  person,  and  shall
 also  be  punishable  with  fine  which
 may  extend  to  two  thousand
 rupees.”

 So  the  owner,  charterer  or  the  agent
 of  a  ship  or  aircraft  before  allowing  a
 person  to  travel  from  India  to  Pakis-
 tan  or  to  a  foreign  country  should
 know  whether  in  the  opinion  of  the
 Income-tax  authority  this  person
 would  return  to  India  or  not.  Suppos-
 ing  he  makes  a  mistake.  What  will
 happen?  Supposing  he  allows  a  per-
 son  to  travel  to  Pakistan  on  his  own
 authority  thinking  that  he  would  come
 back,  what  is  the  penalty?  The  penal-
 ty  is  that  he  will  have  to  pay  any  in-
 come-tax  dues  which  this  person  had
 to  pay.  Not  only  that,  he  is  also
 punishable  with  a  fine  of  two  thousand
 rupees.  I  may  be  permitted  to  men-
 tion  a  simple  example.  Supposing  a
 person  goes  ‘to  Pakistan  or  for
 that  matter  any  other  country.  He
 has  the  intention  of  coming  back  to
 India  and  the  owner  or  agent  of  the
 aircraft  or  ship  by  which  the  man  tra-
 vels  knows  that  he  would  come  back
 to  India.  But  it  may  be  that  the  opinion
 of  the  Income-tax  authority  is  cther-
 wise.  Even  if  that  person  returns  to
 India,  I  am  asking,  whether  the  agent
 or  charterer  or  owner  of  the  ship  or
 aircraft  is  not  liable?  Strictly,  under
 th’s  sub-section,  if  the  opinion  of  the
 Income-tax  officer  is  otherwise,  name-
 ly  that  the  person  would  not  return  to
 India,  to  transport  such  8  person
 from  India  to  a  foreign  country  with-
 out  a  certificate  becomes  punishable
 I  submit  that  this  is  somethin
 heard  of,  because  I  am  to  be  punished
 not  for  my  acts,  I  am  to  be  judg
 not  for  my  intentions  but  for  the  opi-
 nion  of  a  third  party,  namely  the  In-
 come-tax  authority.  I  am  be
 judged  not  by  my  intentions  or  actions
 not  even  by  inten  actions
 of  traveller  in  my  pel  or  ship,
 but  I  am  to  be

 ५8९००  Sei
 the  opinion

 of  the  Income-tax  authority
 to  travel.  out  of  India

 it  is  very  difficult  to  ascertain  th
 opinion  of  thé  Income-tax  authority,
 whether  ‘would  return  India
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 not.  Every  person  who  wants  to
 leave  India  will  have  to  go  to  the  In-
 come-tax  authority  and  take  a  certi-
 ficate......

 The  Minister  of  State  for  Finance
 (Shri  Tyagi):  This  the  practice  to-
 day.  Nobody  is  allowed  to  go  out  of
 India  unless  he  obtained  a  certificate
 of  income-tax  clearance.  If  he  paid
 income-tax  alone  tha:  certificate  has  to
 be  taken  and  only  then  he  is  allowed
 to  go.

 Shri  B.  T.  Chacko:  Under  what  pro-
 vision  of  law’

 Shri  Tyagi:  I  cannot  tell  you  off-
 hand.  I  wil]  tell  you  later  but  that
 is  the  present  practice  and  rule.

 Shri  P.  T.  Chacko:  I  do  not  know
 under  what  provision  of  laW  this  prac-
 tice  is  pursued.  It  may  be  an  execu-
 tive  order.  in  which  case  it  is  illegal.

 ‘(Shri  Tyagi:  No.  no.)  I  know  that  a
 passport  is  necessary.

 Shri  Tyagi:  A  passport  is  necessary
 and  along  with  it  the  man  must  have
 an  income-tax  clearance  certificate.

 Shri  P,  T.  Chacko:  To  my  knowledge
 there  is  no  provision  of  law  by  which
 I  could  be  compelled  to  produce  a  cer-
 tificate  from  the  Income-tax  autbority.
 At  any  rate,  I  am  not  sure.

 However,  I  was  speaking  about  the
 proposed  section  45A.  I  submit  that
 it  is  very  hard  to  judge  and  punish  me
 if  the  ovinion  of  the  Income-tax  autho-
 rity  differs  from  my  intentions.

 We  know  that  certain  arrangements
 are  being  made  by  the  Government
 and  certain  negotiations  are  going  on
 with  the  Government  of  Pakistan  with
 regard  to  a  passpart  or  permit  system
 for  travel  between  India  and  Pakistan.
 This  provision  will  add  to  the  difficul-
 ties.  I  do  not  know  what  is  the  prac-
 tice  now,  whether  it  is  necessary  to
 obtain  a  certificate  from  the  Income-
 tax  authority.  I  may  be  a  person
 who  is  not  worth  a  pie  and  without
 any  income  at  all  and  yet  I  will  have
 to  obtain  such  a_  certificate.  I  do
 not  say  that  the  Income-tax  autho-
 rities  are  all  corrupt  but  I  will  yet
 have  to  obtain  a  certificate  from  them.
 There  is  a  provision  for  passport  and
 {submit  that  that  will  serve  the  pur-
 pose.  I  do  not  know  whether  the
 Minister.  means  that  even  now  there  is
 a  provision  of  law  in  force,  by  which
 if  the  opinion  of  the  Income-tax  autho-
 rity  differs  from  the  traveller’s  inten-
 tion  regarding  his  return  to  India,

 en  the  owner  of  a  ship  or  aircraft
 hich  carrfes  the  passenger  can  he

 रि
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 9  JULY  952  (Amendment)  Bill  3476

 Shri  Tyagi:  As  regards  people  going
 to  Pakistan  along  with  a  permit,  such
 a  certificate  is  necessary  and  my
 friend  is  right,  there  is  no  such  provi-
 sion  according  to  the  income-tax  law.
 What  is  intended  is  to  have  that  pro-
 vision  in.  the  section  which  the  hon.
 Member  is  criticising.  As  regards
 people  who  go  to  Pakistan,  no  permits
 are  issued  unless  the  person  gets  a
 certificate  from  the  Income-tax  autho-
 rity  that  he  has  paid  his  taxes.

 Shri  P.  T.  Chacko:  May  I  know
 whether  the  owner  of  an  aircraft  or
 ship  can  be  punished  even  now,  if  a
 person  is  allowed  to  travel  without  a

 certincate
 from  the  Income-tax  autho-

 rity?

 Shri  Tyagi:  Not  yet.  After  the
 House  agrees  to  this  clause,  he  will  be
 punishable.

 Shri  क्,  T.  Chacko:  The  question  is
 not  whether  I  should  get  a  passport  or
 certificate.  It  is  whether  the  owner
 can  be  punished  for  allowing  me  to
 travel  in  his  ship  or  aircraft  if  in  the
 opinion  of  the  Income-tax  authority  I
 will  not  come  back  to  India?  As  per
 sub-section  (2),  if  I  am  the  agent  or
 owner  of  an  aircraft  or  ship  I  am  to
 be  judged  not  by  my  action  or  inten-
 tion  but  by  the  opinion  of  an  Income-
 tax  authority.  A  penal  provision  of
 this  nature  should  not  find  a  place  in
 the  income-tax  law.

 As  regards  the  law  regarding  chari-
 ties.  your  attempt  seems  to  restrict  the
 scope  of  the  exemption  of  the  income
 of  charitable  and  religious  institutions,
 whether  created  under  a  trust  or  not.
 The  question  is  whether  we  are
 going  to  encourage  char'ties
 in  this  country  or  not.
 “Charities”,  according  to  the  definition.
 includes  education  and  other  social
 works.  The  question  is  whether  we
 are  going  to  encourage  charities,  social
 work,  social  education,  etc.  If  we  are
 going  to  encourage  charities.  there  is
 no  reason  why  the  present  law  should
 be  changed.  Then  again,  if  a  proper-
 ty  is  held  in  part  only  under  a  trust  for
 charitable  purposes,  no  exempt-on
 should  be  given.  more  than  what  is
 given  to  a  property  held  under  a  trust
 solely  for  such  purposes.  Also  85  re-
 gards  clause  (ii)  of  the  proviso,  I  do
 not  know  the  sanctity  of  the  moment
 when  this  law  cGmes  into  force.  I
 hope  these  questions  will  be  looked
 into  by  the  Select  Committee.  This  is
 a  question  of  real  concern  and  I  hope
 the  Select  Committee  and  the  hon.
 Minister  will  consider  the  points  I
 have  raised.

 Shri  N.  P.  Nathwani  (Sorath):  On  a
 point  of  information,  may  I  know
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 from  the  hon.  Minister  whether,  when
 it  is  proposed  in  the  Bill  that  any
 daily  allowances  received  by  the
 Members  will  be  exempted  from  the
 Income-Tax  Act,  this  does  not  imply
 that  daily  allowances  represent  either
 income.  profits  or  gain,  and  does  this
 not  involve  the  further  proposition
 that  the  hon.  Members  who  receive
 daily  allowances  hold  an  _  office  of
 profit?  I  want  8  clarification  [from
 the  hon.  Minister.

 Shri  Tyagi:  Whatever  is  granted  io
 hon.  Members  by  way  of  pay  or  alluw-
 ances  by  means  of  an  Act  of  this  Par-
 liament  is  constitutionally  regular  and
 for  those  -emoluments  Members  nave
 been  exempted  from  any  disqualifica-
 tion.  Therefore.  by  receiving  such
 allowances  or  pay  they  will  not  be
 disqualified  and  would  not  be  deemed
 to  be  holding  an  office  of  profit,
 because  this  office  and  the  payment  of
 these  sums  have  been  exempted.

 Mr.  Chairman:  There  is  a  provision
 in  the  Constitution  itself  by  virtue  of

 which
 allowances  and  salaries  are

 paid.

 Shri  Datar  (Belgaum  North):  So  far
 as  allowances  are  concerned.  the  hon.
 Minister  told  us  that  the  daily  allow-
 ance  paid  to  Members  of  Parliament
 constitutes  remuncrat.on  He  also
 said  that  there  was  legal  opinion
 obtained.  With  dus  deference.  I  wish
 to  submit  that  the  daily  allowance  vaid
 to  Members  of  Parliament  before  3151
 March  1952  could  not  be  considered  १5
 remuneration  at  all.  You  are  aware
 that  allowance  is  entirely  different
 from  salaries  or  profits.  Allowance  is
 paid  for  the  purpose  of  meeting  cer-
 tain  ordinary  costs.  It  will  also  be
 noted  that  the  daily  allowance  hat
 was  being  paid  and  that  is  even  now
 being  paid  was  not  in  respect  of
 remuneration  as  such  but  also  in  res-
 pect  of  certain  requirements  so  far  as
 various  costs  are  concerned.  There-
 fore.  it  would  not  be  correct  constitu-
 tionally  or  legally  to  say  that  the
 whole  of  the  daily  allowance  that  had
 been  paid  to  Members  of  Parliament
 before  April  952  constituted  rem.ane-
 ration  or  profits  for  the  purpose  of

 being
 assessed  under  the  Income-tax

 ct.

 Then  the  present  position  also  has
 to  be  considered.  We  have  a  Partia-
 mentary  Committee  considering  the
 question  ०  pay  and  allowances.  It
 appears  that  under  article  06  of  the
 Constitution  salaries  and  aHewances
 have  to  be  paid,  allow-
 ances.  It  is  quite  Mhely  that-the  Com-'
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 mittee  that  has  been  appointed  by  the
 hon.  Speaker  might  recommend  some
 salaries  and  some  allowances.  In  case
 salaries  and  allowances  are  recom-
 mended  and  that  is  accepted  by  the
 House,  then  so  far  as  salary  is  con-
 ‘cerned,  it  may  be  subjected  to  income-
 tax,  but  not  the  allowance.  Assuming
 for  the  sake  of  argument  that  the
 present  system  is  maintained  by  the
 Parliamentary  Committee,  then  tha’
 Finance  Minister  and  the  Select  Com-
 mittee  should  consider  whether  the
 whole  of  the  allowance  that  is  being
 paid  to  us  should  constitute  income
 for  the  purpose  of  being  subjected
 to  income-tax.  Both  these  contingen-
 cies  should  be  taken  into  account  when
 we  are  amending  the  Income-tax  Act.
 We  should  say  that  allowances,  what-
 ever  theirenature.  ought  to  be  entirely
 exempt  from  income-tax.  while  sa:aries
 or  pays  would  have  to  be  subjected  to

 snicome:  tax:
 This  should  be  borne  in

 mind.

 Shri  Mohanlal  Saksena  (Lucknow
 Distt.  cum  Bara  Banki  Distt.):  I  am
 rising  to  put  one  or  two  questions  to
 the  hon.  Finance  Minister  before
 making  my  submissions  on  the  Bill.  If
 you  refer  to  the  Bill  as  introduced  in
 95l,  you  will  find  that  the  Statement
 of  Objects  and  Reasons  clearly  said
 that  it  was  primarily  intended  to  give
 effect  to  the  recommendations  of  the
 Income-tax  Invest.gation  Com-
 mission.  Now  _  that  that  Bill
 has  lapsed,  this  Bill  has  been  intro-
 duced,  but  we  find  that  not  a  single  re-
 commendation  of  the  Income-tax  In-
 vestigation  Commission  has  been  in-
 cluded  in  it.  The  reason  given  by  the
 hon.  Finance  Minister  is  that  in  view
 of  the  fact  that  the  provisions  would
 require  detailed  examination  in  the
 ¥.ght  of  comments  received  from  various
 quarters.  he  has  not  incorporated  them
 in  the  present  Bill.  I  do  not  know  to
 what  quarters  he  is  referring.  but  I  am
 auite  positive  that  if  the  Income-tax
 Investigation  Commission  is  to  function
 effectively.  at  least  four  recommenda-
 tions  which  had  been  incorporated  in
 the  previous  Bill  should  have  been  in-
 cluded  in  the  present  Bill.

 One  of  the  provisions  was  that  the
 Income-tax  authorities  should  have  the
 power  to  enter  premises  for  sear
 ching  for  account  books.  I  have  with
 me  the  Report  of  the  Income-tax  In-
 vestigation  Commission  for  95i.  It  is
 full  of  cases  where  it  is  said  the  asses-
 sees  were  dodging  and  adopting  all  sorts
 of  subterfuges  in  order  not  to  produce
 the  genuine  account  books  and  the
 Income-tax  authorities  found  them-.
 selves  powerless  to  get  hold  of  the
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 genuine  books.  In  view  of  these  state-
 ments  contained  in  that  Report,  the
 first  thing  that  should  have  been  done
 was  that  the  investigation  Commission
 or  the  authorities  recommended  by  it
 should  have  been  forthwith  given  the
 power  to  enter  premises  for  obtaining
 account  books.  Under  the  provisions
 of  the  Sales  Tax  Acts  in  different
 States,  the  sales  tax  authorities  have
 got  that  power  and  |  do  not  know  why

 the  income-tax  authorities  should  not
 be  given  that  power.

 The  second  provision  provided  for
 punishing  persons  who  make  false
 statements.  I  do  not  know  from  which
 quarter  objection  to  this  provision  has
 come.  The  Investigation  Commission
 fas  given  instances  in  its  Report  where
 respectable  persons  had  come  forward
 to  testify  to  the  false  statements  of  the
 assessees  which  the  assessees  the:nselves
 admitted  later  on  that  those.  statements
 were  false.  and  not  only  tnat-—they
 said  that  they  were  able  to  get  these
 “respectable”  persons  to  support  their
 statements  by  documents  and  otherwise
 by  paying  not  very  considerable  sums.
 Therefore.  I  do  not  know  why  _  the
 provision  for  punishment  has  been
 omitted.  I  suppose  all  sections  of  the
 House  would  agree  that  power  should
 be  given  to  the  authorities  to  punish
 persons  who  make  false  statements  and
 abet  to  deprive  the  State  of  its  legitimate
 dues.

 Then  there  are  two  other  provisions
 which  do  not  find  a  place  here.  One
 relates  to  the  fact  that  the  accounts
 could  be  shown  to  a  third  party  with
 the  permission  of  the  Commissioner.
 It  has  been  brought  out  (  the  Report
 that  these  tax-evaders  have  evolved  a
 technique  of  tax-dodging.  They  have
 engaged  competent  persons  whose
 principal  business  is  to  find  out  locp-
 holes,  oy  to  devise  ways  and  means  to
 defraud  the  Government  of  its  legiti-
 mate  dues.  In  the  face  of  that  state-
 ment,  it  is  not  only  necessary  that
 account  books  are  got  hold  of  and  but
 also  if  the  Income-tax  Investigation
 Commission,  or  the  Commiss‘oner  feels
 that  it  is  not  possible  for  him  to  get  the
 true  state  of  affairs  without  reference
 to  another  person,  who  may  be  con-
 versant  with  a  similar  business,  oF
 who  may  be  able  to  give  advice,  it
 should  be  oven  to  him  to  show  these
 books  to  such  other  person.

 Lastly.  there  was  a_  provision  for
 giving  rewards.  The  practice  of  giv-
 ing  rewards  obtains  in  several  coun-
 tries.  Even  in  our  Customs  Department
 such  rewards  are  given.  I  do  not  know
 why  this  orovision  has  not  been
 incorporated  in  this  Bill.  In  my  view,
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 if  there  is  any  urgency  about  the
 enactment  of  any  provision,  it  is  of
 this.

 Now,  I  would  like  to  put  a  question
 to  the  hon.  the  Finance  Minister.
 Wher  does  he  propose  ४०  bring  the
 next  Bill,  for  implementing  these  re-
 commendations?

 Shri  C.  D.  Deshmukh:  At  the  next
 session,  I  hope.

 Shri  Mohanlal  Sgksena:  Then,  I
 would  like  to  know  from  which  quar-
 ters  these  objections  have  come.  I  am
 sure  all  sections  of  the  House  would
 be  agreed  on  the  question  of  collection
 of  evaded  income-tax.  Since  1948,  the
 recommendations  of  the  Income-tax
 Investigation  Commission  have  .been
 before  Government:  but  for  one  reason
 or  another  effect  has  not  ben  given  to
 them.  I  do  not  know  why  there
 should  be  8  soft  corner  for  persons
 who  forge  documents.  or  give  false
 evidence.

 I  am  sure  if  the  hon.  the  Finance
 Minister  introduces  in  this  very  ses-
 ston  another  Supplementary  Bill  in-
 corporating  only  these  four  provi-
 sions  and  refers  it  also  to  a  Select
 Committee.  it  would  be  possible  to  en-
 act  that  Bill.  If.  on  the  other  hand,
 the  introduction  of  the  Bill  is  postpon-
 ed  till  the  next  session,  it  may  not  be
 enacted  before  the  end  of  1952.

 Shri  0.  0.  Deshmukh:  Is  it  a  ques-
 tion,  or  would  it  do  if  I  deal  with  it  in
 the  course  of  my  reply?

 Mr.  Chairman:  It  can  be  dealt  with
 in  the  course  of  the  hon.  Minister’s
 reply.

 Dr.  Krishnaswami  (Kancheepuram)  :
 This  Income-tax  (Amendment)  Bill,  as
 explained  by  the  Finance  Minister  is
 only  a  piecemeal  measure  meant  to  fill
 up  certain  gaps  in  our  income-tax
 structure.  We  have  to  wait  for  a  long
 while  for  a  big.  comprehensive  mea-
 sure,  which  would  deal  with  all  aspects
 of  income-tax  and  probably  we  have
 to  await  the  experience  and  develop-
 ments  which  take  place  in  the  United
 Kingdom.  Undoubtedly,  in  the  United
 Kingdom  there  would  be  a  clarifica-
 tion  of  some  of  the  doubts  that  we
 have  with  respect  to  income-tax  profits
 and  other  matters  and  we  should  be
 entitled  to  draw  on  the  experience  of
 the  United  Kingdom  in  this  matter.

 Here  I  should  like  to  point  out  that
 so  far  as  the  present  Income-tax  (Am-
 endment)  Bill  is  concerned,  it  is  much
 better  than  its  predecessor  in  several
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 respects.  I  do  not  follow’  the  argu-
 ments  of  some  of  my  hon.  friends  who
 have  preceded  me  when  they  pointed
 out  that  the  previous  measure  was
 really  a  good  one  and  that  the  Finance
 Minister  had  not  done  the  right  thing
 in  not  reintroducing  the  same  mea-
 sure.

 It  is  not  quite  proper  on  my  part  to
 examine  a  measure  which  is  not  be-
 fore  the  House,  .but  I  may  point  out
 that  there  were  several  provisions  in
 that  Bill  which  were  really  repugnant
 and  which  would  have  led  to  very
 many  difficulties  and  also  led  to  a
 great  deal  of  hardship  for  the  commu-
 nity  as  a  whole.  I  want  also  to  make
 it  clear  that  some  of  the  provisions  of
 the  resent  Bill  are  good.  My  only

 ts  that  they  do  not  go  further.
 The  beneficial  provisions  relating  to
 exemptions  granted  to  policy  holders
 és  a  step  in  the  right  direction.  In  the
 United  Kingdom  the  exemption  is
 limit  about  100  per  cent.  whereas  here
 we  have  decided  to  give  them  about
 80  per  cent.  quite  a  good  step  parti-
 eularly  when  we  are  intending  to

 lanl
 the  savings  of  the  commu-

 ty.

 But  there  are  other  provisions  of
 this  Bill  which  are  really  very  very  far-
 reaching  in  character  and  which  in  my
 Judgment  are  calculated  to  promote  a
 great  dea!  of  hardship  to  the  commu-
 nity.  Neither  on  grounds  of  justice,
 nor  on  groun!s  of  fair-play  or  on
 grounds  of  pubiic  finance.  can  some  of
 these  provisions  really  form  part  and

 snd
 of  our  income-tax  law.  My

 friend  Mr.  Chacko,  who  preceded
 me  this  morning.  referred  to  clause  23
 and  the  insertion  of  a  new  section  46A
 im  Act  XI  of  1922.  Proposed  Section
 46A  reads  as  follows:

 ‘Subject  to  such  exceptions  as
 may  be  made  by  the  Central  Gov-
 ernment,  no  person  who  Is  not
 domiciled  in  India,  or  who  even  if
 domiciled  in  India  at  the  time  of
 departure,  has.  in  the  opinion  of
 the  Income-tax  authority,  no  inten-
 fon  of  returning  to  India,  shall
 leave  the  territory  of  India  by
 land,  sea.  or  air,  unless  he  first-
 obtains  from  such  authority  as
 may  be  appointed  by  the  Central
 Government  in  this  behalf,  (here-
 inafter  in  this  section  referred  to
 as  the  “competent  authority”)  a
 certificate  stating  that  he  has  no
 liabilities  under  this  Act.  the
 Excess  Profits  Tax  Act,  940  or
 the  Business  Profits  Tax  Act,  947
 or  that  satisfactory  arrange-
 ments  have  been  made  for  the
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 payment  of.  all  or  any  of  such
 taxes  which  may  become  pay-
 able  by  that  person:

 Provided  that  if  the  competent
 authority  is  satisied  that  such

 rson  intends  to  return  to  India,
 may  issue  an  exemption  certifi-

 cate  either  in  respect  of  @  single
 journey  or  in  respect  of  all  journeys
 to  be  undertaken  by  that  person
 within  such  period  as  may  be
 specified  in  the  certificate.’

 I  have  no  objection  to  those  who
 leave  our  country  obtaining

 peed  9
 tion

 certificate,  or  tax  clearance  cate
 from  the  Income-tax  authority,  but
 why  should  others  who  really  act  as
 carriers  of  these  people  be  reduced  to
 the  position  of  ussessees.  It  is  all
 right  to  suggest  that  the  man  who  is
 entitled  to  pay  the  tax  should  be  real-
 ly  brought  to  book  if  he  does  not  pay
 it.  But  why  should  a_  charterer  or
 others  who  really  perform  the  func-
 tions  of  carrying  था  individual  from
 one  place  to  another.  be  put  in  the
 position  of  an  assessee.  Moreover,  we
 have  got  the  Home  Department  of  the
 Government  of  India.  At  the  time  of
 granting  the  passport  you  can  certain-
 ly  find  out  whether  that  individual  has
 paid  the  income-tax  or  not.  Why  try
 to  burden  the  charterer  or  others  who
 are  really  concerned  with  the  carrying
 trade?

 Besides.  what  are  the  effects  of  this
 provision?  One  is  simply  horrified  at
 the  consequences  of  the  law  if  this
 provision  forms  part  of  our  law.  The
 explanation  which  is  added  to  this  sec-
 tion  is  something  of  8  far-reaching
 character.  and  which  is  opposed  to  all
 canons  of  sound  common.  sense  and
 morality.  The  Explanation  says:

 ‘For  the  purposes  of  this  sub-
 section  the  exprersinne  “owner”
 and  “charterer”  include  any  repre-
 sentative.  agent  or  employee  em-
 powered  by  the  owner  or  charterer
 ta  allow  persons  to  travel  by  the
 slip  or  aircraft’.

 What  Is  the  implication  of  this  pro-
 vision?  Suppose  for  instance,  the
 owner  of  a  particular  Air  com

 pan
 ny

 employs  an  ordinary  clerk  to  ie
 certain  tickets  to  gentlemen  who  wish
 to  travel  abroad  and  that  clerk,  by
 negligence.  does  not  check  up

 properly the  Income-tax  certificate.  then,  un-
 doubtedly.  the  owner  !s  really  brought
 to  book  and  he  is  made  to  pay  exactly
 the  amount  which  the  man  who  has
 evaded  the  Income-tax  would  be  made
 to  pay.  Or  again,  take  another  ins-
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 tance.  Supposing,  for  instance,  the  Act,  1952,  shall,  notwithstanding
 clerk  enters  into  collusion  with  that  any  judgment  or  order  of  any
 individual  who  goes  abroad.  Then
 again,  the  owner  is  really  brought  to
 book.  I  ask  this  House  whether  it  is
 really  worth  our  while  making  the
 jJegal  duty  so  strong  or  so  rigorous  as
 to  put  the  owners  and  charterers  in
 that  position.  From  the  viewpoint  of
 investment,  from  the  viewpoint  of
 really  undertaking  great  undertakings,
 I  think  we  will  be  simply  burdening
 many  of  these  enterprises  unduly  and
 great  hardships  will  be  caused  to  these
 owners  or  charterers.  I  think  that  is  a
 provision  which  will  have  to  be  modi-
 fied  in  great  detail  particularly  by  the
 Seiect|  Committee  wnen  it  considers
 this  Bill  in  detail.

 There  is  also  another  point  in  res-
 pect  of  this  particular  provision
 which  I  should  like  to  bring  to  the  no-
 tice  of  the  House.  There  is  this  diffi-
 culty  which  has  to  be  faced  by  those
 ‘who  are  in  charge  of  income-tax  and
 other  matters.  Remember,  that.  after
 all,  we  are  thinking  of  those  who
 evade  income-tax  by  fleeing  from
 this  country.  After  all,  in  the  very
 nature  of  things.  this  would  be  of  a
 ‘temporary  character.  In  order  to
 safeguard  yourself  against  some  of
 these  things  which  happen,  I  suggest
 that  you  should  not  try  to  load  the
 ‘Statute-Book  with  permanent  provi-
 ‘sions  of  this  nature.  It  is  a  very  seri-
 ous  interference  with  many  aspects  of
 our  activities.  Certainly,  it  is  not
 just  or  proper  that  the  charterers  or
 ‘owners  should  be  loaded  with  such
 ‘onerous  duties.

 Let  me  take  another  provision  which
 has  formed  the  subject  of  very  great
 controversy  in-the  Press.  and  which  I
 certainly  think  ought  to  be  considered
 ‘seriously  by  all  those  who  have  some
 regard  for  individual  liberty  and  fair-
 play.  I  refer  to  the  section  which
 deals  with  the  validity  of  certain  no-

 bate
 and  assessments,  which  reads

 us:

 “For  the  removal  of  doubts  it  is
 hereby  declared  that  the  provi-
 sions  of  sub-sections  (l).  (2)  and
 (3)  of  section  34  of  the  principal
 Act  shall  apply  and_=  shall  be
 deemed  always  to  have  apovlied  to
 ‘any  assessment  or  re-assessment
 for  any  year  ending  before  the  Ist

 day  of  Anril,  1948.  and  anv  no-
 tice  issued  in  accordance  with  sub-
 section  qd)  or  any  assessment
 completed  in  pursuance  of  such
 motice  within  the  time  snecified  in
 “sub-section  (3).  whether  before  or
 after  the  commencemert  of  the
 Indian  Income-tax  (Amendment)

 court,  Appellate  Tribunal  of  In-
 come-tax  Authority  to  the  con-
 trary,  be  deemed  to  have  been
 validly  issued  or  completed,  as  the
 case  may  he,  and  no  such  notice.
 assessment  or  re-assessment  shall
 be  called  in  question  on  the  ground
 merely  that  the  provisions  of  sec-
 tion  34  did  not  apply  or  purport
 to  apply  in  respect  of  an  assess-
 ment  or  re-assessment  for  any

 rere  prior  to  the  Ist  day  of  April,

 One  wonders  wheher  it  was  ever
 necessary  to  have  introduced  this
 provision  in  this  Income-tax  (Amend-
 ment)  Bill.  The  provision  as_  it
 stands  is  a  very  serious  encroach-
 ment  on  the  principle  of  indepen-
 dence  of  the  judiciary.  Let  us  re-
 member  the  history  of  this  -section
 The  Madras  High  Court  and  the  Cal-
 cutta  High  Court,  interpreting  the
 previous  provisions  of  the  Income-tax
 Act  came  to  the  conclusion  that  they
 could  not  construe  it  retrospectively,
 that  financial  burdens  should  not  be
 construed  retrospectively  and  that  the
 assessee  should  not  be  asked  to  pay.
 That  case  is  pending  before  the  Sup-
 reme  Court.  Certainty,  the  State
 could  have  afforded—and  this  is  my
 humble  judgment—to  await  the
 appeal  being  heard  by  the  Supreme
 Court.  It  would  have  been  very  pro-
 per  if  it  had  been  done.  Once  the
 Supreme  Court  had  pronounced  its
 judgment,  the  Government  would  have
 been  in  a  better  position  to  introduce
 any  amendment  which  they  thought
 proper.  Lord  Reading  had  remarked
 in  one  of  the  most  celebrated  cases
 which  came  up  before  him  thus:

 “When  there  is  any  question  as
 to  the  legaiity  of  a_  statute,  the
 executive  should  wait  until  the
 highest  court  has  finally  spoken
 and  accepting  that  judgment  as
 correct,  they  should  then  put  for-
 ward  legislative  proposals  to
 meet  the  situation  created  by  that
 judgment.”

 This  is  a  solendid  principle  which
 ought  to  be  adopted  by  our  executive.
 If.  for  instance,  the  Government  had
 wished  this  matter  to  be  heard  ex-
 peditiously,  the  Attorney-General  of
 India  could  have  moved  the  Supreme
 Court  to  fix  an  early  date  and  I  do
 not  see  any  reason  why  the  Supreme
 Court  would  not  have  complied  with
 the  request  made  by  the  Government.
 The  whole  case  would  haye  been  re-
 viewed  and  everything  could  have
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 been  gone  into.  After  all,  nothing
 would  have  been  lost  and  the  heavens
 would  not  have  fallen  if  we  had
 awaited  the  judgment  of  the  Supreme
 Court,  That  is  my  first  submission.

 There  is  another  point,  more  seri-
 ous,  which  I  should  like  to  bring  to

 the  notice  of  the  hon.  Finance  Minis-
 ter.  Sometimes,  during  the  course  of
 the  debates,  hon  Members  have  point-
 ed  out  that  there  have  been  men  who
 have  secreted  their  income  and  have
 not  done  their  duty  by  the  State.  I
 entirely  agree  that  we  should  punish
 such  men.  But,  what  is  the  process
 that  has  to  be  adopted  in  order  to
 bring  these  guilty  men  to  book?  You
 have,  for  instance,  the  Commission  of
 Enquiry.  Only  if  you  have  a  suspi-
 cion  that  there  are  many  people  who
 are  secreting  their  itmcume,  you  can
 set  in  motion  that  process  and  find
 out  how  far  they  are  secreting  their
 income,  and  then  bring  them  within
 the  purview  of  section  34,  assess  them
 and  make  them  do  their  duty  by  the
 State.  But,  this  measure  goes  very
 far.  It  can  be  used  very  harshly
 against  those,  who.  if  I  may  say  so,
 without  any  disrespect  to  my  _  hon.
 friend  the  Finance  Minister,  are  poli-
 tical  opponents  to  any  ruling  party  in
 power.  Let  me  analyse  the  implica-
 tions  of  this  measure,  For  instance,
 through  no  fault  of  an_  assessee,
 through  no  negligence  on  the  part  of
 the  assessee,  he  may  not  have  paid
 income-tax  in  the  past.  The  whole
 case  is  re-opened  de  novo,  as  it  were
 by  the  Income-tax  Commissioner  or
 some  other  authority.  and  he  is  assess-
 ed  immediately.  We  all  know  what
 happens  in  many  of  these  cases.
 Many  hardships  are  experienced  by
 the  assessees.  I  speak  with  some
 knowledge  of  the  difficulties  of  the
 clients  whose  cases  I  have  had  to
 handle  and  I  know  that  in  99  out  of
 00  cases,  the  Income-tax  authorities
 mever  grant  any  stay  and  you  have
 got  to  appeal  to  the  court  only  after
 you  have  paid  the  income-tax  fully.
 Some  of  the  poorest  men  have  been
 very  hard  hit  because  they  have  had
 to  sell  their  properties  and  it  is  only
 later  on  that  they  can  go  before  the
 appellate  authority  for  justice  being
 done.  After  the  property  has  passed
 into  the  hands  of  third  parties,  I  do
 not  see  how  they  can  92९  restored  to
 the  position  status  quo  ante?

 There  is  another  point  also  which
 we  have  to  consider.  Is  it  really  in
 conformity  with  the  fundamental
 principles  of  justice  that  an  enact-
 ment  should  be_  retrospective  in  ope-
 ration?  Certainly.  is  it  in  conformity
 with  fundamental  opprinciples  of  jus-
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 tice  that  we  should  have  an  enact-
 ment  that  is  retrospective  in  charac-
 ter,  particularly  when  it  is  a  taxing
 statute?  There  is  always  a  tendency
 in  courts  of  law  to  so  construe  a.
 statute  that  it  is  prospective  in  opera-
 tion.  Particularly,  in  the  case  of  tax-
 ing  statutes  there  is  a  bias  in  favour
 of  seeing  to  it  that  it  is  not  retrospec-
 tive  in  character  because  it  is  not
 considered  to  be  fair  and  _  proper  to
 create  new  financial  burdens  where
 they  did  not  exist  at  all.  That  is  the
 position  which  I  have  to  place  before
 you.

 And  also  taking  into  consideration
 the  present  situation  in  our  country
 and  the  Constitution  under  which  we
 are  living,  I  ask  this  House,  and  I  ask
 the  Finance  Minister  whether  it  is  not
 possible  that  this  may  not  be  abused,
 and  abused  very  gravely.  It  is  not.
 after  all,  the  richer  magn  that  can
 come  within  the  purview  of  this  mea-
 sure.  The  ordinary  man  also  can
 come  within  the  purview  of  this  mea-—
 sure.  We  _  have  had,  for  instance.  a2
 recent  judgment  of  the  Madras  High
 Court  which  enunciated  the  funda-
 mental  principle  that  so  far  as  taxa—
 tion  laws  are  concerned,  they  are  of  a
 dominant  nature  and  they  over-ride
 even  Fundamental  Rights.  The  case
 came  up,  and  it  may  be  of  interest  to
 hon.  Members  of  this  House  to  know,
 in  connection  with  a  writ  filed  by  the
 People’s  Society  of  Madras  regarding
 non-payment  of  fees  in  connection
 with  the  enrolment  of_an  advocate.
 There,  it  was  laid  down  by  the  court
 that  so  far  as  taxation  laws  could,
 they  should  be  of  a  dominant  charac-
 ter.  because  after  all,  if  we  want  any
 Fundamental  Rights,  the  Court  of  law
 aptly  remarked,  we  must  have  a  Socie-
 ty,  and  to  have  a  society,  we  must
 have  a  State  which  must  be  supportect
 by  revenues  and  taxes.  Now,  in  this
 particular  matter,  when  so  much  right
 is  given  to  the  State.  we  have  also  ne-
 cessarily  to  consider  whether  this
 taxation  right  ought  not  to  be  exer-
 cised  in  as  circumspect  a  manner  as
 possible.  In  this  case,  if  it  is  retros-
 pective  in  character,  and  if  you  are
 able  to  collect  what  are  known  as
 arrears  for  the  past  seven  or  eight
 years,  you  can  ruin  individuals,  The
 Fundamental  Rights  which  are  given
 under  article  19,  viz.  the  right  to
 carry  on  trade  or  business  can  be:  re-
 duced  to  a  cypher  as  a  result  of  the
 application  of  this  retrosvective  mea-
 sure.  It  would  be  a  different  mafter
 if  you  are  made  to  pay  your  income=-
 tax  out  of  your  current  revenues,  be-
 cause  then.  of  course,  your  property
 would  not  be  affected  to  that  same  ex-



 _

 3487  Indian  Income-Tax

 tent,  your  trade  and  business  would
 not  be  affected  to  that  same  _  extent.
 But  so  far  as  this  particular  measure
 is  concerned,  where  it  is  very  retrospec-
 tive  in  character,  I  venture  to  submit
 to  this  House  and  to  the  Finance  Mi-
 nister  and  to  others  on  the  other  side,
 that  we  are  in  a_  position  to  ruin  a
 large  number  of  people  as  a  result  of
 the  application  of  this  measure.  May
 be,  as  a  resulf  of  this  measure  being
 passed,  we  can  swell  the  ranks  of  the
 assessees,  but  that  is  not  the  primary
 consideration,  and  that  ought  not  to
 be  the  primary  consideration  which
 ought  to  dictate  ous  in  passing
 measures  or  in  passing  laws.  I  feel
 very  strongly  on  the  subject,  because
 I  know  that  in  several  ot  these  cases,
 abuse  of  this  power  is  likely  to  occur.
 The  section  as  it  is  worded  is  very
 loose,  and  certainly  gives  scope,  ample
 scope  for  re-opening  many  of_  these
 cases  without  any  possible  justifica-
 tion.  I,  therefore,  think  that  some  of
 these  sections  should  be  reviewed  by
 the  Select  Committee,  and  if  possible,
 deleted,  because  we  would  not  in  the
 least  suffer  as  a  resuit  of  such  deletion.
 But  the  other  measures  that  have  been
 institu  ted,  particularly  the  beneficial
 provisions  relating  to  the  earlier  Bill
 are  a  welcome  feature  of  the  Income-
 tax  (Amendment)  Bill.

 Pandit  K.  C.  Sharma  (Meerut  Distt.—
 South):  I  welcome  this  measure,  and
 while  doing  so,  I  entirely  agree  with
 the  submission  of  my  _  friend  Mr.
 Saksena,  that  the  authority  which  was
 envisaged  to  be  given  in  the  Bill  in-
 troduced  in  95l,  viz.,  to  enter  the  pre-
 mises  in  order  to  find  out  books  of  ac-
 counts  was  a_  necessary  one.  The
 principle  underlying  this  is  this  :  There
 is  a  misconception  about  the  income
 of  an  individual.  My  respectful  sub-
 mission  is  that  it  should  be  properly
 understood  that  no  man  who  earns  in-
 come,  creates  any  property  by  himself
 alone.  He  earns,  or  he  creates  pro-
 perty  in  co-operation  with  certain
 other  people  who  work  for  him,  whe-
 ther  they  work  for  him  in  creating  the
 Property  or  they  work  for  him  _  in
 keeping  the  property  safe  in  his  hands.
 Therefore,  so  far  aS  any  person  pre-
 vents  the  benefit  from  that  property  in
 whole  or  in  part  going  to  the  State,  he
 commits  a  very  sefious  crime.  There-
 fore,  his  vosition  is  the  same  as  that
 of  a  thief  who  steals  away  _  the  pro-
 perty  and  conceals  it  somewhere  else.
 If  the  public  authorities  under  the  law
 have  access  to  find  out  the  where-
 ahonts  of  the  proverty  concealed  by
 the  thief  somewhere,  the  income-tax
 authorities  should  have  the  same  right
 to  enter  premises  to  find  out  the  de-
 tails  of  income,  its  description  and
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 where  the  books  are  concealed,  and  if
 the  person  is  an  assessee  or  is  likely  to
 be  an  assessee,  his  books  may  be
 seized.

 The  second  proposition  is  punish-
 ment  for  making  false  statements.  It
 is  also  a  very  important  thing.  It  is
 common  knowledge  that  when  justice
 is  being  done,  if  a  man  goes  and
 makes  a  false  statement  before  a  court
 of  law,  he  is  punishable  for  making
 that  false  statement.  In  the  same
 way,  coming  to  the  Income-tax  autho-
 rities.  if  a  person  makes  a  false  state-
 ment,  supports  a  false  claim,  he
 should  be  liable  to  punishment.  It  is
 a  very  serious  charge  at  the  present
 time  because  most  of  our  people  are
 given  to  the  habit  Of  evading  income-
 tax.  Whatever  the  reason,  I  say  that
 we  owe  it  to  the  community,  to  the
 State,  that  better  services,  better  ad-
 ministration  should  be  afforded  to  the
 community,  and  in  this  way,  anybody
 who  has  by  evasion  of  taxation.  de-
 prived  the  State  of  its  lawful  income,
 stands  in  the  way  of  better  services  to
 the  society,  “and  certainly  commits  a
 crime.  It  is  something  which  is  not
 quite  consonant  with  his  duty  as  a  citi-

 a
 and  as  such,  he  should  be  punish-

 ed.

 ‘With  regard  to  section  46  A,  I  do  not
 see  eye  to  eye  with  my  friend  who
 says  that  the  burden  lies  on  the  third
 party.  It  is  a  simple  question  of  the
 law  of  agency,  that  if  a  man  commits
 a  crime  of  offence  or  tax  evasion  of  a
 certain  sort,  all  his  agents  would  be
 liable  for  it.  There  is  nothing  strange
 in  it.  If  it  is  mecessary  that  a  man
 who  leaves  the  country  should  clear
 his  income-tax  account,  then,  anybody
 who  is  helping  in  the  evasion  of  that
 income-tax  is  guilty  of  abetment  and
 as  such  is  liable  to  punishment.  There
 is  nothing  unjust,  there  is  nothing  un-
 fair  or  contrary  to  the  conception  of
 justice  as  it  prevails  in  modern  juris-
 prudence,  It  is  a  very  simple  affair.
 Whoever  abets  the  commission  of  an
 offence,  or  whoever  helps  in  the  eva-
 sion  of  tax  should  be  punished  in  the
 same  way  as  any  agent  is  liable  for
 the  commission  of  crime.  A  clerk  or
 assistant  is  responsible  because  he  is
 the  agent  of  the  assessee.  ‘

 It  is  said  that  we  should  await  the
 verdict  of  the  Supreme  Court  before
 making  the  provision  contained  in
 the  Bill.  There  is  nothing  in  it  against
 the  law  or  jurisprudence.  The  final
 authority  elected  by  the  people  is  Par-
 liament.  The  will  of  the  people  is  con-
 veyed  on  the  Statute-Book  through
 the  verdict  of  Parliament.  We  87९
 the  final  authority.  Once  we  give  a
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 verdict.  that  is  the  law,  because  the
 people  so  desire  it.  That  verdict  of
 the  people  goes  on  the  Statute-Book.
 Now.  that  statute  comes  for  interpre-
 tation  before  the  courts  of  law.  During
 the  interpretation,  one  of  the  courts  of
 law  creates  certain  doubts.  Those
 doubts  are  contrary  to  the  wishes  of
 the  people  as  represented  by  us.  It  is
 open  to  us  to  clarify  the  matter  now,
 instead  of  waiting  for  the  final  verdict
 of  the  Supreme  Court  or  the  Highest
 Tribunal  to  say  that  whatever  the  sub-
 ordinate  court  has  said  is  not  what  we
 meant  it  to  be.  I  do  not  understand
 where  anything  against  jurisprudence
 or  natur:!  justice  comes  in.  We  are
 the  final  authcrities  to  say  what  the
 will  of  the  people  is.  which  finds  an
 expression  in  the  Statute-Book.  If  we
 are  to  clarify  our  will.  I  do  not  see
 where  anything  against  jurisprudence
 or  anything  against  the  conception  of
 law  or  justice  comes  in.

 Shri  C.  D.  Deshmukh:  I  take  it  that
 by  and  large  the  proposed  Bill  com-
 mends  itself  to  the  House,  because
 most  of  the  provisions  are,  as  I  have
 said,  beneficial  provisions.  There  are
 two  or  three  provisions  which  have
 been  criticized.  There  was  quite  a
 jong  and  involved  argument  in  regard
 to  the  provision  for  charitable  trusts.
 Our  intention  is  quite  clear  and  that  is
 to  ensure  that  the  income  of  these
 trusts,  if  it  is  applied  to  the  purposes
 of  the  trust.  and  in  India.  then  it
 should  be  exempted.  If  the  drafting
 is  such  that  it  brings  into  jeopardy  in-
 come  of  this  kind  in  regard  to  existing
 trusts,  well,  we  shall  have  to  take  care
 of  it  in  the  Select  Committee.  It  is
 my  intention  to  suggest  an  amendment

 to  make  the  intention  quite  clear,
 pamely  that:

 (a)  Where  the  income  is  not  ac-
 tually  applied  to  charitable
 purposes,  but  is  accumulated,
 then  exemption  will  ४९
 admissible  ;

 (b)  That  the  Board  will  give
 /  directions  in  the  case  of  the

 existing  trusts,  the  income
 wherefrom  is  applied  to  chari- .  table  purposes  outside.  but
 this  will  not  apply  to  any
 future  trusts;  and

 (७२  That  the  exemption  is  avail-
 @ble  generally  if  the  charitable
 purposes  are  in  India.

 I  feel  sure,  that  we  shall  be  able  to
 take  care  of  the  points  that  have  been
 urged  by  the  hon.  Member  in  regard
 to  this  matter.
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 The  other  clause  which  has  given
 rise  to  certain  misapprehensions  is
 clause  23.  By  and  large,  the  object  ts
 that  every  one  should  be  required  to
 produce  a  clearance  or  an  exemption
 certificate.  I  do  not  know  how  else
 one  can  secure  this.  I  suppose  the
 ordinary  procedure  would  be  that  in
 the  case  of  a  person  who  is  domiciled
 in  India,  the  Income-tax  authority  will
 act  on  information  that  may  be  con-
 municated  to  them  by  the  carriers  of
 such  information.  But  I  said,  we  are
 doing  nothing  more  than  following  a
 practice  which  is  already  in  vogue  in
 other  countries.  That  is  the  principle
 we  have  adopted.  We  have  special
 difficulties  in  regard  to  the  transit  of
 passengers  to  our  neighbouring  coun-
 tries,  and  that  is  where  a  certain
 amount  of  care  would  have  to  be  exer-
 cised.  In  regard  to  journeys  to  other
 countries.  it  may  be  possible  to  lay
 down  a  wide  list  of  exceptions.  But
 it  is  difficult  to  deal  with  these  cases
 in  general  terms,  so  one  has_  to  deal
 with  such  cases  as  they  arise  in  prac
 tice.  However,  I  can  assure  hon.
 members  that  we  shall  take  every  care
 to  see  that  no  harassment  is  caused  to
 people.  We  cannot  make  any
 discrimination  amongst  countries,  and
 if  there  are  any  other  ways  of  lightening
 the  burden  of  this  new  provision,  we
 shall  certainly  explore  them.

 2  Noon
 The  other  question  was  about  the

 agencies.  I  understand  that  this  is
 the  ordinary  law  of  agency.  If  we
 were  to  give  some  relaxation  here,  it
 would  be  admitting  many  forms  of
 evasion.  However,  the  observations  rf
 the  hon.  Member  who  made  that  point
 are  on  record,  and  I  have  70  doubt
 that  the  Select  Committee  will  take  it
 into  consideration  also.

 Then,  I  beg  to  refer  to  Members’
 allowances  or  salaries,  about  which
 certain  questions  were  _  asked.  The
 position  is  as  expounded’  by  Shri
 Datar,  that  we  are  well  seized  of  this
 situation,  and  I  have’  no  doubt  that
 the  Joint  Committee  will  take  this
 into  consideration.

 Shri  Achuthan  (Crangannur):  May
 I  know  whether  -consolidated  monthly
 allowances  will  come  under  _  this
 exemption?

 Shri  com  D.  Deshmukh:  I  shall  re-
 iterate  what  I  said  earlier  in  my
 speech.  The  diffleulty  arose  because
 the  Delhi  Members  got  exactly  the
 same  allowance  as  the  other  Members.
 Now  if  we  were  to  call  that  a  compen-
 satory  allowance,  we  wondered  what
 the  Delhi  Members  were  intendea  to
 be  compensated  for.



 349  Indian  Income-Tax

 Shri  Achuthan:  My  point  was
 whether  consolidated  monthly  allow-
 ance  will  come  under  this  exemption.

 Shri  C.  D.  Deshmukh:  I  will  try  to
 expound  the  thing.  I  am_  beginning
 at  the  very  beginning.  We  said:  “Here
 is  a  person  from  Madras’  who.  gets
 Rs.  40  per  diem,  and  here  is  a  Member
 from  Delhi.  All  that  the  Delhi  Mem-
 ber  does  is  that  he  engages  a  convey-
 ance  and  comes  to  the  House.”  So.
 we  were  driven  to  the  conclusion  that
 at  least  some  element  out  of  this  could
 not  be  a  compensatory  allowance.
 When  we  fix  salaries  and  allowances
 or  salaries  exclusively  or  allowances,
 ‘we  shall  take  this  into  consideration,
 —this  particular  difficulty  in  regard  to
 the  Members  from  Delhi.  If  it  is  all
 in  the  form  of  salary  then  obviously
 it  is  subject  to  income-tax,  and  the
 fact  that  it  is  subject  to  income-tax
 will  be  taken  into  consideration,  wnen
 ‘the  size  of  it  is  decided  upon.  In  re-
 gard  to  allowances,  it  may  be—and
 here  I  am  forced  to  say  something
 which  really  is  a  matter  for  the  Joint
 Committee  to  consider—that  some  dis-
 crimination  would  have  to  be  made  in
 respect  of  Members’  from  Delhi,  in
 order  to  ensure.that-  the  allowance
 ‘would  really  amount  to  a  compensa-
 tory  allowance.

 Shri  Radha  Raman  (Delhi  City):
 Delhi  Members  are  getting  for  two
 ddiays  less  in  a  week  than  other
 ‘Members.

 Shri  C.  D.  Deshmukh:  All  that  the
 ‘Delhi  Members  will  have  to  do  is_  to
 arrive  from  old  Delhi  to  New  Delhi,
 cand  I  do  not  think  that  that  is  a  great
 ‘hardship.  My  point  is  that  there
 sshouJd  not  be  a  compensation  for
 mothing,  which  is  very  obvious.

 I  was  asked  certain  questions  by
 Shri  Saksena.  My  answers  is  that,  how-
 ever  important  these  provisions  may
 be,  we  felt  that  any  attempt  to  com-
 press  too  much  in  the  way  of  both
 ‘Budget  discussions  and  legislation  in
 this  session  would  lead  to  its  undue
 ‘prolongation.  Therefore  we  said  we
 -would  try  and  include  in  this  Bill  only
 what  we  regarded  as  non-controversial
 provisions.  I  think  today’s  discussion
 has  shown  that.  by  and  large.  they  are
 regarded  as  non-controversiai.  If  we
 were  to  bring  in  these  and  a  tew
 ‘others  to  which  other  Mernbers  attach
 importance,  then  I  fear  that  we  might

 ‘nave  to  sit  well  on  into  August.  That
 “was  the  only  reason  which  led  us  to
 decide  on  a.  simpler  Bill  now  and  _  to
 ‘the  introduction  of  a  more  comprehen-
 ‘Sive  Bill  perhaps  next  session  when,
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 we  haope,  we  shall  be  able  to  Aevote
 greater  time  to  legislation.  It  does
 not  imply  that  we  are  scared  -away
 from‘  criticism  from  whichever  quarter
 it  might  come,  except  that  it  is  con-
 venient  to  consider  opinions  expressed
 on  a  complicated  measure  of  this  kind
 from  all  sections  of  the  community.

 Then.  lastly,  there  was  this  question  of
 clause  34.  An  answer  has  been  given  by
 an  hon.  Member  and  that  point  comes
 up  very  frequently,  as  to  the  propriety
 of  Parliament  passing  some  legislacion
 in  order  to  make  clear  the  meaning  of
 a  statute.  I  myself  have  failed  to  see
 what  disrespect  it  could  ever  involve
 to  the  courts,  and,  as  my  own  colleague said  the  other  day,  indeed  if  against’
 the  advice  given  by  Lord  Reading  we
 took  the  earliest  opportunity  of  ex-
 pressing  clearly  the  intention  of  the
 legislature,  I  think  we  might  be  en-
 titled  to  appreciation  on  the  part  of
 the  judiciary  rather  than  otherwise.
 The  position  in  regard  to  this  section
 is  that  it  was  amended  in  938  and  the
 time-limit  for  reopening  assessments
 was  increased  to  four  years  in  ordi-
 nary  cases  and  to  eight  years  in  fraud
 cases.  Then  it  was  again  amended  in
 948  when  the  conditions  and  the  pro-
 cedure  necessary  for  reopening  the
 assessments  were  changed.  But  the
 time  limit  of  four  years  and  eight
 years  was  retained,  except  that  it  was
 provided  that  if  the  proceedings  were
 started  in  time  they  could  be  complet-
 ed  within  a  further  period  of  one  year
 from  the  date  of  the  commencement
 of  the  proceedings.  Now,  this  section
 had  been  held  by  the  Privy  Council
 only  to  be  a_  procedural  section  and
 therefore  the  procedure  laid  down
 there  is  applied  to  the  earlier  years.
 Then  there  was  no  occasion  to  meddle
 with  it.  But  very  recently  the  Cal-
 cutta  High  Court  has  held  that  such
 increase  of  the  time-limit  for  the  com-
 pletion  of  the  assessment  affects  the
 substantive  rights  of  an  assessee,  sec
 tion  34  as  amended  in  948  cannot  be
 said  to  be  merely  procedure  and  can-
 not  have  retrospective  effect  unless
 such  effect  were  specifically  given.  An
 appeal  has  been  filed  to  the  Supreme
 Court,  but  their  decision  may  take  a
 long  time.  Meanwhile,  as  I  have  said,
 there  is  a  very  large  number  of  cases
 —50.000—and  Rs.  6  crores  of  revenue
 involved.  I  think  the  hon.  Member
 who  was  so  eloquent  on  this  issue  said
 nothing  was  to  be  lost.  Well,  one  gets
 into  the  habit  of  regarding  crores  as
 nothing  these  days,  but,  frankly,  we
 are  worried  and  therefore  we  thought
 that  we  might  take  this  opportunity  of
 clearing  up  the  situation  and  making  it
 beyond  doubt  that  this  applies  to  assess-

 1"
 years  prior  to  the  first  day  of  April

 l
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 (Shri  C.  D.  Deshmukh]
 I  think,  Sir,  these  were  the  main

 points  raised  in  the  course  of  this
 debate,  and  what  I  have  said  now  does
 not  obviously  represent  the  final  deci-
 sion  as  the  whole  matter  would  have  to
 be  considered  by  the  Select  Committee.

 Mr.  Chairman:  The  question  is:
 “That  the  Bill  further  to  amend

 the  Indian  Income-tax  Act,  1922,
 be  referred  to  a  Select  Committee
 consisting  of  Shri  S.  Sinha,  Pandit
 Algu  Rai  Shastri,  Prof.  Ram
 Saran,  Shri  Ghamandi  La)  Bansal,
 Shri  C.  R.  Basappa.  Shri  Shantilal
 Girdharla]  Parikh.  Shri  Hari  Vina-
 yak  Pataskar,  Shri  Radheshyam
 Ramkumar  Morarka,  Shri  P.  Nate-
 san,  Pandit  Chatur  Narain  Mal-
 viya,  Shri  Ahmed  Mohiuddin,
 Pandit  Thakur  Das  Bhargava.  Shri
 A.  K.  Basu,  Dr,  Panjabrao  S.  Desh-
 mukh,  Col.  8.  H.  Zaidi,  Shri  C.  P.
 Matthen,  Shri  Purnendu  Sekhar
 Naskar,  Shri  Sohan  Lal  Dhusiya,
 Shri  P.  N.  Rajabhoj,  Shri  Kamal
 Kumar  Basu,  Shri  N,  C.  Chatter-
 jee,  Shri  K.  A.  Damodara  Menon,
 Shri  Tulsidas  Kilachand,  Shri  S.  V.
 Ramaswamy,  Shri  Mahavir  Tyagi
 and  the  Mover,  with  instructions  to
 report  on  or  before  the  2lst  July
 1952.”

 The  motion  was  adopted.

 CODE  OF  CRIMINAL  PROCEDURE
 (SECOND  AMENDMENT)  BILL

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katjn):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 1898,  be  taken  into  consideration.”

 This  is,  in  spite  of  a  large  number  of
 amendments  of  which  notice  has  been
 given,  a  very  innocuous  measure  and
 the  reason  why  the  Bill  has  been  intro-
 duced  is  set  out  succinctly  in  the  very
 short  Statement  of  Objects  and
 Reasons.  As  the  House  is  aware,
 under  sections  28  to  32  of  the  Code
 of  Criminal  Procedure,  it  is  open  to  the
 civil  authorities,  whenever  they  think
 necessary  for  the  purpose  of  dispersing
 unlawful  assemblies,  which  they  can-
 not  with  the  forces  at  their  disposal,  to
 call  in  the  aid  of  military  forces;  and
 inasmuch  as  this  Code  was_  initially
 passed  in  the  year  852  or  so  and  at
 that  time  the  only  military  forces  were
 the  army,  reference  is  made  in  the
 Code  to  the  Commissioned  and  non-
 Commissioned  officers  and  ranks  of  the
 army.  They  can  be  utilised  subject  to
 the  order  and  general  supervision  of
 the  magistrate.  Now,  the  armed  forces
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 of  the  State  include—everybody  knows.
 —the  army,  the  navy  and  tthe  air
 forces.  We  have  got  the  stations.
 scattered  over  the  country  where  we
 get  some  personnel  of  the  air  force  (An
 Hon.  Member:  For  bombing)  and  then.
 we  have  got  our  ports  Bombay  and
 Calcutta  where  some  naval  officers  and
 ranks  may  be  available.  These  are:
 people  who  have  got  military  training.
 and  they  can  be  utilised.  The  object  of
 the  Bill  is  to  enlarge  the  description  of
 the  people  who  can  be  requisitioned  for
 giving  military  aid  and  instead  of  des-
 cribing  them  as  army  and  Commission-
 ed  officers  and  non-Commissioned
 officers  of  the  army,  we  say  they  should
 be  used  as  ‘armed  forces  of  the  State’—
 armed  forces  maintained  by  the  Union
 of  India.  And  the  armed  forces  would
 include  these  three  different  groups.
 The  rest  of  the  Code  remains  exactly
 as  it  has  been  during  the  last  nearly’
 00  years.

 Now,  I  should  have  thought,  as  I
 said,  that  this  would  not  have  aroused’
 any  comment  at  all.  But  I  was  astoni-
 shed—I  use  the  word  deliberately—
 to  hear  that  this  wicked  Government:
 now  wants  to  take  authority  for  aerial.
 bombing  of  the  civilian  population.  I
 respectfully  suggest  that  that  is  a  sug--
 gestion  which  had  never  occurred  to
 me  at  least,  and  I  believe,  never  occur—
 red  to  90  per  cent.  of  the  Members  of
 this  House.

 Shri  Nambiar
 why  amendments?

 Pandit  A.  R.  Shastri  (Azamgarh
 Distt—East  cum  Ballfa  Distt.—West):
 99  per  cent.

 (Mayuram):  Then

 Dr.  Katju:  The  question  was  that  for
 the  purpose  of  dispersing  the  unlawful
 assemblies  you  require  some  authority.
 Ground  soldiers  may  not  be  available,
 there  may  be  naval  detachments,  there
 may  be  some  people  in  the  aerodrome
 or  airfields,  you  get  them  and_  they
 might  be  employed  by  the  magistrate
 for  dispersing.  That  is  all.  And  I  say
 that  there  is  not  the  remotest  idea—no
 one  ever  thought  of  it—there  is  not
 the  remotest  possibility*that  any  such
 wicked  thing  should  be  done  which
 we  condemn  everywhere.

 I  have  seen  notices  here  of  amend--
 ments  given  that  the  Bill  should  be  cir-
 culated.  I  am  myself  anxious  to  obtain
 opinions.  But  circulation  for  what?’
 You  may  say  ‘for  public  opinion’.  But
 do  you  not  want  the  unlawful  assem-
 blies  to  be  dispersed  or  is  it  your  sug-.
 gestion  that  the  aid-  which  may  be_  re-
 quisitioned  by  a  magistrate  should  be
 limited  to  the  soldiers  of  the  army  who:
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 today  are  armed  in  a  variety  of  ways.
 I  have  seen  rioters  now-a-days  armed
 in  the  streets  of  Calcutta  with  acid
 bulbs  and  bombs  and  weapons  of  all
 descriptions.  Similarly  so  far  as_  the
 police  is  concerned,  they  have  not  got
 acid  bulbs  and  bombs  but  they  have
 got  their  pistols  and  firearms  of  that
 description.  Now  if  you  get  the  naval '
 detachment  in  Calcutta  it  can  be  called
 in.  Say  about  00  people  or  50  people
 just  march  in  the  streets................

 Shri  Nambiar:  And  bombard.

 Dr.  Katju:  Mr.  Nambiar.  in  the  first
 instance  you  should  not  interrupt  and
 whenever  you  interrupt,  you  talk  non-
 sense,  you  take  it  from  me.  (Interrup-
 tion).

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 «  East):  The  hon.  Minister  has  to  address

 the  Chair.  Is  that  word  ‘nonsense’
 addressed  to  the  Chair?

 Mr.  Chairman:  As  a  matter  of  fact
 we  expect  that  when  an  hon.  Member
 or  a  Minister  speaks,  other  hon.  Mem-
 bers  should  keep  quiet  and  not  inter-
 rupt  him.  If  there  is  interruption  and
 if  in  respect  of  that  interruption  some
 reply  is  given,  the  hon.  Member
 should  not  then  feel  it.  As  a  matter  of
 fact  there  should  be  no_  interruptions
 from  the  hon.  Members.

 Dr.  Katju:  The  word  ‘nonsense’  is  not
 unparliamentary,

 Shri  H.  N.  Mukerjee  (Calcutta  North-
 East):  Is  it  your  ruling,  Sir,  that  when
 a  Member  interrupts,  he  can  be  ad-
 dressed  straightway  by  the  hon.  Minis-
 ter  in  any  fashion  he  chooses?  When  I
 am  interrupted,  am  I  entitled  accord-
 ing  to  your  ruling  to  answer  the  inter-
 ruptor  in  whichever  way  I  like?

 Mr.  Chairman:  All  Members  should
 address  the  Chair.  But  when  a  reply
 has  been  given  it  is  no  use  asking  the

 Chair  for  a  ruling.  (Interruptions)
 Shri  Nambiar:  I  will  give  and  I  will

 take,

 Dr.  Katju:  You  are  defying  again
 the  ruling  of  the  Chair.

 Dr.  S.  P.  Mookerjee:  Again  he  add-
 resses  the  Member  and  not  the  Chair.

 Dr.  Katju:  I  am  very  sorry.  I  am
 ‘always  accustomed  to  talk  face  to

 face,

 Now  the  Bill  is  a  short  one.  It  can
 disposed  of  here.  Either  pass  it  or

 reject  ‘t:  finished.  What  is  the  use  of
 troubling  and  wasting  good  paper  and
 800d  ink  by  circulating  it  for  public
 Opinion.  The  point  is  very  clear.  In

 9  JULY  952  Procedure  (Second  3496:
 Amendment)  Bill

 appropriate  cases  when  the  magistrate
 feels  so  inclined  and  thinks  it  nece-
 ssary,  he  should  have  the  _  speediest
 measures  available  to  him  to  disperse
 that  unfawful  assembly.  The  assemb-
 ly  will  not  wait.  It  has  got  to  be  dis-
 persed.

 Then  there  are  some  amendments.
 which  suggest  that  the  President
 should  declare  an  emergency  and
 should  issue  a  proclamation.  This  is.
 absurd.  Now  just  consider  it.  Here
 is  an  assembly—let  us  say  somewhere
 here  or  anywhere  else—then  there  is  a.
 telephone  message  to  be  sent.  Unlaw-
 ful  assembly  may  be  anywhere  for
 instance  in  Delhi.  Calcutta  or  Bombay
 or  even  in  Telangana.  So  the  unlaw-
 ful  assembly  is  sitting.  They  are:
 throwing  stones;  they  are  throwing
 brickbats;  they  are  throwing  acid.
 bulbs  and  bombs  and  the  civil  autho-.
 rities  should  restrain  their  hands  and
 immediately  send  a  wire  to  the  Presi-.
 dent  saying  “Please  issue  a  proclama-
 tion  and  declare  an  emergency”  and
 till  the  President  issues  such  a  procla-
 mation  and  issues  such  consequential
 orders,  that  assembly  will  continue  to:
 stay  and  loot  and  commit  arson  and.
 all  sorts  of  things.  Therefore,  I
 think  this  is  ridiculous.

 So,  Sir,  I  will  not  take  your  time.
 and  I  suggest  that  every  hon.  Member
 would  be  pleased  to  read  about  ten
 lines  of  the  Statement  of  Objects  and’
 Reasons,  This  is  a  plain-sailing  Bill,
 and  requires  very  short  consideration
 and  it  may  be  taken  into  considera--
 tion  at  once  and  passed.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 1898,  be  taken  into  consideration.”

 Shri  Velayudhan  (Quilon  cum-Ma-
 velikkara—Reserved—Sch.  Castes):  I

 beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon.”

 I  was  very  pleased  to  hear  the  elu-.
 cidation  of  the  Home  Minister  on  this
 Bill  and  at  the  outset  he  himself  men-
 tioned  that  it  is  an  innocuous  measure
 and  will  have  to  be  passed  without
 much  difficulty.  I  was  trying  to  find’
 out  as  to  what  was  the  meaning  ०07
 the  word  ‘innocuous’.  I  asked  my
 friend  on  my  right  side  and  he  said-
 that  it  is  a  “harmless”  measure.  Then
 I  went  through  the  Objects  of  the  Bill
 as  well  as  the  purpose  of  the  Bill,  and
 I  find  that  I  will  have  to  differ  from
 the  Home  Minister.  I  might  say  that-
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 [Shri  Velayudhan]
 it  is  not  only  a  harmful  measure,  but
 it  is  a  wicked  measure  and.it  is  a
 measure  which  no  democratic  country
 will  tolerate.  The  hon.  Minister  was
 trying  to  restrict  the  scope  of  the  Bill
 when  he,  like  a  clever  lawyer  was  try-
 ing  to  argue  with  us  and  trying  to
 convince  you  and  the  Members  in  this
 House  that  it  is  only  a  very  light  mea-
 sure.  The  Bill,  even  though  it  is  only
 an  amendment  of  a  certain  Act  which
 was  passed  some  time  before,  covers
 the  whole  field  of  law  and  order  in  the
 country.  It  is  not  only  a  Bill  that  has
 found  its  place  in  the  Statute-Book
 recently.  !:  was  there  in  some  form
 or  other  during  the  time  of  the  British
 tegime.  It  was  also  amended  during
 the  time  or  after  we  got  independence.
 Tt  again  hold  the  view  that  the  Bill
 covers  the  entire  field  of  law  and

 ‘order.  I  remember  the  days  of  the
 British  regime  when  it  had  its  own
 way  of  keeping  law  and  order  in  the
 country.  We  have  not  forgotten  that

 ‘there  was  the  Criminal  Law  (Amend-
 ment)  Act  as  well  as  the  Defence  of
 India  Rules  existing  during  the  time
 of  the  British  regime.  But  when  we

 -  got  independence  we  changed  those
 rules  into  different  forms.

 Mr.  Chairman:  Order,  order.  I  will
 just  clarify  this  question.  According
 to  the  Bill  the  only  change  which  is
 sought  to  be  made  in  Chapter  IX  is
 that  instead  of  certain  words  like
 ‘sailor’,  ‘soldier’,  ‘army’,  ‘navy’  etc.  the
 words  ‘armed  forces’  be  _  substituted.
 The  scope  of  the  Bill  is  a  very  restrict-
 ed  one  and  a  reference  to  the  question
 of  civil  liberties  and  the  Defence  of
 India  Rules  etc.  is  not  germane  to  the
 subject.  l  would’  therefore  request
 the  hon.  Member  kindly  to  restrict  his
 remarks  to  the  Bill  itself.

 Shri  Velayudhan:  Sir,  I  was  trying
 to  convince  you  about  this  point.  But
 if  the  Chair  is  not  convinced  I  cannot
 help  it.  I  wanted  merely  to  express
 my  views  on  this  Bill.  This  is  not  a
 small  matter.  You  are  allowing  the
 armed  forces  to  smash  the  people—
 the  civilians—in  the  country.  The
 Government  is  now  trying  to  get  the
 help  of  navy  as  well  as  air  force.  Is
 it  a  small  matter?  (Interruptions)
 For  that  reason  we  oppose  this  Bill
 in  principle.  We  oppose  it  because  we
 do  not  want  such  a  measure  in  a
 democratic  country  which  we  are
 having  today.  Of  course  we............

 Mr.  Chairman:  To  me  the  point  is
 ber  is  aware  that  the  present  law  of
 the  country  is  contained  in  Chapter
 IX  so  far  as  the  dispersal  of  unlawful
 assemblies  is  concerned  and  the  pre-.
 sent  law  is  only  sought  to  be  amended
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 to  the  extent  that  these  words  ‘armed
 forces’  are  going  to  be  substituted  for
 some  other  words  which  now  exist,
 namely  the  three  branches  of  the
 forces,  army.  navy  and  air.  And  the
 only  other  difference  is  that  for  the
 words  “any  commissioned  or  non-co-
 missioned  officer  etc.”  the  words  “any
 officer  of  the  armed  forces  etc.”  are  being
 substituted.  That  is  the  only  diffe-
 rence  and  therefore  I  would  just  re
 quest  the  hon,  Member  to  restrict  his
 remark  only  to  this  Bill  and  the  pro-
 visions  of  this  Bill  and  not  to  travel
 outside.

 Dr.  S.  P.  Mookerjee:  Is  it  your  ruling,
 Sir,  that  it  will  not  be  open  to  us  to
 discuss  the  principles  of  the  Bill?  We
 are  entitled  to  discuss  the  principles
 of  the  Bill  under  rule  75,  not  only  the
 provisions;  and,  as  has  been  stated

 in  the  Statement  of  Objects  and  Rea-
 sons,  the  principles  of  the  Bil]  relate
 to  the  provision  of  military  assistance
 in  cases  of  need.  So  it  is  certainly
 open  to  us  to  show  that  we  are  oppos-
 ed  to  the  principles  of  the  Bill.  We  are
 against  the  extension  of  the  use  of
 military  force  in  cases  of  civil  commo-
 tion.  We  can  go  into  those  questions
 and  you  cannot  rule  out  the  discussion
 of  the  general  principles.

 Mr.  Chairman:  I  am  not  doubting  the
 right  of  the  Members  to  discuss  the
 principles  of  the  Bill  but  the  Bill  is  an
 amending  Bill.  It  does  not  relate  to
 the  principles  underlying  the  entire
 statutory  law  contained  in  Chapter  IX
 of  the  Crimina)  Procedure  Code.  You
 cannot  80  back  io  the  principles  of
 Chapter  IX.  Only  two  amendments  are
 sought  to  be  made  and  one  is  that  in-
 stead  of  certain  words  the  words

 “armed  forces”  are  being  used.  We
 cannot  go  back  to  the  parent  Act  and
 go  into  its  principles.  We  are  oniy
 concerned  with  an  amending  Bill.

 Dr.  8.  P.  Mookerjee:  The  principle
 of  the  Bill.  as  the  Home  Minister  men-
 tioned  and  as  is  contained  in  the  State-
 ment  of  Objects  and  Reasons,  relates
 to  recourse  being  had  to  military  force
 for  purposes  of  dispersal  of  unlawful
 assemblies.  So  far  as  tne  provisions  of
 the  Bill  are  concerned,  they  relate  to
 the  extension  of  the  principle  to  air
 force  and  navy.  There  is  a  fundamen-
 tal  difference  between  the  two.  Under
 rule  75.  it  is  clear  that  the  principles
 of  the  Bill  and  also  its  provisions  may
 be  discussed.  It  will  depend  on  how

 the  matter  is  put  before  the  House.

 Mr.  S.airman:  To  me  the  point  Is
 very  clear.  So  far  as  the  principles
 are  concerned  they  can  only  be  as
 covered  by  the  provisions  of  the  Bill
 as  a  whole.  We  are  not  dealing  with
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 Chapter  IX  as  a  whole.  If  that  were
 so,  certainly  all  the  principles  which
 underlie  the  provisions  in  Chapter  IX
 will  be  open  to  discussion.  Here  we
 are  only  concerned  with  an  amending
 Bill  and  so  far  as  principles  are  con-
 cerned  the  only  principle  involved
 arises  from  the  substitution  of  certain
 words.  Previously  too.  as:also  even
 now,  according  to  the  law  the  army,
 navy  and  the  air  force  can  be  requisi-

 ,  tioned  by  the  civil  authorities.......  -

 Hon.  Members:  No,  no.

 Mr.  Chairman:  Order,  order.  Let
 hon.  Members  wait  till  I  have  con-
 cluded.  When  ihe  Chair  is  addressing
 the  House,  no  Member  should  stand
 up,  and,  certainly,  when  several
 Members  stand  up  simultaneously
 the  decorum  ofthe  House  cannot  be
 maintained.  I  am  open  to  conviction
 and  I  will  hear  every  possible  view.

 Py
 As  I  was  saying,  here  we  are  only

 concerned  with  two  amendments.
 Instead  of  the  words  commissioned
 and  non-commissioned  officers,  we  are
 using  the  words  “officer  in  -charge”.
 and  for  the  words  the  Indian  army.
 navy  or  air  force  etc.  the  words  “arm-
 ed  forces”  are  substituted.  The  only
 principle  involved  is  what  is  involved
 in  the  substitution  of  the  words  but
 you  cannot  go  back  to  the  question है  whether  civil  authorities  are  entitled
 to  use  the  armed  forces  and  the  cir-
 cumstances  in  which  the  civil  au-
 thorities  will  so  act.  For  instance.  re-
 ference  has  been  made  bv  the  Home
 Minister  to  the  powers  in  emergencies
 a

 are  outsice  the  scope  of  the

 Shri  H.  N.  Mukerjee:  Sir.  as  far  as I  can  understand.  the  Government
 wants  amplification  of  the  provisions for  requisitioning  the  armed  forces  in

 *the  task  of  quelling  possible  civil  dis-
 turbances.  The  provisions  in  regard
 to  amplification  are  now  under  discus-
 sion.  How  can  we  possibly  discuss
 what  is  asked  for  inthe  way  of  ampli-
 fication  without  referring  to  the  basic
 Principle  of  the  employment  of  the
 armed  forces  to  assist  the  quelling  of
 civil  disturbances?

 Mr.  Chairman:  I  would  request  the hon.  Member  to  Point  out  the  words all  the  provisions  of  the  Bill  in
 respect  of  which  the  amplification  is
 ri  elo

 Under  certain  circumstances
 tead  of  a  commissioned  or  non-

 commissioned  officer  it  is  suggested that  the  person  in  charge  may  be
 ae

 to  give  orders.  So  far  as  that  is
 neerned  it  is  perfectly  open  to  any ember  to  base  his  argument  but  if

 Fy
 Member  wants  to  question  the
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 very  propriety  of  the  civil  authorities
 calling  in  the  military  etc.,  that  can-
 not  be  allowed.

 Sardar  Hukam  Singh  (Kapurthala-
 Bhatinda):  So  far  as  I  can  make  out
 section  29  of  the  old  Act  says  that  if’
 any  such  assembly  cannot  be  _  other-
 wise  dispersed  and  it  is  necessary  for

 _public  security  that  it  should  be  dis-
 persed,  a  magistrate  of  the  highest
 rank  who  is  present  may  call  for  it  to-
 be  dispersed  by  military  force.  By
 military  force  was  meant  the  army  or
 the  land  forces.  What  is  now  sought
 is  that  the  magistrate  might  be  able  to-
 requisition  the  naval  or  air  force  as
 well.  That  is  the  amplification  that  is
 now  required.  The  apprehension  is.
 that  a  civil  disturbance  might  be  of  a
 very  small  magnitude  and  the  magis-
 trate  in  charge  of  dispersal  might
 come  to  the  conclusion  that  it  re--
 quires  the  assistance  of  the  armed.
 forces.  which  are  the  words  sought  to-
 be  substituted  now  and  he  can  re-
 quisition  the  services  of  the  air  force,
 which  may  come  by  planes,  or  the-
 naval  force.  Even  the  Government
 does  not  intend  it  or  it  was  never  suz--
 gested  to  them  that  That  is  the  cons-
 truction  that  can  be  put  on  the  words.
 that  are  being  put  in  now.  If  the  air-
 force  is  to  come  they  will  come  in  their
 planes.  This  is  the  fear  that  we  have
 on  this  side,  though  it  might  not  have
 suggested  itself  to  the  Government.
 But  certainly  it  would  be  so  construed’
 and  it  would  be  a  right  construction.
 on  the  words  brought  in  now.

 Shri  Dhulekar  (Jhansi  Distt.—South):
 On  a  point  of  order,  Sir.  My  hon.
 friend  Mr.  Velayudhan  submitted  on
 the  question  that  an  unlawful  assem-
 bly  cannot  be  dispersed  now  with
 military  force  because  India  has  now:
 attained  its  indenendence;  from  that
 point  of  view  it  is  out  of  order.  The
 second  point  put  forward  by  Sardar:
 Hukam  Singh  is  that  he  is  afraid  that
 there  might  be  aerial  bombing  or  the-
 naval  force  might  also  be  brought  in
 to  help  in  the  dispersal  of  an  unlawful’
 assembly.  I  put  the  point  of  order-
 this  way.  What  are  the  words  that  he-
 would  suggest  which  should  be  substi--
 tuted  for  the  words  that  the  Minister-
 has  put  in?  The  Minister  has  suggest-
 ed  the  words  “armed  forces”.  If  Sardar-
 Hukam  Singh  has  some  apprehensions,
 what  are  the  words  which  he  wants  to-
 substitute,  so  that  we  may  _  consider:
 them?

 Sardar  Hukam  Singh:  I  only  wanted’
 to  point  out  that  Chair  was  under
 the  impression  that  no  _  substantial
 chance  was  brought  about  and
 {  was  trying  to  show:
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 “that  a  great  and  big  change  was  in-
 ~volved  in  the  Bill.

 \
 Mr,  Chairmar:  Quite  true.  I  stand

 ‘corrected.  There  is  a  change.  As  a
 -matter  of  fact  the  present  words  :  re
 “the  Indian  Army,  or  a  person  subject

 -to  the  Territorial  Army  Act...”  I  was
 ‘under  the  impression  that  sailors  and
 -airmen  were  also  included  there.  I
 “was  wrong.  As  a  matter  of  fact  now
 ‘the  change  is  that  instead  of  the  army
 -and  the  members  of  the  _  territorial
 forces  alone,  even  the  air  and  naval
 -forces  can  be  called  into  aid.  That  is
 -correct.  But  the.  broad  point  which
 has  been  brought  into  the  discussion
 ‘by  the  Member  who  was  speaking  is
 certainly  not  justifiable.  I.  would

 ‘therefore  restrict  the  discussion  to  :wo
 -points.  One  is  whether  the  change
 from  army  and  territorial  force  only
 to  the  navy  and  air  force  also,  which

 -can  be  requisitioned  to  quell  disturb-
 ‘ances.  is  called  for.  The  second
 question  is  whether  the  substitution  of

 ‘the  words  “commissioned  or  non-com-
 missioned  officers”  in  place  of  “officer

 ‘in  charge”  of  a  particular  detachment
 should  be  made.  These  are  the  two

 ‘points  to  which  the  discussion  must  be
 -restricted.

 Shri  N.  C.  Chatterjee  (Hooghly):
 After  your  observation.  it  is  not  neces-

 ‘sary  for  me  to  take  the  time  of  the
 House.  I  was  going  to  submit  that
 ‘section  28  which  deals  with  use  of
 -civil  force  says  that  the  executive  can
 ‘call  upon  a  male  person  to  hel»  in  the
 ‘dispersal  of  an  unlawful  assembly  but
 not  an  officer  of  the  Army.  Navy  or
 Air  Force  or  a  person  subject  to  the
 Territorial  Army  Act,  1948.  That  was
 meant  to  exclude  those  people.  There
 you  can  cali  upon  any  male  person
 except  those  persons  who  are  excluded.

 ‘But  section  30  is  going  to  be  amend-
 -ed  and  there  the  ambit  is  going  to  be
 wider.  That  section  really  deals  vith
 ‘the  use  of  military  force.  Any  magis-
 ‘ttrale.  even  a  third-class  magistrate.  is
 ‘going  to  get  the  power  to  requisition
 -any  officer  of  the  army,  navy  or  the
 -air  force  and  it  is  our  apprehension
 that  there  is  a  nossibility  of  abuse.  On
 that  point  we  want  to  make  ourselves
 very  clear.  We  have  made  some  cons-
 Aructive  suggestions  also  and  we  have
 ‘said  that  only  a  district  magistrate  or
 a  first-class  magistrate  should  have
 ‘this  power  and  not  any  magistrate
 ‘under  any  circumstances.

 Shri  A.  K.  Gopalan  (Cannanore):
 ‘Rule  75(l)  says  that  when  discussing
 ‘the  principle  of  a  Bill,  its  provisions
 ‘may  be  discussed  generally.  Previous-
 “Uy,  the  provision  was  that  for  dispers-
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 ing  an  unlawful  assembly,  the  military
 can  be  used.  Now  it  is  said  that  not
 only  the  military  but......

 Mr.  Chairman:  I  have  given  a  ruling
 that  the  discussion  shall  be  confined  to
 the  two  matters  I  pointed  out.  At
 this  stage,  it  is  not  open  to  the  hon.
 Member  to  criticise  that  ruling.  He
 should  accept  it  and  proceed  on  that
 basis.

 _Shri  A.  K.  Gopalan:  I  am  not  criti-
 cising  but  I  want  to  know

 Mr.  Chairman:
 concluded.

 That  discussion  is

 Shri  Velayudhan:  On  seeing  these
 discussions  and  disputes  on  the  scope
 of  the  discussion  on  the  Bill.  I  have
 come  to  the  clear  conclusion  that  while
 the  previous  Bill  allowed  only  the
 calling  of  the  army,  this  Bill  seeks  to
 allow  the  calling  of  the  navy  and.  air
 force.  There  is  a  vast  difference  bet-
 ween  calling  the  army  and  also  calling
 the  navy  and  the  air  force.  Suppos-
 ing  this  Bill  is  defeated.  What  will  be
 the  effect?  Its  effect  will  be  that  the
 army  itself  cannot  be  called.

 en”
 S.  P.  Mookerjee:  How  can  that

 Shri  Velayudhan:  I  may  be  wrong,
 but  that  is  my  opinion.  I  request  the
 Chair  not  to  put  any  undue  restriction
 on  the  discussion,  because  the  purport
 of  the  Bill  affects  the  very  civilian  life
 of  the  country.  If  this  Bill  is  passed,
 the  police  force,  or  the  military  or  the
 navy  or  the  air  force  can  be  called  in
 at  any  moment  and  any  area  can  be
 bombarded.  Even  this  Parliament  can
 be  bombarded.  (Hon.  Members:  No.
 no.)  Therefore.  it  is  not  a  small  affair
 as  it  is  depicted  by  the  Home  Minis-
 ter.  It  is  a  very  serious  affair.

 Mr.  Chairman:  The  hon.  Member
 should  know  that  this  Parliament  can
 never  be  an  unlawful  assembly.

 An  Hon.  Member:  It  may  be  consi-

 in
 as  one  and  a  bomb  may  fall  on

 Mr.  Chairman:  It  is  not  the  Govern-
 ment  but  the  Speaker  and  the  Mem-
 bers  of  the  House  who  have  got  au-
 thority  here.

 Shri  Velayudhan:  Let  me  tell  you
 how  the  Government  have  used  this
 power  in  the  past.  There  was  the  pre-
 vious  Act.  They  had  the  power  only
 to  call  the  army.  Did  they  use  |  pro-
 perly?  Again,  should  I  not  come  to
 the  question  of  law  and  order?  There
 was  no  need  for  calling  the  army  wd
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 yet  there  have  been  instances  in  the
 spast  where  the  Government  have  called
 the  army  to  quell  the  disturbances
 -or  the  so-called  rebellions  in  several
 parts  of  the  country.  One  instance  I
 can  bring  before  the  House.  It  was
 also  discussed  here  in  this  House.  In
 ooch-Behar  when  there  was  a  hunger
 march,  not  only  the  police  but  the
 army  was  called.  The  Press  reports
 said  that  there  was  bombardment  also.
 I  say  therefore  that  the  Government
 have  misused  the  power.  They  have
 ‘arbitrarily  used  the  power  conferred
 ty  this  Parliament,  and  that  is  where
 I  come  to  grips  with  the  Government.

 I  do  not  oppose  the  Government  simply
 for  the  sake  of  opposition.  I  want
 India  to  be  a  democratic  State  just  as
 ‘much  as  anybody  on  the  other  _  side
 ‘wants.  At  the  same  time,  this  kind  of
 legislation.  this  kind  of  pious  senti-
 ment  which  the  Home  Minister  ex-
 pressed.  does  not  extend  any  hope  of  a
 democracy  for  India.  But  at  the  same
 time,  it  is  raising  a  fear  of  dictator-
 ship  in  the  country.  I  say  this  with  a
 little  emotion.  because  I  am  one  who
 ‘wants  democracy  to  be  built  up  in
 India.  My  personal  ovinion  is  that
 none  of  us  wants  to  introduce  Com-
 munism  or  Socialism  here—we  know
 it  is  not  yet  time  for  India—but  when
 the  time  comes.  veople  will  have  it  in
 spite  of  you  and  the  Government  and
 its  military  and  air  force.  whether  you

 get  it  from  Amcrica  or  FEurone.  You
 are  going.  I  think.  to  make  this  coun-
 try  a  fascist  State  with  this  kind  of
 Legislations.  The  Prime  Minister  mav
 dispute  this.  I  am  intelligent  enough
 to  understand  it.  But  I  claim  that  I
 am  equally  intelligent.  if  not  more  in-
 telligent  than  the  Prime  Minister.

 Mr.  Chairman:  He  need  not  bring  in
 the  Prime  Minister.  Why  should  he

 toate
 himself  to  the  Prime  Minis-

 er?

 Shri  Velayadhan:  I  was  not  saying
 this  _with  any  disrespect  to  the  Prime
 Minister.  I  have  the  greatest  respect for  him.  When  I  spoke  on  the  Budget T  called  him  as  one  of  the  world  ger-
 sonalities  today.

 Mr.  Chairman:  He  is  going  outside
 the  scope  of  the  Bill.

 Shri  Velayudhan:  You  yourself  said
 that  I  was  comparing  myself  with
 the  Prime  Minister.

 Mr.  Chairman:  Order,  order.  The
 hon.  Member  was  making  a  statement
 like  that  himself,  and  I  only  asked
 him  not  to  bring  in  the  Prime  Minis-
 ter.  He  has  nothing  to  do  with  this
 Bill  as  such.  Let  him  confine  his  re-
 marks  to  the  Bill.
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 Shri  Velayudhan:
 Coming

 to  the
 Bill  as  such,  the  Home  Minister  is
 making  a  fetish  of  the  whole  thing.  4
 do  not  believe  that  he  has  got  any
 heart  at  all.  He  is  a  heartless  Home
 Minister.  Civilians  according  w  the
 Bill  ean  be  bombarded  under  the
 guise  of  auelling  disturbances;  and
 who  issues  this  order?  A  magistrate
 drawing  Rs.  75  salary.  Can  such  a
 thing  happen  in  any  other  democratic
 country?

 Mr.  Chairman:  Order,  order.  J  am
 very  sorry  to  interrupt  the  hon.
 Member  again  and  again.  The  powers
 of  the  magistrate  as  such  are  not  in
 dispute  in  this  case;  the  powers  will
 continue  as  before.  They  are  irrele-
 vant  to  the  discussion.  I  would,  there-
 fore  request  him  to  confine  himself  to
 relevant  remarks  and  bring  his  speech
 to  a  close.

 Shri  Velayudhan:  My  idea  in  making
 these  remarks  was  this.  I  can  certain-
 ly  understand  the  President  declaring
 an  emergency  and  calling  in  the
 troops.  But  you  are  g.ving  a  chhotta
 magistrate  power  to  call  not  only  the
 army,  but  also  the  navy  and  the  air
 force.  It  is  here  that  my  difference
 with  the  Home  Minister  comes.  It  is
 a  fundamental  difference.  I  entirely
 agree  with  the  Home  Minister,  and
 the  Treasury  Bench  that  in  case  of  an
 emergency  declared  by  the  President
 or  the  Governor  of  a_  State,  they
 should  have  the  power  to  call  in  the
 army,  navy  or  air  force.  In  this  case
 my  fear  is  that  the  power  is  likely  to
 be  misused  by  the  States.  It  is  not
 the  Centre  that  is  dealing  with  the
 situation.  Parliament  may  be_  sitting
 here,  or  it  may  not  be  sitfing,  but  it  is
 the  States  that  are  going  to  execute
 this  particular  piece  of  legislation.

 We  have  seen  in  the  past  how  the
 States  misuse  the  powers  conferred  by
 this  Parliament.  We  had  a  lot  of  dis-
 cussion  in  the  previous  Parliament  on
 the  Preventive  Detention  Bill.  I  do
 not  want  to  enter  into  a  discussion  of
 it  on  this  occasion.  I  only  wish  to  say
 on  this  occasion  that  the  States  have
 misused  the  powers  conferred  by  this
 Parliament  and  any  extension  of  the
 power  to  the  use  of  the  navy  and  air
 force  would  create  a  dangerous  situa-
 tion  to  the  people  of  this  country.  The
 House  knows  well  what  happened  in
 Gorakhpur.  There  was  half-an-hour’:
 discussion  over  it  in  this  very  House.
 Our  own  friends  had  gone  there  and
 investigated  the  matter.  Very  appal-
 ling  stories  of  the  happenings  have
 come  to  our  notice.  The  other  day  the
 Home  Minister  presented  a  report  to
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 the  House  on  the  firing  at  Gorakhpur.
 But,  I  believe,  truth  will  never  come
 through  Government  sources.  It  can
 come  only  through  people’s  sourées.
 and  we  have  heard  the  truth.  Simply
 under  the  orders  of  a  magistrate  and
 the  General  Manager  of  a  _  Railway.
 not  only  the  police  but  also  the  mili-
 tary  force  was  called  out.  Firing  was
 resorted  to,  which  led  to  the  death  of
 two  people.  I  was  informed  that  the
 bullet  that  was  used  was  not  the  bul-
 let  permissible  by  the  police.  It  was
 a  bigger  type  of  bullet.  One  of  the
 bullets  hit  the  abdomen  of  a  man:  it
 was  not  extracted  by  the  doctor,  fear-
 ing  that  the  size  of  the  bullet  would
 be  discovered  with  the  result  that  the
 man  died.

 Shri  P.  T.  Chacko  (Meenachil):  May
 I  know  what  is  the  size  of  the  bullet
 permissible  under  law?

 Mr.  Chairman:  The  hon.  Membe:  is
 referring  to  a  certain  matter  which
 ha

 Bpene
 d  in  some  State,  the  details  of

 whith  are  not  known.  The  hon.  Mem-
 ber  can  certainly  discuss  general  ques-
 tions  which  arose  out  of  that  incident.
 but  to  refer.  to  specific  details  of  that
 incident.  will  not  be  fair.  Again  the
 hon.  Member  is  speaking  on  the  basis
 of  hearsay  information.  I  would
 therefore.  request  him  to  be  more  spe-
 cific  and  discuss  questions  of  a  general
 nature.

 Shri  Velayudhan:  I  have  no  desire
 to  accuse  any  State  Government  im
 this  connection.  The  hon.  the  Home
 Minister  himself  made  a  statement  re-
 garding  this  matter  in  this  Parliament;
 I  therefore.  wished  to  allude  to  it.  The
 other  side  also  will  75  a  chance  and
 they  can  refute  any  statement  in  my
 speech—I  do  not  mind  it.

 But  if  you  want  to  keep  law  and
 order  in  this  country,  this  is  not  the
 way  you  should  proceed.  You  cannot
 have  a  police  state  to  keep  law  and
 order.  We  have  seen  it  in  the  British
 days.

 >
 Pandit  A.  R.  Shastri:  You  tell  us  the

 way.

 Shri  Velayudhan:  You  put  me  in  the
 other  position,  I  mean  the  Treasury
 Bench.  I  know  how  to  do  it.  ‘Today
 the  Treasury  Bench  is  filled  with  mas-
 ters  of  bungling.  If  intelligent  people
 go  there,  they  will  know  how  to  rule
 the  country.

 Mr.  Chairman:  I  am  sorry  to  inter-
 rupt  the  hon.  Member  again.  I  warn-
 ed  him  several  times  that  he  should
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 not.  speak  about  the  intelligence  of
 this  Member  or  fhat.  That  is  very  im-
 proper.  I  would  ask  him  to  confine  his
 remarks  to  the  scope  of  fhe  Bill  and
 not  to  travel  about  hither  and  thither.
 He  has  been  repeating  these  very
 arguments  over  and  over  again.  I  find
 he  is  not  hearing  me.  I  would  ask  iim
 to  at  least  hear  what  the  Chair  says.
 He  has  been  repeating  the  arguments
 ad  nauseam.  I  have  allowed  him
 enough  latitude  and  would  ask  him  to
 bring  his  remarks  to  a  close.

 Shri  Velayudhan:  The  other  point  I
 wish  to  emphasise  is  that  this  measure
 is  more  dangerous  than  the  Preventive
 Detention  Act.  The  Preventive  Deten-
 tion  Act  only  puts  people  in  lock-ups or  jails.  But  by  one  bombing  you  may
 kill  thousands  of  people.  That  is  why

 My
 particular  importance  tu  this

 This  measure  should  not  be  taken  as
 a  simple  one  or  in  a  humorous  way  by
 the  Treasury  Bench.  I  am_  speaking
 under  emotion,  but  I  am  not  angry  at
 the  other  side.  Which  country  in  the
 world  has  tolerated  this  kind  of  sup-
 pression,  this  kind  of  police  measures
 and  dictatorial  acts?  Government
 would  not  have  been  in  power  even  for
 twenty-four  hours.  if  it  were  not  in
 India.  If  it  were  not  for  the  ignorant
 and  illiterate  masses  here.  Govern-
 ment  would  not  have  dared  to  bring
 such  a  measure.  They  do  50  because
 they  know  the  people  are  weak.  they
 have  no  Intelligence.  they  have  no  com-
 monsense  or  organising  capacity.  But
 I  believe  in  the  nower  of  the  people.  I
 know  a  time  ‘vill  come  when  the  peo-
 ple  will  do  what  they  want.  If  pieces
 of  legislation  like  this  are  going  tu  be
 enacted  a  day  will  come  (interrup-
 tions).

 Mr.  Chairman:  Order,  order.

 I  have  already  warned  the  hon.
 Member.  I  do  not  know,  I  may  have
 to  take  some  drastic  step  against  him  if
 he  persists  in  this  kind  of  thing.  I  re-
 quest  the  hon.  Member  to  confine  him-
 self  to  the  provisions  of  the  Bill  and
 to  the  matters  which  are  relevant  to
 the  Bill.  He  is  again  travelling  out
 and  making  all  sorts  of  statements,
 and  not  saying  anything  which  is  reie-
 vant.  I  will  have  to  curtail  the
 speech  of  the  hon.  Member  if  he
 behaves  further  in  this  manner.

 Shri  Velayudhan:  Only  one  word  ४
 have  to  say  and  that  is,  if  the  Govern-.
 ment  bring  forward  this  kind  of  police
 legislations  in  this  country,  I  know
 certainly  the  people  will  not  tolera’%e
 it.  The  Treasury  Bench  may  tolerate
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 it;  the  Congressmen  in  the  country
 may  tolerate  it.  But,  the  people  are
 bigger  than  the  Congressmen,  bigger
 than  the  Socialists  or  Communists.
 They  are  bigger  than  all  joined
 together.  I  myself,  as  the  representa-
 tive  of  the  most  down-trodden  people,
 know  the  feelings  of  my  people,  the
 under  privileged  people  in  the  coun-
 try.  With  these  police  actions,  with
 these  atrocities,  with  this  suppression,
 who  have  suffered  most?  It  is  not
 people  like  Mr.  Gopalan  or  Mr.  Pun-
 noose  or  their  community  that  have
 suffered.  It  is  my  community  people,
 the  untouchables  of  India  who  have
 suffered  most.  That  is  why  I  am  very
 particular  about  this  Bill.  If  a  high
 class  person  is  arrested,  there  will  be
 the  Minister  directly  or  indirectly  com-
 ing  inhis  favour  with  the  police  officer.
 If  a  Harijan  is  arrested,  it  is  not  like
 that.  He  is  made  into  pulp  by  the
 police.  I  can  accept  the  charges  from
 the  other  side  if  they  stand  for  demo-
 cracy.  I  would  go  with  them  if  they
 stand  for  democracy  and  I  know  most
 people  in  the  country  will  be  with
 them  if  they  are  dictated  by  the  prin-
 ciples  of  democracy.

 Mr.  Chairman:  Order,  order.  I  have
 heard  the  hon.  Member  at  great
 length.  He  now  speaks  of  discrimina-
 tion  between  the  various  classes,
 which  is  very  far  from  the  principles
 or  any  matter  connected’  with  this
 Bill.  I  am  sorry  I  shall  have  to  cur-
 tail  his  speech  unless  he  finishes  it
 very  soon.

 Shri  Velayudhan:  I  commend  _  this
 Bill  for  circulation  for  eliciting  public
 opinion.

 Mr.  Chairman:  Amendment  moved:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon.”

 Shri  M.  V.  Krishna  Nolar):  O a  point  of  order,  sir  C
 :  °

 Mr.  Chairman:  No  point  of  order.
 The  hon.  Member  has  finished.

 Shri  Namdhari  (Fazilka-Sirsa)  :  Sir, I  was  simply  amazed  and  surprised that  whenever  the  Government  brings any  measure  for  law  and  order

 Shri  Vallatharas  (Pudukkottai):  On
 a  point  of  order,  Sir.  (Interruptions)
 Please  excuse  me,  I  have  got  a  right  to
 submit  what  I  want  to  say  to  06
 House.  Though  we  have  got  the  high- est  pitch  of  our  voice  and  the  liberty to  wield  every  limb  of  our  body  to  any
 extent,  there  must  be  a  sense  of  deco-

 trum  in  our  demonstration,  oral  as  well
 82  PSD.
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 as  physical.  Such  a  decorum  {s
 observed  in  the  law  courts  to  thn
 strictest  possible  extent.  There  is
 always  a  limit.  May  I  request  the
 Chair  with  the  greatest  respect,  to  say

 _whether  there  is  any  principte  followed
 by  us  here  or  whether  a  Member  is  at
 liberty  to  indulge  to  any  extent.

 l  P.M.

 Shri  M.  V.  Krishnappa:  In  support
 of  the  same  point  of  order,  Sir,  I  may
 say  some  hon.  Members  get  nervous
 when  the  hon.  Member  speaks.........

 Mr.  Chairman:  Order,  order.  I  have
 not  understood  the  point  of  order  in-
 volved.  What  is  the  point  of  order?

 Shri  Vallatharas:  There  is  a  limit  to
 the  pitch  of  voice  which  is  used  and
 also  a  limit  to  the  physical  demons-
 tration  in  the  course  of  a  speech.  We
 observe  it  in  the  law  courts,  and  I
 have  personal  experience  of  that.  Do
 the  same  principles  apply  here?  That
 is  what  I  want  to  know.

 Mr.  Chairman:  If  the  hon.  Member
 wants  to  stress  that  there-should  be
 decorum  and  dignity  in  this  House,  he
 is  perfectly  welcome  to  give  this  ser-
 mon  to  his  own  side  as  well  as_  to
 other  Members  of  the  House.  At  the
 same  time,  I  would  request  all  non.
 Members  to  maintain  dignity  and
 decorum.  This  is  the  Parliament  of
 India.  Every  Member  is  expected  to
 behave  with  dignity  and  decorum.  It
 is  true  this  is  not  a  law  court.  A  law
 court  is  a  different  thing.  At  ithe
 same  time,  we  should  keep  up  the
 decorum  and  dignity  of  the  House.
 Nobody  can  doubt  that.  I  would  re-
 quest  the  hon.  Member  who  has  just
 spoken  to  use  his  influence  with  those

 around
 him  to  keep  this  idea  before

 them.

 Shri  Namdhari:  I  was  saying  that  I
 am  surprised  that  whenever  Govern-
 ment  introduces  any  Bill  for  enfgrcing
 law  and  order,  it  does  not  up  the
 other  respectable  parties  in  the  Oppo-
 sition  except  the  Communist  party.  Do
 they  intend  to  break  the  law?  Is  that
 so?  I  do  not  understand  why  they
 get  upset.  If  we  equip  a  surgeon  with
 all  the  modern  surgical  instruments  to
 operate  in  any  portion  of  the  body,  it
 is  not  a  bad  thing.  Who  knows  in
 what  side  of  the  country,  in  what  con-
 ditions,  its  application  will  be  neces-
 sary.  The  idea  is  only  to  keep  law  and
 order.  The  idea  is  not  to  kill  the
 people.  I  do  not  know  why  it  upsets
 my

 Communist  srienda.
 l

 roe  :  : these  people  have  _  no  surrendere
 their  arms.  Have  they  got  a  definite
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 plan  to  break  law>and  order?  It  does
 not  upset  other  respectable  parties.
 The  Hindu  Sabha  and  Akalis  are
 there;  there  are  others.  They  have
 spoken  nicely  and  quietly  argued.  Why
 does  it  upset  my  friends,  the  Com-
 munist  Members?  We  have  __iheard
 such  beautiful  speeches  from......

 Mr.  Chairman:  May  I  just  enquire
 from  the  hon.  Member  if  he  wants  to
 continue  his  speech?

 Shri  Namdhari:  Yes.

 Mr.  Chairman:  He
 tomorrow.

 It  is  proposed  to  take  up  the  follow-
 ing  Bills  tomorrow,  the  l0th  July,  952
 and  Friday,  the  llth  July.  1952.  These
 Bills  were  introduced  some  time  ago.

 qd)  Business  entered  in  today’s
 agenda  and  not  concluded.

 (2)  The  State  Armed  Police  Forces
 (Extension  of  Laws)  Bill.

 may  continue
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 (3)  The  Prevention  of  Corruption
 (Second  Amendment)  Bill.

 Bi
 The  Criminal  Law  Amendment

 (5)  The  Indian  Tea  Control  Amend-
 ment  Bill.

 (6)  The  Rubber  (Production  and
 Marketing)  Amendment  Bill.

 (7)  The  Indian  Companies  (Amend-
 ment)  Bill.

 Bh”
 The  Indian  Ports  (Amendment)

 (9)  The  Reserve  and  Auxiliary  Air
 Forces  Bill.

 Members  may  give  notices  of  amend-
 ments  today.

 Sardar  Hukam  Singh:  Is  there  time
 enough  now?  How  can  we  give  notice
 of  amendments  today?

 The  House  then  adjourned  ह: 1! 4  a
 Quarter  Past  Eight  of  the  Clock  on
 Thursday,  the  l0th  July,  1952.


